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LEGISLATIVE ASSEMBLY.
Friday, 12th September, 1924.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

EXERCISE OF THE DISCRETION OF THE CHAIR TO DISPENSE
WITH QUESTIONS.

Mr. President : On a previous occasion, when there was a matter
of great importance before the House, I used the discretion of the Chair
to dispense with questions. This ig a case in which we might reasonably
follow that precedent, and I think 1 shall be consulting the interests of
the House as a whole if 1 suggest that we proceed to resume debate on
the Lee Commission’s Report at once. Members will not thereby lose
any opportunity otherwise available to- them for asking questions of the
Government.

RIOT AT KOHAT.

Diwan Bahadur T. Rangachariar (Madras City : Non-Muhammadan,
Urban) : May I, with your permission, ask a question of the Foreign
Secretary of which I have given private notice—regarding the riot that
happened at Kohat ¢ Is the Foreign Secretary in a position to make
a statement regarding the riot at Kohat ¢ '

Mr. Denys Bray (Foreign Secretary) : A riot broke out between
the Hindus and Muhammadans of Kohat about midday on Tuesday.
Fire arms were used by the rioters causing several casualties, and parts
of the city were fired. The situation quickly grew beyond the power
of the police to control, and no time was lost in calling on the military
for assistance. A squadron of cavalry and a company of infantry were
at once sent to the city. As firing continued, the infantry entered, and,
at the request of the Deputy Commissioner, opened fire on men who
were firing from the upper windows of the houses. In all nine single .
shots were fired by the troops. It is not known whether these took
effect or not ; but the firing from the houses ceased. Meanwhile fires
arose in different areas and gained considerable hold. Extra troops
were sont into the city to fight the fire and stop looting which had
started. All fires but one were under control at night fall and the ecity
was outwardly quiet.

Magis'rates and police remained within the city and troops were
employed in picketing and patrolling. The night passed quietly.
Troops re-entered the city on the morning of the 10th and extinguished
the fire. But there was fresh firing and fresh incendiarism in the
morning, due in part apparently to outsiders who had managed
to elude the patrols and enter the city in the dark. Shots were fired
at the fire extinguishing parties, and police and frontier comstabulary
swept the city. Much assistance was. given by the troops to the civil
authorities in the. difficult task of rescuing the Hindus in the city. By

( 32717 )
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3278 LEGISLATIVE ASSEMBLY, [12Tr Sepr. 1924,

[Mr. Denys Bray.]
the evening most of them had been extricated and desultory firing had
ceased. The roll of killed and wounded is still unknown, but the leports

I have received esfimate the killed at about 12 and the W(mnded at about
double.

© My reports. as is often the case where the men who have to report
are in the thick of anxious happenings and urgent action, are still incom-
plete and lacking in detail.  In particular I have yet to receive an authori-
tative account of the causes—or rather the lmmedmte cause—of this
most deplorable tragedy.

Pandit 8hamlal Nehru (Meerut Division : Non-Muhammadan
Rural) : May I know, Sir, if any steps were taken to deprive the rioters
of their fire-arms

Mr. Denye Bray : I fear T must have given the Honourable Member
a very poor account of this most deplorable business, for it to be pos-
sible for him to put to me such a question.

PROCEDURE IN REGARD TO TIIE AMENDMENTS TO THE GOV-
ERNMENT.RESOLUTION RELATING TO THE RECOMMENDA-
TIONS OF THE LEE COMMISSION.

Dr. H, 8. Gour (Central Provinces Hindi Divisions : Non-Muhammad-
an) : Sir, may I ask your ruling on a question of procedure ? There are
nineteen amendments on the agenda paper ? If the amendment of Pandit
Motilal Nehru is carried, what will be its effect upon the other amend-
ments which stand on the paper ?

Mr. President: If the amendment now under discussion §tanding
in the name of Pandit Motilal Nehru is carried, then all the other amend-
ments fall to the ground.

Khan Bahadur W. M. Hussanally (Sind Muhammadan : Rural) :
May I inquire one thing, Sir § Is the amendment of Pandit Motilal
Nehru to be put forward as a whole or in parts, as it is just possible
that some Members may not be in a position to agree to or oppose the
whole amendment ?

Mr. President : I am prepared to put the amendment in parts when
we come to the point when, after discussion, the question will be put
from the Chair.

RESOLUTION RE RECOMMENDATIONS OF THE LEE COMMIS-
SION—concld.

Mr. H. Calvert (Punjab : Nominated Official) : Sir, I feel that I
am in a gomewhat difficult position in addressing the House to-day for,
Sir, I 'am a member of the Services and am personally affected by the
decisions to be taken on the Report. But, Sir, I would ask the indul-
gence of this House to accept what I have to say, not as a special person-
al plea on my own part, but as representing the other members of the
Services, as I have been authorised to speak as the President of the All-
India Association of Euaropean Government Servants. I am mnot, Sir,
going to ask for any generosity. from this House—I appeal solely to their
sense of justice and fairplay. I wi#h to put a few salient points of
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the case of the Services and shall trust to the judicial fair-mindedness
of Ilonourable Members tor a tair consideration of onr case. I should
like, Sir, to thank the Honourable the Leader of the IHouse for repudiat-
ing the suggestion that the finaneial recommendations of the Lee
Jommission were in any  sense  whatever  designed  to make  the
Nervices loyal to the reforms. 1t may have been, Sir, an acecident, or
it may have been designed that that charge shonld have been sent round
to some of us in the form of an advertisement, hut it has been said out-
side the House, not inside. Further, Sir. there is one more matter 1
should like to mention. There have been strong attacks outside thé
House on the Indian members of the Commission. 1 should like, Sir,
on behalf of the Services to say that if ever Indians are again placed in
similar positions of difficulty and responsibility, they ean rely upon the
confidence of the Services in their integrity, impartiality and sense of jus-
tice. Now, Sir, 1 am going to assume that all Honourable Members
have read that little blue-book of extracts from Service representations,
and 1 do not intend to cover the ground dealt with in that little blue-
book. This Report of the Lee Commission has been received through-
out the Services of Tndia with a feeling of keen disappointment. The
Report itself admits a rise of prices. within a short period, of 60 per
cent. and recommends relief to the extent of 6 to 10 per cent. We
must remember, Sir, that the Services received no relief and no war
honus and no special consideration for the rise in prices, T should like
just onece again to refer to the statement made by Mr. Montagu in a
letter to the Times in January 1923, He said :

1t i undoubtedly true that the Services in India have uot reecived increnses of
pay comparable to those received by the Serviees at Home ; that the inereases ol pay
which they have reeeived were in the main regarded, after authoritative inquiry as
due before the worldwide vise in the cost of Hving which resulted from the war ; and
that these inereases were fixed when the rate of exchange was, and was expected to
remain, more favourable than it is to-day or is likely to be for some time.’?
In the House of Lords, Sir, Lord Lee said practically the same thing
when he said

‘¢ No account has been taken of the change in prices brought about by the war.
The result was that the position of the Indinn Civil Serviees was immensurably worse
than that of Civil Servants at Home.'’
The vesult is, Sir, that the position of the Services in India weas really
much worse than the Royal (‘ommission recognised. The fact is that
there has been no inerease of pay worth noting in superior posts for the
last 55 years. The pensions of the uncovenanted services, as stated in
the little book which has been circulated, have remained without increase
for nearly 70 years.

What actually happened. Sir, was this. We prepared, with the
greatest care, budgets for suhmmsmn to the Royal Commission. We
discussed in various places, in various ways, how we should present
our case, We had conferences ut Simla, conferences down at Nagpur,
and we finally saw that the schemes practically in the net result worked
out to very much the same, and we were able to bring all the Services
together to agree on one single case to be put before the Roysl (‘om-
mission. Now, what happened ? We prepared the case with great
care and we took trouble fo put forth nothing that would not stand the
test of strict cross-examination on its details. We spent a lot of time
and took a lot of care over it. Yet the Commission stated in paragraph
46 that they had not time to exargine tfe case put forward, bus, Sir,
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[Mr. H. Calvert.]

curivusly enough, they had the time to examine the finances of the
Government of India in such detail as to be able to say that they could
not bear a heavier burden. The result is, Sir, that the Commission has
lefe untouched a large number of grievances which were brought to its
notice. It has left unsolved the question of the provident and family
pension fund for the un-covenanted services, such as the revenue estab-
lishments of railways and specialist officers. The Women’s Edueational
Service, a service composed .of devoted, patient and honourable women,
whose labour has surely earned credit from everybody, who are trying
tr remove the curse of illiteracy amongst women, they, Sir, were nearly
recognised as worthy of consideration and no recommendation was made’
to relieve that position. 1 trust that ITonourable Members who take
any ioterest in the education of Indian women will press the Indian
Gevernment to relieve the grievances of the members of the Women’s
Eduacational Service. Now, Sir, we value this Report of the Commnission
not {or the recommendations which are annexed to it, but for ils very
clear admission of the fairness and justice of the case we put before
themn. It admits, and fully admits, that we have very serious grievenees ;
and we gather that although, in the interests of unanimity, the memhers
could not put their signatures to it, they actually asked Sir Reginald
Craddock to record a statement of what he thought was fair und just.
Now: Sir, [ am not going into a detailed consideration of the case of the
Services. T wish to speak chiefly on two points, both of whick are
mentioned in the amendment of Pandit Motilal Nehru and they #lso find
a place iu the amendment of Diwan Bahadur Rangachariar. In boih
eases, the idea is that the Services are a burden on the tax-payer and
thut it will be necessary to increase taxation. There is also a complaint
that the evidence was not placed before this ITouse. Sir, in so {ar as the
evidence relates to Service grievances, there is nothing confidential and
nothing secret about it. The materials on which we based our casc ure
availabic to everybody. 1 may say Sir, that I am going to refer parti-
tularly to the Civil List of 1875. The Civil List of 1875 has been in
the Necretariat Library ever since 1875, and there is nothing secret,
nothing confidential. about it. Then, Sir, Datta’s ‘‘ Rise of I’rices,”’
which is 8 monumental work, is open to the public ; it is open to anyhody
to read who has patience, and it is, in part, the basis of our plea.
Now, Sir, let us take this charge that we are a burden on the finances
of the country. That charge, Sir, is so ridiculous that it is almost
a waste of time to contest it. I will begin with the Finance Department
of the Government of India. Can anyone pretend that the Finance
Department of the Government of India is a burden to the tax-payer f
That department exists to save the tax-payers’ money, and those who
ara in the Services can testify from experience, both varied and extensive,
how much money they do save. Now, Sir, in the course of this debnte,
there has been some discussion as to what the position of the Service
is now and what it was, as the Leader of the House referred to, in 1912,
and in 1914, which was mentioned by Diwan Bahadur Rangachariar.
I have taken the trouble to examine in detail the Civil Lists for 1875
and the Civil Lists for 1898. I took 1875 as that happened to be the
oldest - Civil List available in the Punjab Secretariat. I have worked
out.the pay drawn by officers in the regular line in the Provineces for 25
yeaps.. It may interest Honourable Members to know in comparing that
pay drawn for 25 years’ service in 1875 with the present pay, it was



L]
RECOMMENDATIONS OF THE LEE COMMISSION. 3281

higher then than it is now. What really happened was this. In the
eurly days when the cost of living in this country was fairly low, officers
werc able to save and the pension they got was sufficiently liberal. As
the cost of living has risen the pension has become relatively smaller
and officers have been unable to save. The result is that they retire at a
Jater age and so we have a progressively increasing block in promotion.
The result is, if you take an officer of 25 years’ service in the regular
line, he it progressively getting less and less. If to our scale of 1875
pay we add exchange compensation allowance, about 6 per cent., and if
to the pay now drawn you add overseas pay, then the result is an increase
by & per cent. as compared to what it was 50 years ago. I am not, Sir,
going into the figures A,which Diwan Bahadur chariar gave
the louse yesterday about the rise in the cost of living since 1914, 1 do
not think it is necessary to discuss the rise in the cost of living since
1875, 1 think all Members of this llouse will agree that the cost of
living now as compared with 1875 has risen by more than a hundred
per cent. (Pandit Shamlal Nehrw : *“ What about the increment in
1920 ¢ ") The increment, compared to the rise in cost of livinz in the
last 50 years is inadequate. [ may also say that Indians entering the
Civil Service at the present scale will continue to draw less pav than
what officers drew in 1875. Now, Sir, one result is that throughout the
I'mvinces of India in all the regular line posts, there are senior officers of
2. years’ service and over drawing less pay than officers of the same
senjority 50 years ago ; they are actually drawing less rupees per manth.
Since the 1919 scale of pay, senior officers in many Provinces have been
actually drawing less than before. Commissioners, Financia! (lommis-
sioners, Chief Secretaries, all had their pay reduced by the 1919 scale.
Now, 8ir, one of the biggest difficulties which faces the Governmeny in
trving to deal fairly with its Services is this problem of vhe hlock
in promotion, and it was owing to this bloek in promotion that there was
# very serious decline in prospects, which led to the appointment of
the Islington Commission. That (‘ommission, Sir, set itself, not to
increase the pay of our Services, but to remove the eifeets of the blocking
of promotion. There has been a great deal said about the year 1898
and 1 will suy something more now. The year 1898 was referred to in
the Montford Report. If you corapare the 1919 scale with the pay drawn
in 1898, it will be seen that beyond the first few years there ix not a
single year which received more pay than that drawn in 1898, In faet,
the 1910 scale gave less than the average of 1898. This difference, Sir,
was made up by the overscas pay, and thus the 1019 seale heeams practi-
cally the 1898 seale. Now, the 1919 scale dealt with the blocking of
promotion. The result was that it gave a rise of pay of about 23 per
cent. to officers from the Tth to the 16th year of serviece. Above 16
years it gave less and above 21 years it actually gave a scale which was
less than that drawn in 1875. 1 am mentioning these facts becanse there
is the impression in the House that the 1919 scale has given muck to
the Services. It has also been mentioned in this House that this scale
led 1o increased expenditure. That increase of expenditure, Sir, did
not represent any fresh burden. It simply represented the sumn which
had been saved to the State by the acenmulated blocking of promotion.
LEven the Report of the Lee (Commission will pay the members of the
Indian Civil Service less than 25 yer cent. over the 1875 senle. Now,
Sir, Honourable Members have not fully appreciated this iraportant
matter, because when the Secretary of ® State has to advertise for
recruits, he actually has to advertise the best and most favourable lerms.
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[Mr. H. Calvert.]

In the Communiqué of 1919 it was mentioned that ‘‘ the new time-scale
represents a substantial increase on the rates at present in force. The
initial emoluments have been raised by 50 per cent.”” Well, Sir, people
might think that this 1919 time-scale represented a consideralle rise
in pay. T must admit that it did raise the initial emoluments by 50 per
cent. for the first six months. But officers in the second year of their
service drew less. In fact they would have preferred to draw the old
scale because in 1919 we were feeling the effects of the stoppage of
recruitment during the war. The result was that the lowest grade of
Assistant Commissioners was practically empty. Any young man who
entered into the Service would aet in the 7Q0 grade after the first year
of his service.

Mr. President : I will ask the Honourable Member to draw his
remarks to a close.

Mr. H. Calvert : I have to deal with various Services and I hope
you will just give me a few minutes. The main point is that these
Services -are a source of profit to the State. The forests of India in
1875 were going to destruction. We got trained men about that time
and they are now a source of profit to the State and are earning a large
income. The Irrigation Services have added to the revenues of India
something like 83 crores. The Engineering Service has also done a lot
for the country. The Railways of India have latterly been giving an
annnal net surplus. They have not been a burden on the tax-payer.
1f we consider the question of proportion I may say, Sir, that the recom-
mendations of the Lee Commission will have practically no effect on the
tax-payer. In the Irrigation Department the pay of the Impcrial
Bervice officers is only 1.9 per cent. of the gross receipts from the [rriga-
tion works. It is about less than 3 per cent. on construction. Thus
the cost of the Imperial Service is practically negligible, and the small
rise of 6 or 7 per cent. is nothing. I know, Sir, that some ITonourable
Members do not give us the eredit for adding to the material prosperity
of India. I may just mention, Sir, that the Irrigation Works now bring
in o eross produce of about 170 erores of rupees every vear. Yet Diwan
Bahadnr Rangachariar and PPandit Motilal Nehru say that the tax.-payers
cannot afford to pay the enormous amount. There is no time to go into
the deiails, but the population which depends upon this irrication is
something like 45 millions, which is larger than the whole population
of France. The area under irrigation is at present something Jike 28
nmillion acres and, if works under construction are brought to ecompletion,
the area will be inercased to 40 million acres.

Mr, President : The Honourable Member has exceeded his time-limit
and is now becoming irrelevant,

Mr. H. Calvert : They are not a burden on the State. The European
Servjces in this country bring large sums of revenue every yesr which
relieves the tax-payer. They bring large sums of money from Irrigation ;
large rums of money from Railways and large sums of money from
‘“ Civil Justice.’”” So far from being a burden on the tax-payer they
relieve the tax-payer of these large sums of money, which wonld have
to he raised otherwise.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commeree) : Sir, I rise to "support the Honourable Pandit Motilal
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Nehru’s amendment. My electorate, the Indian Merchants’ Chamber of
Bombay, gave evidence before the Lee Commission and that evidence
was not given under the seal of secrecy, but was available to the press
at that time. My views, therefore, to-day before this House will be
in conformity with that evidence and will be in disapproval of the
Report submitted by the Lee Commissioners.

The Honourable the Commerce Member reminded. this House at
the very start of his speech that they were dealing with the Report
of a Commission which was a Royal Commission, a Commission appointed
by His Majesty the King Emperor. I have no doubt that the Honour-
able Member referred to this in order to remind the Homnourable
Members that their sense of loyalty to the Crown required them to
consider the Report with all the respeet due to the appointment by
the Crown, and perhaps partly asking for the endorsement of the Report
on the same ground. I wish the Honourable the Commerce Member
had also reminded this House that His Majesty the King Emperor,
George V, was a constitutional Monarch of a most high and ideal order
and that it would be best for this Assembly ever hereafter, whenever
any question comes before them, to bear in mind that the King can do

no wrong. .

If any wrong is done to the subjects of His Majesty the King
Emperor, it is owing to the advice to His Majesty, which he, as the
ideal constitutional Monarch, is bound to follow. 1 therefore submit,
Sir, that there is nothing wanting in loyalty to the Crown if this House
considers even the Royal Commission’s Report, not on sentiment of deep
loyalty to the Crown, which 1 know is embedded in the minds of every
one in this House, but on merits of the Report.

I would, Sir, before I pass on, refer to the last portion of the speech
of the Honourable the Leader of the House. I do not know if my
Honourable friend from Madras, Mr. Shanmukham Chetty, had it from
the Leader of the House that he (the latter) referred in his criticism
of the Services to them as “ meveenary hordes ’’ in order to fit in his
excellent quotation at the end, but 1 should like, Sir, to pay my tribute
of admiration to the great and good work that has been done by the
Services till now. I am sure, however, that the Honourable the Leader
of the Iouse will admit that, if the Services have done well hy India,
India also 1ill now has treated the Services very well indeed.....

The Honourable 8ir Alexander Muddiman : 1 should like to assure
my Honourable friend that I did not make remarks of that kind in
grdei' to adorn my speech ; I said that because I felt it and felt it

eeply.

8ir Purshotamdas Thakurdas : 1 have no doubt of that because I
felt the Honourable the Leader of the House spoke with genuine feeling
and hence my reference. But, Sir, that admiration on our part of the
work done by the Services till now should not prevent us from looking
at the proposition put before us in a fair-minded way, in a spirit of
justice both to the Services, and I claim in a spirit of justice and fair-
mindedness, also to the tax-payer.

Grave warnings have been uttered in responsible quarters before
now regarding the apprehensions of some in case the Royal Commis-
sion’s recommendations are not, put im force. Viscount Lee, speaking

-
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in the House of Lords, said :

¢ The prescnt position is, us it seems to me, deplorable and must be alleviated,
“unless we are prepared to say thut we are going....to step out of our respongibility
in lndia and haul down the flag.’’

Later on he said : .

¢ ] go further and state my belief that, unless the morale and contentment t_\f
the Bervices be restored, it will be the first step om the road to our losing India
altogether.”’

Viscount Inchcape said :

¢4 If the authority of the Viceroy and the Civil Services,’’ (I would like the House
to mark the bracketting) ‘¢ should be undermined, then woe betide the country.’’

The Marquess Curzon after deploring that a fatal inertia _had
settled down on everybody, and nobody could make up their minds
what they were going to do, except the Swarajists, wound up his
speech by asking what the Government were going to do. He said :

‘¢ Are they going to embark once again, as it is such a temptation to Govern-

ments to do, upon a course of vacillation here and compromise there, and surrender
somewhere else,—a policy of drift all round ¢’

He said :

¢ That, as every member allows, means disaster and damnation, not only to us,
but to India itself.’’

These are grave warnings by persons distinguished tor great
gervices to the Empire, but one cannot help observing that these Noble
Lords look at the problems facing the Government of India and this
Assembly at present only from one narrow point of view, namely, how
to maintain the supremacy of England in India on the same basis as
existed perhaps at the period when the Crown took over India. That,
1 submit, is a serious omission and must prejudice their con-
clusions. The result is that the DBritish Parliament and people are
unable to zet at the real state of thines here in India. Even the Gov-
ernment of India are not good enough at times to command the confi-
dence of scme of thesc gentry.

.

) And now, Sir, wh-t s b n 4 s of the Penort which we are told
must be accepted by this House, and which, if this House does not accept,
very grave and dismal things will happen ? Viscount Lee again in the
House of Lords admitted that it was a ¢ compromise, balanced and
honourable ’> as he put it. It therefore follows that the conclusions
of the Royal Commissior ar: not iovical and “ust conclusions of the
Commissioners on the evidence recorded by them. As My Ionourable
friend Mr. Chetty said yesterday, there are two parties to this com-
promise, the first the Indian Commissioners and the other the British
Commissioners.  How much did each compromise is what this country
wants to know ? Who sacrificed fundamental principles and who
sacrificed minor details ¢ The Indian Commissioners have been eriti.
ciged, not in their personal capacity, Sir, but as Commissioners on that
Royal' Commission, for the reason that India suspects that they gave
way on substance and that the British Commissioners gave way on
shadow and on small details. May T ask the Honourable the Commerce
Member, Sir, whether a Commission, and a Royal Commission at that,
was appointed for the purpose of a compromise ¥ Was that a part
of the reference to the Royal Commission ¢ Should it not have been
lIeft to the Government and to this Assembly, if necessary, to compromise t
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Were they not bound to submit to His Majesty a report based on t]l(:}lt“
just and fair conclusions, arrived at on the evidence and the material
submitted to them ? 1 therefore am surprised at Honourable Members
getting up one after another and saying that the Report is a document
which merits our acceptance, in spite of the absence of any evidence
on which they went. I am awaiting from the Honourable the Leader
of the House a few of the instances, which ue said yesterday at question
time he knew of many, where the Government of India had accepted
reports of Commiss:ens ard Committ’es wi sut the relative evidence
being submitted. I hope the Honourable the Leader of the House,
when he gets up to reply to this debate, may be able to give me a few
instances, barring the one instance which was hurled at me from the
benches opposite, namely, the instance of the Inchcape Committee's:
Report, an instance which, I submit, does not stand on &ll fours
and is not of the same nature as the instznces which the lonourable
the Leader of the House promised, and waich this House expects.

Sir, the Royal (‘fommission seem to have followed a most extraordi-
nary procedure. In paragraphs 106 and 107 they say that 411 witnesuses
were examined by them. 152 of these omly could stand the light of
publie criticism and of public information of their views. This by the
way amounts to only 35 per cent. of the total number of witnesses.
65 per cent. of these witnesses elected, or if there is anything, in what
my Honourable friend the Pandit mentioned, were asked to give evidence
in camera. I am not expressing an opinion ; I expeet the Honourable
the Leader of the House to give a reply later to what was said by Pandit
Motilal Nehru regarding what happened to some witnesses in Madras.
But, Sir, it does not stop there. We should like to know who it is
that elected to give evidence only in camera. Even the names of the
witnesses who appeared before the Commission are not given in the
body of the Report. Certainly it is in fairness due to the Honourable
Member Mr. Calvert, the President of the Services Association in
India, that we should know the names of members of the Serviees who
insisted on absolute secrecy of their views, for did not my friend say
that atl ihe members oi the Serviees gave their evidence in publie,
Why then are their views not submitted to this House ?

T will wind up, Sir, by naming only eight items on which T think the
Commission should have attached statements showing the facts and figures
into which they must have gone or they ought to have gone before they
could make up their minds. There are no statements attached to the
Report regarding examination of figures by the Royal Commission of the
following :

1. Increases in cost of living in India as compared with inereases in
the cost of living in England.

2, Comparisons with other countries such as important countries of
Europe, America, Japan, and the Colonies, including the Crown Colonies,
of inereased cost of living and increases given in these various eountries
to their Services,

3. Increases given to the Provincial Services in India with grades of
their pays. I mention grades of pays because I think it very necessary
to know what grades of pays were being dealt with, for it is evident that a
peon has to be given an increase every time the cost of living goes up even
by a rupee or two because his margin of savings is 8o small.

L201LA - Az
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4. Increase and percentage of the increases to Provincial Services.

5. Increases given, if any, to the Medical Services.
6. Increases given to the Military Services.

7. Increases given by commercial firms during the war, which was
a ‘‘ boom *’ period for trade and which was apparently a prosperous time
for all commercial firms.

8. Decreases and cuts made by commercial firms since 1920-21 which
has been a period of depression and therefore of adversity for these com-
mercial firms.

Sir, I feel that if these statements were attached to the Report, even
without the evidence being submitted to us, it would have enabled us to
make sure that the Royal Commission had examined all these various as-
pects which are indicated by these various tables that I have asked for
and we could ourselves judge the question better than to-day.

In Chapter 6 of the Report the Commission consider the question of
pay and allowances and in paragraph 47 they come to the conclusion that
the present rates of pay are below the level which proved attractive 20
years ago. The question however is what about the allowances and in-
creases introduced during the last 20 years, and have there not been other
concessions given, directly or indirectly, during the last 20 years ¢ I see
the Honourable the Finance Member says ‘‘ None ’’. I will only mention
the omission of the 4 per cent. contribution to annuity which was caleu-
lated in the year 1914 to have cost the State 9 lakhs of rupees. That is at
least one instance ; but I have in my mind, Sir, the time-scale, better leave
rules and—I speak subject to correction—changes in the pension rules.
The Commissioners go on in paragraph 48 to state how, in their opinion,
employés of commercial firms have done better since 1914 than the "All-
India Services. It is surprising that the Commission should have over-
looked here the obvious difference between serviee in a commercial firm
and services such as the All-India Services. In the former—that is, a com-
mercial firm—the prospeets of a recruit are absolutely dependent on the
progress of the firm. It is true that in prosperous concerns the few men
at the top do very well, but these are invariably men of proved ability and
of acknowledged popularity with the community in the midst of which the
firm’s business may lic. The others not only never get anywhere near
the top but get no concessions like proportionate pensions—which by the
way is going to cost India a good deal-—should they coneeive a dislike for
their selected firms or for their selected lines. Further, promotions in
Government service are more or less assured and safe, whereas in com-
mercial firms they depend on absolute merit and capacity. I have got,
Sir, here a statement again of one of the largest employers of commerecial
labour in India, Viscount Inchcape, who, speaking in the House of Lords
in response to Viscount Lee’s invitation on the 31st July last, said :

‘“ At the end of the third year the emoluments increase according to ability dis-
played.’’

Not according to a time-scale nor according to grade but according to
ability. He further went on to say :

‘‘ Beyond that they rise gradually to Rs. 3,000 ’’—according to merit again—
‘¢ and those who have shown exceptional ability are admitted as partners, though, of
course, this is not possible in every cnse, just as it is impossible for every midshipman
to bocome an admiral.’’ .
L]
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But in Government service it is possible, it is feasible, it is claimed
as a right, that the junior entering the service on Rs. 600 or 700 must
get to Rs. 3,000 or Rs. 3,500.

The Honourable Mr. A, C. Chatterjee (Industries Member) : Oh
no ; that is not so.

. Bir Purshotamdas Thakurdas : And yet we are told that service
in the superior grade of the Government of India and gervice in com-
mercial firms has much in common. In short, Sir, careers in the All-
India Services are assured except in cases of proved fraud. One won-
ders if the commercial firms of whom the Commission made inquiries
told them really that the average careers there were anything like as
safe and as secure for promotion to the highest offices as they are
known to be in the All-India Services. But the most interesting differ-
ence in this respect is narrated in paragraph 82 of the Report. The Com-
missioners say

‘‘ The Services claim that whatever may be the legal interpretation of the words
¢ existing or accruing rights > their intention was to secure to them the prospects of
promotion to all higher posts existing at the time the Act was passed or alternatively
to secure for them compensation for the loss of such prospect through the abolition of
these appointments.’’

The Commission’s recommendation requires to be narrated in their
own words :

‘‘ We recommend therefore that the Secretury of State should refer such claims
for compensation, us they rise for consideration and report by the Public Services
Commission, which being the expert authority in India on all service questions, will be
well qualified to form a just opinion.’’ o

The Indian Members—for once they differ somewhere in the Report
from their colleagues—the Indian Members would limit this reference
to the Public Services Commission to cases other than those necessitated
by retrenchment or curtailment of work. One wonders what commer-
cial firms were known to the Commission to even consider such claims,
If a firm made up their mind to restrict the scope of their business, would
their staff have any claim against them, Sir ? I really wonder if things
having something common were being considered by the Commission.

The question of security of pension in the All-India Services is
another point in the same category. Cases have been known of pensions
and provident funds of staffs of commereial firms, and I will add, in order
that I may not be interrupted, even of big banking institutions, dis-
appearing with the solvency of the concerns where the men were serving.
It is therefore difficult to feel that the Commission were trying to com-
pare two things that were at all.alike. It is difficult even to conjecture,
Sir, the species of commercial business to which the Commission refer in
paragraph 48 of their Report. As stated above the security of posts
and practical guarantee of promotion is, beyond comparison, more
mssured in Government service in India than in any other service,
commercial or industrial. In fact, amongst us Indians, it is notorious
that, despite serious handicaps to Indians in Government service, there
is always a craving for a post in Government service based on what,
S8ir ? Based on the securities named above, namely, the security of
promotion and the security of service. No reference is made to these
facts which proves that the Commission either had not these points
of view put before them, or if they were put before them, they were
not given the consideration whick they®very strongly carry with them.
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Mr. President : I will ask the Honourable Member to bring his
remarks to a close.

S8ir Purshotamdas Thakurdas : The only question that remains
to be considered is, whether the pay, allowances and pensions of the All-
India Services are adequate or not. In paragraph 46 the Commission
say that the Services placed before them carefully compiled statements
of current income and expenditure. Even these, Sir, are not attached
to the Report, and one wonders whether they were handed in under the
sesl of scerecy. I know that subsequently some of these have been
circulated to the House, but the Commission did not print those that
they mention. Now, what is the basis which the Commission go upon ?
They go upon the basis or rather the criterion adopted by the Islington
Commuission, namely, not merely to give the Services an adequate return
according to the market value of such hands, but to give them the rate
which proved attractive twenty years back. And, Sir, what was the
rate which was attractive twenty years ago ! What was the saving
then made by the Services ? What is it that we are asked to provide
in order that the Services may be contented ?

I shall pass on to a further aspect of the question. Mr. Calvert said
that the increase of pay to the Services since 1875 has been 8 per cent.
I understood the Honourable the Leader of the Ilouse to say that it
wias something between 10 and 11 per cent. But I have here the reply
given by Earl Winterton on 27th February 1923 to a question by Mr.
Ilancock, asking for the number of officers in the Indian Civil Scervice
during the years 1913-14 to 1922-23 and their pay and allowances, tak-
ing the rupee at 16d. In,1913-14 the average worked out to £1,580 per
head ; in 1918-19 it worked out to £1,658 per head, in 1920-21 to £1,928
per head, and in 1922-23 to £2,024 per head. By simple division I have
worked out the percentage of increase to be about 20 per cent. Now,
Sir, may I ask if, in view of the increase in prices of 100 per cent., the
various other Services in India have been given increases commensurate
with it, and if not, will the Government tolerate any demand by them if
they put forward their budgets and show that even with the increases
which they have heen given they cannot make both ends meet.

I now pass on hurriedly to my main c¢onclusion.

Mr. President : The Honourahle Member cannot develop his main
conclusion now.

8ir Purshotamdas Thakurdas : May [ speak for five minutes
more ?

Mr. President : No.

The Honourable 8ir Bagil Blackett : (Finance Member) : Sir, I rise
to oppose the amendment which has been moved by the Honourable Pandit.
I shall endeavour in doing #o to fulfil the promise which was made on my
bebalf by the Honourable the Leader of the House that I would deal with
more general questions in regard to the financial effect of the Lee Commis-
sion’s. proposals. 1 shall also endeavour to answer to the best of my ability
some of the questicns—not as numerous I confess as I expected—which have
been addressed to me by Honourable Members in the course of the debate
on financial details ; and although we have been reminded that compari-
sons are odious, I shall do my best to put a little material before the
Honse in regard to the comparative emoluments of civil servants in other
parts of the British Empire. R
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I will begin with the cost of the proposals. I circulated on the 3rd
September an answer to an unstarred question by the Honourable Diwan
Baliadur Ramachandra Rao. I am not sure that that answer has received
any publicity ; so it may be useful for me to read it :

‘¢ If the recommendations of the Loe Commission are uccepted in the form in
which they were made, the estimated cost distributed between the Government of
India and the Provinces is us follows :

Lakhs,

Government of India . .. .. .. 26

Madras .. .. .. .. .. 9.7
Bombay . . .. . .. 9.7
Bengal .. .. . . i 9.3
United Provinces .. .. .. .. 10.8
Punjab .. .. .. .. .. 9.1
Burma . . .. .. .. 10

Bihar and Orissa .. . .. .. 4.9
Central Provinces .. . .. .. 5.7
Assam .. . 2.9

The calculation has been made on the basis of a 16 pence rupee, and us oxchange has
been higher the actual expenditure in the current year would bo less, But, on the
other hand, it is possible, as the Commission recognised, that the number of officers
taking advantage of the passuge concession in the first few years might be above
normal. Secondly, the above calculation does not tuke into account the cost of
the recommendations regarding house rent and medical attendance, which it is
not possible to cstimate accurately. In addition therc will be a sum of approximately
Ra. 1} lakhs for the first year, increasing by roughly the same figure every year for
.about I+ or 15 years, representing the cost of the pension conceasions of which it is
not possible to show the distribution among the different Governments. The above
reprezents the figures of cost as calculated by the Commission itself. To this may
have to be added a sum of approximately 18 lakhs per annum, if it iy decided {o
.extend the Commission’s proposuls to officers of the Great Indian Peninsula and East
Indian Railways which will sbortly become State-managed lines and to officers of
Company-managed lines.’’

I lay siress on the point about exchange. Ilaving regard to the pre-
-gent rate of exchange the figures as they stand in the case of the Provinces
may, I think, be taken as the maxima. I have made a rough calculation
of the amount of overseas pay, present and proposed, which under our sug-
gestions would be payable in sterling. At 16 pence to the rupee this would
amount to Rs. 1424 lakhs ; at 17 pence to Rs. 134 lakhs ; at 18 pence to Rs.
127 lakhs ; at to-day’s rate of exchange, say 1s. 54d. it is approximately
130 lakhs, a saving that is to say of Rs, 12 lakhs over the figures I have read
out in the answer. As against this we have to set the fizure of about Rs. 7
lakhs which will be the maximum cost if we are to extend relief to all posts
above the time-seale not drawing more than Rs. 3,000 a month. Tt would
be lews than 7 lakhs if the relief were extended only to selected posts. 1
would further lay stress on the fact that Indianisation, even if the existing
basic rates of pay of Indians are left untouched, involves a progressive
saving as stated by the Honourable the Leader of the House. 8o far as
1 can see, therefore, the ficures which I have given in the case of the
Provincial Governments may be taken as representing approximately the
maximum cost of these proposals. It will be observed that onmly in
-one case does the additional cost exceed Rs, 10 lakhs. It is 10.8 lakhs in
the case of the United Provinces.

In the case of the Government of India unfortunately the position is not
quite #o simple. I[n the answer that I have read out the direct cost of
‘the Government of India is given as 26 lakhs. 18 lakhs which arise under
the head of Railways belong properly to the Railways and ought to be met
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out of the railway earnings. If the proposals now under consideration in
regard to the separation of railway finances from the general finances
are given effeet to in something like the form in which they now stand,
this charge will fall not on the tax-payer but on the railway reserve.

Dr. Gour and Sir Purshotamdas Thakurdas and others have asked
me questions as to the indireet effect on the Army and on Provineial Ser-
vices. Dr. Gour used the word ** uncovenanted servieces '’ ; but 1 think
that must have been a slip of the tongue. All the Services, except the
Indian Civl Service, are uncovenanted services. The proposals of the
Lee Commission apply to all the Superior Serviees. There is no doubt some
little difficulty in deciding exactly which are the superior posts in some of
the Central Services to which relief should be extended. But in the case
of the Provincial Services about which Dr. Gour is anxious, I see no reason
why there should be any additional cost. On the contrary, I should hope
that the question of the reduction of basic pay might eventually lead to
some economy. The Honourable Diwan Bahadur Rangachariar made great
play with the additional cost of the Services generally since some years
ago. 1 think he must have failed to realisc that far the greater part of
that additional cost—something approaching Rs. 10 crores— is due to the
revision of the seales of pay of the Provincial Services in 1920.

They were revised at a time when the cost of living was at its highest
and, if he will follow up his own argument about redue-
tion in the cost of living since then, he will see that,
go far from a proportionate increase in the cost of the Provinecial Services
being threatened, there are reasons for considering the reverse.

So far as the civil charges of the Government of India are concerned,
therefore, | am prepared to take a figure of very little over 26 lakhs as a
probable maximum. The indirect effect in the case of the military budget
is more difficult to deal with. It is mot possible to give a direct answer
in figures to the guestion what is the additional expenditure that will be
incurred under the head of the military expenditure in consequence of the
Lee Commission’s Report. Tt is impossible to say, as we can say on the
civil side, that the extra cost will be so many lakhs, The decision in regard
to the Medical Services on the civil side, when taken, may possibly involve
some quite minor increase in the cost on the Army side of the Medical
and Veterinary Services, but there is also the more important question of
the pay of the Army officer. Now, the Report of the Lee Commission does
not directly affect the Army Officer, but it does affect the atmosphere in
which consideration is being given to the revision of the pay of the Army
officer which in any case was due in July 1924, In that month the five
years for which Army pay was fixed in 1919 came to an end. Almost
simultaneously with the receipt of the Lee Commission’s Report by the
Government of Tndia, the Government of India had before them proposals
prepared without reference to that Report for a revision of the pay of the
Army officer. It has been impossible to obtain a decision as yet on those
propgsals, mainly because the Government at Home has not yet succeeded in
arriving at a decision as to the revised rate of pay to be brought in in July
1924 for British Army officers in England, and that is the basic figure from
which any ealculation of the pay of the Army officer in India has to start.
But the fact that this is the starting point shows that the basis for Army
pay is something quite different from anything in the Liee Commission’s
Report. The Repegt, therefore, has ne direet bearing on the question

12 ¥oox.
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of the Army. Iu one respect it is probable there may be a direct effect.
That is the question of passages. If, as is likely, something corresponding
to the passage conesssion is given to Army officers, it is estimated that the
extra cost of such a concession will be from 12 to 15 lakhs. This is the
only figure I can give in regard to military expenditure. But I can add
this. The extra cost of the passage concession and the other extra cost
that T have mentioned, and the extra cost of the revision of pay now under
consideration, whatever the final decision may be, is not likely to be so great
as to prevent the established charges for the Army for 1925-6 from being
brought down well below the corresponding figure for 1924-5, assuming, as
one must for the purposes of such a comparison, that the rate of exchange
is the same.

The House will see from these figures that the additional expenditure
to be faced in the Budget for 1924-5 and succeeding ycars is at any rate
a matter of lakhs and not a matter of crores, and it ought not to prove
in any way unmanageable. No Finance Member likes additional expendi-
ture for its own sake, and I can assure the Ilouse that, both during the
time when the Lee Commission was sitting and since, the problems arising
out of the necessity of meeting this additional expenditure have never been
absent from my attention.

But, in considering this additional expenditure, there is another side
to the picture. The Honourable Diwan Bahadur Rangachariar questioned
the statement made by my Honourable Colleague, the Home Member, and
by the Royal Commission, in regard to the rate of exchange which was taken
as the basis for fixing the revision of the rates of pay in 1919-20. The
Royal Commission stated it and my Honourable Colleague, the Home
Member, has stated it as a fact, but still the Honourable Diwan Bahadur
seems to be unconvinced. lLeti me give him further authority.

Diwan Bahadur T. Rangachariar (Madras City : Non-Mahommadan
Urban) : Contemporaneous.

The Honourable 8ir Basil Blackett : Lord Chelmsford was Viceroy
at the time when the revision was made. Ie ought to know. Speaking
in the House on the 31st of July of this vear........

Diwan Babadur T. Rangacharaiar : I want contemporaneous autho-
rity.

The Honourable 8ir Basil Blackett : Wait and you will get it. Speak-
ing in the House of Lords on the 31st of July of this year, he said :

‘ ‘“Becondly, as the Secretary of Btate mentioned in his speech the other day,
when we at hendquarters were examining the problem, the rupee at that moment stood
at something like 2s. 84. to the £. The Committee which had been appointed to
deal with the rupee had fixed the rupee at 2 sh. and promised us in tEeir Report
that that was what the value of the rupee was likely to stand at in the future. Your
Lordships can well see that rocommendations with regard to saluries with the rupee
at 2s 8d. or certainly at 2s. were recommendations which must be dealt with in a
very different manner from when the rupee was standing at 1s. 4d. The whole
problem of the cost of journeys would be almost halved for the civil servant. The
cost of remission Home to England, similarly, would be greatly lessened. We frankly
thought at that time that the question of the saluries really did not arise, that the
Indian Civil Service, with the rupee standing ht that figure, would be in a very
admirable position. Then, as we all know, the rupee fell again to 1ls. 4d. sub-
sequent to our recommendations ; hence all the trouble in which we find ourselves.’’

Mr. Montagu, who was Secretary of State at the time, has also stated that
thte revision was based on a two ghilling rupfee.
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As the Honourable Diwan Bahadur is still uneonvineed, I should like to
inform him that I have examined the files myself very carefully, and there
it is definitely stated that the rise of the rupee to two shillings was sufficient
to justify refusing further increase in the pay and also to justify the
abolition of the Exchange Compensation Allowance without any corres-
ponding addition to pay, contrary to the proposal of the Islington Com-
mission. There is, further, a statement that, if the rupee should at any
time fall, the whole matter would have to be reopened. If the IHonourable
Diwan Bahadur wishes still to question the statement, I am afraid he
can only do so by saying that T tell untruths.

Diwan Bahadur T. Rangachariar : No wrong impressions, that is
all.

The Honourable B8ir Basil Blackett : Others have urged that the
present increase should be made temporary and not permanent, should be
bused on some index number. Had the system of a war bonus been adopt-
ed in India as it was in England towards the end of the war and had it
been based en some index number, we should have been spending i addi-
tion to what we have spent not lakhs but erores on the pay of the Superior
Services in the years after the war. The relief now proposed is in other
words overdue, and more than overdue. It has been postponed solely owing
to the financial exigencies of the Indian Budget, and TI- sugpest that the
Indian tax-payer, if he examines the important but still comparativeiy
small increase in the expenditure which is now proposed, should remember
that, out of consideration for him, a considerably larger annual expenditure
has been put off from year to year, at least since 1920, at the expense of
the Services. The Honourable Diwan Bahadur Rangachariar—I hope quite
unintentionally—made a very misleading use of the Bombay index number.
Throughout he made comparisons with 1920. But the revision of pay of
the Services which was made at the end of 1919 on the basis of the recom-
mendations put forward by the Government of India during the :ummer
and the early autumn of 1919.

Diwan Bahadur T. Rangachariar : Some of them were also made in
1920.

The Honourable 8ir Basil Blackett : They were consequential, based
mot on new comparisons but on i comparison of what had already been
given in other parts of the services, that is to say, on comparisons of figures
which were arrived at on the basis of 1919 and not 1920 figures of cost of
living. The Bombay index number for the cost of living for Europeans
was 147 in October, 1919 (as compared with 100 in 1914), 158 in October,
1920, 168 in July, 1923, and 165 in March, 1924, which was the date when
the Lee Commission reported. It has since fallen, I think, to 162. During
the same period the rupee has fallen from just about 2s. in October, 1919,—
it rose to 2s. 8d. for a short period in 1920—to a level of something below
1s. 3d,, and it is now about 1s. 58d. Take the figures given by the Honour-
able Diwan Bahadur Rangachariar himself. The cost of the pay and
allowances of the Civil Service which he gave showed a rise from a figure
of Rs. 572 lakhs before the war to 667 lakhs beforc this increase. an in-
crease of 17 per cent. As T have shown, the increase in prices according to
the Bombay index number is not 17 per cent. but 65 per cent. Can it
be maintained for a moment that an increase is not long overdue ¢ I
cannot believe that the Hononrable Diwan Bahadur Rangachariar or Sir
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Purshotamdas Thakurdas who spoke just now really desire to dissociate
themselves from the view that has been expressed by nearly every other
Honourable Member who has spoken that in principle at any .rate the
grant of relief on the lines proposed by the Lee Commission is just and
the Services ought to be given the increases proposed if a case is made
out,

Sir Purshotamdas Thakurdas : 1 may add, if the Ilonour-
able Member does not mind, ¢‘ if a case is made out to the satisfaction of
this ITouse ”’, not only of the Government of India. 1 certainly agree to
that principle.

The Honourable 8ir Basil Blackett: This House has been trying to
do its proper work when it has asked some of these questions, and 1 am about
to do my best to give it some further material on which it can make up
its mind. I have a great deal of material available, but time will, I fear,
prevent me from giving more than a small portion of it. In the United
Kingdom, sinece 1917, there has been a system of war bonusinerease in
force, depending on the cost of living index. It has varied from time to
time, but at the present time, taking the figure of 75 per cent, as the in-
crease in the cost of living since 1914, bonuses are given as follows:—

: If the basic salary does not exceed £200 a year .. Bonus incroase of 53 per cent.
1f it does not exceed £400 a yeur .. .. Bonus increase of 39 per cent.
If it does not exceed £500 a year .. .. Bonus increase of 37 per cent.
If it does not exceed £700 a yenr .. .. Bonus increase of 28 per cent.
If it does not exceed £900 a year .. .. Bonus increase of 24 per cent.
1f it does not cxceed £1,200 a year .. .. Bonus increase of 18 per cent.
If it does not exceed £1,500 a yeor .. Bonus increase of 13 per cent.

No increase is given which has the e&ect of bringing the total salary
above £2,000 a year, but 1 would add that since the war, a revision of the
pay of the posts at the top, which was under contemplation before the
-war, has been put into cffect, with the result that something like 25 posts
of lleads of Departments have been raised from £2,000 to £3,000 a year
with corresponding increases in the posts on the next seale, which are now
fixed at £2,200. Corresponding war bonuses or bonus increases have been
given in other countrics. As 1 have said, T am not sure that it would not
have been more logieal if a war bonus system had actnally been adopted
in 1918-19.

Diwan Bahadur T. Rangachariar : Why not now ?

The Honourable Sir Basil Blackett : | am coming to that. It would
have been more advantageous to the Superior Services though it might
have saved something in the cost of the Provincial Services. 1 will come
later to the objections to giving it now. As regards passages, 1 find in
Ceylon return passages are granted by the (eylon Government after a
period of 4 years’ residence to all officers domiciled outside Ceylon, their
wives and children including unmarried dependent daughters, but not sons
‘over the age of 18, in each case not excee quing five passages in all. In
special cases, the conce%mon is granted to dfficers who have not put in the
qualifying four years’ residence. In the Straits Settlements and Hongkong
passages are granted to officers domiciled in Europe or the Dominions,
whose maximum salary is £490 per annum or over after four years of
service. Similar concessions are granted to their wives and children up
to a total of five persons in all,—sons under 16 and unmarried daughters.
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In the case of Egypt and Sudan, a passage allowance is granted in one
direction every year, and, if no passage allowance has been drawn in the
previous year, in both directions. This allowance is extended to the wife
and children.

Mr. D. V. Belvi (Bombay Southern Division: Non-Muhammadan
Rural) : What is the scale of pay in all these countries ?

The Honourable 8ir Basil Blackett : As regards pensions, in Ceylon
and Hong Kong the maximum pension is £1,300 a year. It is obtained at
the age of 55. The same is true in the case of the Straits Settlements.
In all the three cases temporary increase has been given with reference to
the cost of living in England. As regards medical attendance, in Malaya
officers are entitled to such free treatment as the Government has avail-
able but not free hospital treatmnent. The same is true in Ilong Kong.
In other cases, they are given more favourable treatment because they are
given both hospital attendance and free medical attendance.

I am asked a question as regards the scales of pay. It is always
difficult to make comparisons because you have to know—which you do
not generally know—-the exaet nature of the work done by the different
officers in the different countries. 1 have elaborate comparisons available,
but they are not illuminating without going very deeply into the character
of the work done in both cases. I think it is true to say that, generally
speaking, the basic rates of pay in the I. C. 8. are higher than in most other
Services. The same is not true of any of the other Services and in the
case of the 1. C. 8. it has to be remembered that it has been the Service
which has hitherto been sought after above all others by the Europeans
desiring to enter (Government service abroad and that the people who have
gone to the other places are those who have failed to come to India. Con-
ditions also vary very greatly in various countries. The cost of living
differs, and the wkole basis of living is different in different countries.

The comparisons I have given are, T am afraid, a little haphazard,
but I have given them first of all in order to show that the Lee Commission
and the Government of India have examined the question of the pay of the
Civil Service with reference to the statistics available as to the position
in very many other countries. They have examined them thoroughly and
have arrived at their conclusions in the light of such examination. Of
course, in the case of the Indian Civil Service, the fact stares us in the face
that the index number has gone up by something like 60 to 65 per cent.
I do not want to attach too much importance to index numbers. This is
the index number for Bombay only. I think, however, that it is a useful
criterion on which we can found a general case. There is no doubt that
the cost of living for the European as well as for the Indian varies very
greatly in different parts of India, so much so that an index number for
the whole of India is meaningless. At the same time, the proportionate
increase in the cost of living both to the European and to the Indian is
probably not very different in different parts of the country. Although the
starting figurc may be different, the average increase is very much the
same. The average inerease of the pay of the Services since 1914 in no
case is anything like 65 or 60 per cent. I belicve in the case of the Police, it
may exeeed 30 per cent.; in the other cases, it is not so much,—an average
increase of about 20 per cent. I do not think that these figures suggest that
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the Government of India have been inconsiderate to the tax-payer in post-
poning for four years an overdue increase and in giving something very
much less than would be claimed if the cost of living were the sole criterion,
which of course it is not.

A question has been asked why we do not make the present increases
temporary. As I have said, this matter was considered carefully in 1918 and
the proposal was eventually not adopted, chiefly because of the enormous
difficulty of getting an adequate index number. It will be remembered
that even in the United Kingdom there have been furious protests against
the inadequacy of the index number on such occasions as it happened to
show a fall. It is extremely difficult to frame an index number for India,
but I would say further that it is also less necessary now than it may have
been in 1918 or 1919. We are not likely to see catastrophic changes in
prices of the kind that have been taking place in the last ten years. It
is possible that there may be considerable variations, but not catastrophie
variations of the kind that have taken place. The other countries which
have adopted the bonus system are now in most cases engaged in converting
the bonus incercase into a basic pay. They are leaving the bonus system
because it is seen to have outlived its usetulnesss .*I do not think that the
introduetion of a bonus system here would be valvable having regard to
the difficulties of an index number, nor ithportant having regard to the
comparetively small fluctuations which are likely to occur in the next
decade. Moreover, under the proposals of the Liee Commission as modified
by the (Government, there is one automatic variable, namely, the overseas
pay in sterling. 'This will vary up and down so long as we have a flue-
tuating exchange value of rupee in terms of sterling. If my Ilonourable
friend Sir Purshotamdas Thakurdas’s Bills were passed and the exchange
fixed in terms of gold, there would still be just as much fluctuation in
terms of sterling until sterling arrives at par with gold. I should
like now to turn for a moment to the amendment which we have now under
consideraticn,

Khan Bahadur W. M. Hussanally (Sind: Muhammadan Rural) : May
I, Sir, inquire whether these figures and statistics which are mnow being
placed before us were supplied to the Lee Commission, and, if so, why they
were not embodied in the Report so as to allow us to consider them in
dealing with its recommendations ¢

The Honourable Sir Basil Blackett : The Lee Commission certainly
had figures before them. They were the judges of what was necessary to
be embodied in their Report, and I do not think that I can be called upon
to answer a question as to why they chose not to do something. There are
many other questions of that sort which we might spend our time on.

The amendment which we have before us, like some of the other
amendments on the paper, is a lengthy one. The original Resolution, is
brevity itself in comparison with the amendment, and T think that the
discussions that we have been having on this subject have not erred on
the side of {erseness. 1 shall make that my excuse to ask you, Sir. and
the House to bear with me if T cxceed by a little my time-limit, but I will
endeavour to keep my excess within the narrowest possible bonnds. Like
Colonel Crawford, whom T congratulate on his maiden speech,—and if I
may add it, I congratulate him in particular on having been audible to
every Member of the House—like Colonel Crawford T am rather startled

[ 4



3296 LEGISIATIVE ASSEMBLY, [12tH Sepr. 1924.

[Sir Basil Blackett.]
by the facts in the preamble to the amendment. How many of them are

really facts ¢ Let me tuke them in order. Fact (a) says that the Royal
‘Commission *‘ was appointed and allowed to enter upon its functiéns in
utter disregard of the Resolutions passed by the first Assembly.”’ 1 demur
to the adjeetive ‘‘ utter ’’ but 1 will take the rest as a statement of fact.
I am even willing to concede for the purposes of argument that at one
time the Government of India may have thought that it would be prefer-
.able to make the inquiry by some other method than by means of a Royal
Co:umizsion.  But the only point that was in question was what should
be the method of inguiry. That was the only point that was in question
with the House when it discussed this subject. There was no question but
that the problem. ...

Dr. H. 8. Gour (Central Provinces Hindi Divisions: Non-Muham-
madan) : Not merely the method, but what should be the scope.

i The Honourable 8ir Basil Blackett: There was no question but that
the problem of what should be paid to the Services must be taken up at
an early date and could not be postponed much longer—there was no
question at all. Obviously, it does not follow that the proposals which
have been made by the Royal Commission should be turned down just
because the first Assembly did not like the form which the inquiry took.
I think 1 am right in saying that the Honourable Pandit Motilal Nehru
himself did not like the form which this Assembly itself took under the
Government of India Act. Nevertheless he has entered it and he is taking
part in our deliberations. Ilc spoke of the reforms as a wooden horse—I
think he said, a hollow wooden horse. My thoughts flew at once to the
most famous wooden horse of history. That also was a hollow wooden
horse which was fashioned by the divine wisdom of Pallas Athenae for the
storming of the citadel of Troy.

Pandit Motilal Nehru (Cities of the U. P.: Non-Muhammadan
Urban) : 1 only meant the common rocking horse sold in the shops.

The Honourable 8ir Basil Blackett: I am speaking of another hollow
wooden horse which was fashioned by divine wisdom. Steel-framed men
climbed into its bowels. The Steel-framed army of Troy dragged the
wooden horse through a breach in the walls into the inner heart of sacred
Ilion. May T suggest to the Honourable Member that the wooden horse
of which he speaks is also one fashioned by divine wisdom that it may
carry him and Diwan Bahadur Rangachariar and Mr. Jinnah into the
inner heart of the citadel, not to storm, not to sack, but that they with the
help of the British officials who have dragged the horse into the citadel may
realise that responsible government for India which all of us aim at ¢ I
pass on. ...

Pandit Motilal Nehru : I hope the Honourable Member remembers
that he is mixing up the metaphor very much.

The Honourable 8ir Basil Blackett : That I understand is the pri-
vilege of the modern politician.
Let me pass to fact (¢) :

‘¢ That the terms of roference to the said Royal Commission and the recom-
mendnti’o’ns made by it involve the perpetuation of an antiquated and anachronie
system. “ B
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I think ‘‘ anachronic ’’ must be a mistake for ‘¢ anachronistic ’’, though
I am rather tempted to read it as ‘‘ chronic.”” Perpetuation—what does
perpetuation mean ? Maintenance in perpetuity. Is there any justifi-
cation for saying that the terms of reference and the recomumiendations
mean the maintenance in perpetuity of the.existing system ? [ will pass
by the adjectives. 1 remember that some one complained about 1910 to
Mr. Asquith that his brilliant lieutenant Mr. Lloyd George was intolerably
inaccurate. Mr. Asquith replied that though his adjectives might be
picturesque, his facts, he thought, were usually correct. In this case I
think neither the facts nor the adjectives arc correct. Indeed there is
rather an exuberantly adjectival flavour about the whole of this preamble.
Obviously the terms of reference did not involve the perpetuation, nor
do the recommendations involve the perpetuation of the present system.-
Then fact (¢) goes on to say ‘‘ without any attempt to reconstruct the
administrative machinery ’’. Is there not a very large attempt to re-
construct the administrative machinery ? Is it not proposed to provin-
cialisc many of the Services and to give an amount of Indianisation which
none of the opponents of this Royal Commission at the time when it was
under discussion in the House dreamed could possibly be recommended
by such a body ? Liet me go on to the next fact, fact (d) :

““ That the terms of referemce are based on the unwarranted assumption that
the existing system would continue indefinitely.’’

I admit that the assumption is nnwarranted. Tt is not even in the terms
of the Warrant. Moreover the recommendations again and again speak
of the further examination that will have to be made by the second Statutory
Commission, and it is perfeetly obvious that the recommendations are not
intended to continue indefinitely but are intended to be, like the rest of
the present constitution of India, transitional, and that revision must
obviously come about at a comparatively early period. T agree with the
Honourable Sir Sivaswamy Aiyer that there is a close connection between
the question of constitutional and administrative reform, but T assert with
him that the Lee Report proposals do not and cannot interfere with the
consideration of constitutional advance. 1 state categorically that the Lee
proposals in the opinion of the Government of India do not in any way
interfere with that question. Let me go on to (e), that some of the re-
commendations are intended to deprive the Legislature even of existing
powers by suggesting devices to make some items of expenditure non-votahle
items. For the sake of brevity T will admit that possibly it is a fact, though
1 think it would be argued that it is not. But I will only suggest that in
the interests both of the Legislature and of the Services devices of this kind
may be Loth desirable and necessary. Precisely similar devices have heen
adopted by the British Parliament to deal with what may be called
equivalent conditions. The only conclusion then that 1 would draw from
this fact is that we should consider whether some other method of arriving
at the same desirable result might not be adopted. 1 pass on to fact (f).
It is quite clearly not a fact that the recommendations have introduced
racial diseriminations. The diseriminations which they have extended ex-
isted before. They have not been ‘“ introduced *’ and they a*c not racial. -
They are based on domicile. Tt is a defect rather than a merit of _the pre-
viously existing system that the same pay and conditions of service were .
given to Indians as to Europeans, and that it is in_the intcrests both of
Government and the Indian tax-payer that such discriminations should

be increased and not diminished. .
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Mr. D. V. Belvi: Has the Ilonourable Member read a leaflet
published by Mr. Latifi, a member of the Indian Civil Service in the
Puanjab !

The Honourable 8ir Basil Blackett : I pass on to fact (g), that the
said recommendations make the extraordinary provision that officers
appointed to the All-India Serviees after 1919 should be given guarantees.
This amounts, I think, simply to an objection to certain of the proposals
made by the Commission. The very purpose of the Government in bring-
ing forward this Resolution is to fulfil both in the letter and in the spirit
their promise to give an epportunity to the Assembly to discuss the pro-
posals of the Lee Commission before making their recommendations. If
the Assembly has particular objections to these proposals, by all means
let it develop them. And here, I am afraid, I must fall foul of two
doughty adversaries. Both Colonel Crawford and the Honourable the
Pandit objeet to the peccant phrases ‘‘ in prineiple ’’ and *‘ approximate-
ly ’’. Both these phrases were introduced intentionally and purposely
because the Government of India, while they hold that the Lee Commis-
sion proposals taken in the broad are such that they should be adopted,
do revudiate, and the Secretary of State repudiates, the doctrine that every
detail of this document is sacro<anct. We are here before the Assembly
to hear the Assembly's views on particular questions as well as on the
general subject, though the debate has been mainly confined to the general
subject and to make our recommendations to the Secretary of State in
the light of what is here said. Fact (h) is also very mueh like faet (g).
It is an objection to a particular proposal on which the (fovernment have
already said that they have not arrived at even provisional conclusions
on many of the points raised. Tt also uses the word ¢ perpetuate ' and
therefore ceases to be a fact. Fact (i) refers to the absence of the evidence,
We have already heard a good deal about that and 1 will only, at the risk
of rousing the ire o; Sir Purshotamdas Thakurdas, remind him  that,
though the Government of India may have supplied most of the evidence
that was hefore the Incheape Cemmitiee, none of it was published and none
of it was made available to the Assembly, and in spite of that fact, although
I make no ecomplaint of it, the Awembly continues to press that we should
adopt every detail of the Incheape Report. (A Voice : ** They had good
reasons.’’) The reasons were no doubt very good ones as they may be
in this case. I submit therefore that in the interests of its own reputation
the House should not carry this preamble. Even this Assembly cannot
make things which are not faets into facts. 1 hope the Assembly will be
wise enough to reject the amendment as a whole, but at any rate let it not
state certain adjectival arguments as if they were facts,

Mr. Devaki Prasad Sinha (Chota Nagpur Division : Non-Muham-
madan) : Then leave the preamble and pass the rest.

The Honourable 8ir Basil Blackett : I am asking that the Iouse

should not pass the preamble and I am glad-to have the Honourable
Member’s support. I now come to the recommendations. :

Mr, President : I have allowed the Honourable Member considera-
ble latitude as he was replying o eriticisms, He is now going beyond
them, and I think I must ask him to bring his speech to a close.

The Honourable 8ir Basil Blackett : I will therefore leave the

recommendations in this first part alone. I will only say that they seem to
amount to very little more than this shat the control of the Secretary of
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State should remain in regard to existing members of the Services, and
that recruitment should not be continued. I mention that because it is
an important part of my argument in regard to Part II. I have already-
. dealt with the burden on the tax-payer of India. 1 have submitted evid-
ence to show that though no one likes paying additional charges those
additional charges arc not impossibly burdensome. I come now to the
olive branch. Thiy olive branch is hidden in so many thorns that ome.
seratches one’s fingers in trying to reach it. But if the Honourable
Member who moved the amendment wanted to offer us an olive branch,
why did he not adopt the simple three lines amendment standing in the
name of Dr. Gour that the Report should be referred to a Seleet Committee ¢
The Honourable Pandit makes an offer to consider the matter in a Select
Committee provided he can have the evidence before the Royal Commission
which was taken in camera and had to be taken in camera to be obtained
at all. (A Voice : ** Or such other evidence.’’) Or such other—well
I am glad to see he drops the demand for the evidence taken in camera.
But he makes it a condition that the financial relief should not be given
unless the stoppage of all reecruitment outside India takes place. That is
T suppose because he does not want to burden the tax-payer. Is that it ?
(Pandit Motilal Nehruw : 1T want to find the money before promising to
pay it.”’) His difficulty therefore is that he does not want to find the
money for the new European reeruit. I have had figures worked out.
If there were no European recruitment in the next five years there would
be a saving of' two-fifths of the following fizures—two-fifths because three-
firths of the new men will be Indians :—two-fifths of 34 lakhs in the first
year, two-fifths of 7 lakhs in the second year, two-fifths of 104 in the third,
two-fifths of 14 lakhg in the 4th and two-fifths of 174 lakhs in the fifth
year, a total of two-fifths of 521 lakhs or 21 lakhs in five yvears. If the
Honourable Pandit therefore could be persuaded of the possibility of the
Government of India and the Provineial Governments between them
finding an additional 21 lakhs spread over the next five years he would,
I understand, be willing to consider these proposals on their merits.

8:r Chimanlal Setalvad (Bombay : Nominated Non-Official) : Sir, I
am grateful to you for giving me this opportunity of taking part in this
debate. For as one who for a period of two years and a half was a
member of the Government of Bombay and as such came in close contact
and association with the Services, both European and Indian, as one who
has for many years advoecated a rapid Indianisation of the Services, and
as one who gave his evidence before the Lee Commission, I may say in
public and not in camera (Hear, hear), I do not desire to give a silent
vote. I am afraid, Sir, that the consideration of the question before the
House, difficult as it is, is rendered still more difficult by considerable
mistrust and misconception on both sides. On the one hand, it is believed
that there is hostility aguainst the British element in the Services and that
we want to get rid of the British element. On the other hand, the suspicion
is that it is through the Services and by the perpetuation of the present
system regarding the Services that England wants not only to retain but
to tighten its hold on the country. Those are the misconceptions as I
conceive them to be on both sides. T may be permitted to assure the
Government at once that such hostility as it is believed there exists against
the Services is not racial at all. It is against the system under which the
Services are maintained (Hear, hear). I can assure Government that
all right-thinking persons believe t.hat the admixture and association of
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the European element in the public services is not only .desir.able but
necessary. We also believe that even when India attains full selt-
gover-nu{eht such admixture and association would st ill be welecome mdeed:
But what is felt 1 submit and rightly felt is this, that the extent of
such association of the European element and the terms and cnndlt}ons
on which a contented and efficient serviee both of Europeans and Indnar)s
can be seeured should be matters for determination by' the people of India
at every stage through the Goverrment of India and its Legislatures, and
are not matters to be determined by some authority outside the country
placed thousands of miles away. 1 may assure Government that it is not
the desire of the people to have Indianisation of the Services merely in the
sense of the substitution of the European element by the Indian. What
is felt is that so long as the Ser:ices, 'whether manned by Europeans or
Indians, are recruited and maintained under the system at present obtain-
ing, India can be no nearer to self-government in the sense of having its
own agenecy of government. In fact, what is desired is that the Services
should be in the real sense Services as they are in other countries and not
the masters and arbiters of policy. Taking this to be the real problem,
what T ask is, has the Royal Commission succeeded in solving that problem ?
(A Voice : ** No, no.””) 1 give them every credit for the good work they
have done. J do not blame them as other Members have done for arriving
at a compromise. It is the one thing to do in polities, to arrive at com-
promises. In all human affairs you have every day to compromise and
to give and take. T do not blame the Commission for what they have done.
I also appreciate the difficulties in which they were placed, which account
to a certain extent for the infirmities in their decision. They were hustled,
they were pressed for time ; the Services were getting impatient and some
decisions had to be arrived at as early as possible, and the Commision have
done their best. But, taking all that into consideration, I am afraid the
verdict to my mind is that they have not succeeded in solving the problem
that I have enunciated. 1 do not propose to go into the details of the
recommendations of the Commission, nor into the details that have been
brought forward in this House in the debate till now. But I would indicate
very shortly the main objections that T have to the conclusions of this
Commission.

The first is that they still perpetuate the control of the Secretary of
State with regard to the recruitment and control of the Services operating
in the reserved subjects. T am quite conscious of the fact that they
recommend that as soon as further Departments in the Provinces get
transferred and are taken out of the reserved compartment, the Services
operating in those Departments will get provincialized. But just consider,
Sir, what diffieculties in other directions such a proposal involves. Tt creates
and must neccessarily create, however unconscious, a4 bias in the Services
against the transfer of reserved subjects into the hands of Ministers. It
also ereates various complications by reason of vested interests when the
{ime 'comes from time to time for transferring more subjects to the hands
of Ministers. Then, further, the Commission to my mind has failed to
deal satisfactorily with one of the main grounds on which Indianisation
of the Services has been advocated all these years, namely, the growing
needs of public economy. They still keep the basic salaries for the Indians
a8 well as the Europeans the same, while the demand was from every
yuarter of the country that the new, arrangements should be such .that
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the basic pay so far as the Indians were concerned should be less than
the basic pay obtaining now. They failed therefore to solve that part
of the problem. As I have said, Sir, there is no disagreement really on
the main question. There is no disagreement on the question that we want
a certain proportion of the British element in the Serviees t6 be main-
tained for the efficient administration of the country ; and 1, %1r with my
cxperience of the Services venture to say that so far as the British element
is eoncerned-—and T am not dissociating from that the Indian members
of the Serviees—I do say that a more loyal, a more devoted, a more hard-
working, and a more honest set of public servants it would be difficult
to find. We may take it, therefore, that there is no desire on the part of
‘gnyone to get rid of the British element in the Services. It may also be
taken that everybody is agreed that the Services, however composed,
should be efficient and contented. For that purpose every necessary step
should be taken and measures adopted to give the members of the Services,
both European and Indian, security of tenure and of their salarics and
of their pensions. But as [ have already indicated, the fear is that, in-
asmuch as constitutional changes are impending—they may come early
or they may come late, they may come after the statutory investigation in
1929, or earlier—the position then will he very much complieated if the
present recommendations of the Royal (‘ommission are at once adopted.
What 1 venture therefore 1o suggest as a solution, if it ean be called a
solution, is this. Stop the reeruitment of the European element for the
present. T say advisedly ** for the present ’’, for the very short perind
of even 4 or 5 years, for the statutory investigation at the latest ‘will
come in 1929, The advantage of doing so will be that you will have the
consideration of the advance of constitutional reforms considered uneom
plicated by any new vested interests that might he created in the mean-
time or by any new complications that might be created as invelved in
such reforms. Nothing will be lost, to my mind, Sir, by stopping reernit-
ment for that short period ; and when once we arrive at a stable
condition as regards constitutional reforms in this country, when we
all settle down te work a constitution which will appeal to the good
sense of all people in this country, when we arrive at that stage in a
few years, as we all hope to arrive at, then begin your recruitment again ;
then there will be no difficulty. There will be some difficulty, T quite
admit, in restarting reernitment—but the difficulties to my mind will not
be insuperable at all. Do that on the one hand ; on the other hand,
I quite admit that the grievances of the Services with regard to their
salaries and other matters which the Lee Commission have dealt with
have great substance in them. They have waited considerably, and no
doubt relief is due to them. And here, again, Sir, 1 may say from my
experience of the Services in Bombay and from such inquiries as I have
been able to make and did make when I was in office, that T am convinced
that they do require relief. Therefore, why not grant the relief that
the Lee Commission has recommended to be given to them, as any further
investigation by further (‘ommittees or any other bodies would mesn
further and unnecessary delay ? Therefore, I do appeal to-all Membhers
of this House, why cannot they find a solution in the way I have indicated ?
Why should not Government agvee on their part to stop European recruit-
ment for, say, a period of 5 years, till we settle down to the new advanee
in constitutional reforms, so that all suspicion ahout the aims of Govern-
ment, about the effects of the Lee Commission’s conclusions, may he dis-
sipated, so that the new reforms, the new changes, may be inaugurated
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uncomplicated by any new vested interests. In the meantime the Services
may immediately get the relief, which, I believe, they are entitled to.

Diwan Bahadur T. Rangachariar : You do not mean the classifi-
cation !

8ir Ohimanlal Setalvad : What classification ?

Diwan Bahadur T. Rangachariar : All-India Services or Provincial.

8ir Chimanlal Setalvad : All that can wait to be determined nfter
the new advance has been made except the transfer of the control of the
Services in the transferred Departments to the Provinces about which
there is no difference of opinion. The immediate question is the relief,”
the pecuniary relief, to be given to the Services. Qive that to them by all
means at once, but stop putting into execution the other recommendations
ot the Commission except those on which there is no difference of opinion
till the question of constitutional reforms has been considered. [ do
appeal to Government and to all Members of the Ilouse with all the
emphasis that 1 can command and ask them, is it not possible even pow
to srrive at some such solution as 1 have ventured to suggest 7

" Mr. Jamnadas M. Mehta (Bombay Northern Division : Non-Mulam-
madan Rural) : Sir, T think the How.» will agree that the sharp rebuke
which Sir Purshotamdas Thakurdas gave to the Honouvable Sir Charles
Innc: was very well deserved, because to drag in the name of the
Sovereign to influence the voting in thiy House is, if I am not mistaken, a
serivus misdemeanour. Then, Sir, Sir Purshotamdas was unnecessarily
exereised over the opinions of those who sit in the House of Liords. T
wish he had not wasted his time and that of this House over the opinion
of those who do not count in their own country. He ought to know that
the 1Iouse of Lords is never taken seriously in England. Mr. lloyd
George onee said that he would like to see the Liords as extinet os the
wolves were in England, and if you exclude a few men of letters and of
law and a low distinguished publie servants, everybody knows that the
Ilouse of Linrds consists of ancient bandits and modern brewers. 'There-
{ore. the opinion of that body should not be taken seriously in a matter
which coneerns the people of this country. More pertinent would be the
opinion of a newspaper which is very widely read and very popular and
which commands great weight in England, and that is the ‘‘ Manchester
(luardian.”” What does it say about this Report ¥ It says in its issue of
July 25th last :

“¢ Its Report (meaning the Lee Commission Report) implies that 15 years hence
half the Tndian Civil Bervice and 25 years hence half the superior police officers will
still be British. The implieation is highly distasteful to educated India, India,
thercfore, must look with jealous cyes at the foreigners who retain the posts which
other countries reserve for their own sous, We must remember too that the battle of

Swaraj is a battle with a foreign bureaueracy, und that the presence of European

eivil sorvants and European police officers is the outward and visible sign of the
continuance of foreign rule.’’

-‘Then, again, the paper goes on to say :

‘‘ The work of all police officers and of most Indian ecivil servants is work for
the Provineinl Governments. How ean there be any genuine provineial sutonomy when
the provincinl servants are British officers who regard the Seerctary’ of State as their
chicF ? It is delusive to suggest that English administrators may be required even

- in a self-governing province to aet as advisers.’’

It further goes on to say :

¢ The Bwarajists can, therefore, legitimately argue that the Lee Report post-
pones provincial autonomy for at lbast 2§ years.''
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*¢ That urgument cowmnbined with the natural aversion to expenditux:e incurred
for the benefit of the forcigner will be sufficient to induce all Indian partics ’’—and
I hope this prophecy will prove true—‘‘ to unite with the Swarajists in making war

upon this Report.”’ ) o
That is the opinion not_of an Indian extremist, not of a prejudiced

critic, but of a paper which commands respect and
1 rv. admiration even in England to-day.

In giving my support to the very modest amendment of Pandit Moti-
1alji, I can say that I do not want to deal with the composition of the Com-
mission. All that 1 want o say is that in two or three respects the Com-
mission has not carried out what it was commanded to do by the warrant of
the terms of reference. The terms of reference, Sir, do not ask the Commis-
sion to differentiate between Indians and the gentlemen of non-Asiatic do-
miecle. Yet, with gross impropriety, the Commission goes out of its way
to confine the relief which it projoses to people of what it calls ‘* non-Asiatie
domicile.”’ Further, in paragraph 50 of the Report it says that the relief
is nat to be given to everyone and to everybody, but only to Enropean
married officers in the middle of their career. The Indian members in
their note on page 101 of the Report say that the sole object was to give
relief to European married officers in the middle of their career. The
beginners had no grievances and those who were in the latest stages in
tht service had also none. They were quite well off as they were.
therefore, the relief they say ought to be confined to those who were
married officers and in the middle of their careers. And yet what is
the relief that this Commission proposes ¢ 1 have taken some trouble
to prepare the whole list of the relief measures that this Commission reccm-
mends.  All officers young and old get numerous concessions. The only
unfortunate people are the Judges and the Chaplains. They do not get
anything. The rest of the services have got almost everything they
asked for. The number of concessions and privileges is 25. I do not
want to recount the whole list. The initial pay is revised in certain
cases ; overseas pay is increased twice. Some other privileges are given
suech  as number of promotions, medical relief, inerease in pensions,
special pensions, commutation of pensions, passages, house rent, and
s0 on. The list is so thorough that 1 am surprised that the Commission
bave stopped at that. The picture would have been complete if they had
suggested the opening of free soup kitchens for these Services anid the
provision of some tailor-mades for their wives. That would have been a
complete picture, and one would then have wondered what they would
do with their salaries. Every conceivable want is provided for without
affecting their salaries ; why not then open soup kitchens for these poor
waifs who have come to this foreign land, which is a land of regrets, and
why not give their wives a few tailor-mades ¢ Then the salary mignt be
rewitted Home at 2 shillings, if necessary. 1 suppose even the (fommis-
sion thought that it would be going beyond the bounds of decency to
suggest any such thing. Their modesty is just as great as that of Clive
who wondered at his moderation although he was in possession of Lieaps
of the Nawab of Bengal’s jewels, he knew that he could dictate terms to
the Nawab at the point of the bayonet ; that whatever he wanted from the
Natyab he could get. Similarly, these Services know fully well that
behind the Lee Commission’s Report is the army which can enforce all
these recommendations if the people hesitate or refuse to grant them.
That is the strength behind this Report, and it is neither argument
nor reasoning nor evidence that really matters. Then, Sir, the Com-
mission has tried to draw a most lurid pfeture of the miseries and the
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privations of these Services owing to the alleged rise in the prices hut,
Iregret to say, in a very unfair manner. The prices it compares are those
of 1914 It says that the prices have risen since 1914. Tt also says that
school fees have risen since 1914. Thus for the rise of prices it takes as -
starting point the ycar 1914 but for the salaries it takes its starting point
after the last revisions were given in 1919. 1 think this is not a fair Dasis.
If you want to take the ycar 1914 as the starting point, let the prices as
well as the salaries be both counted from 1914, but {et not the prices be of
1914 and the salaries of 1919 to bolster up the case of the Services. Yet that
is what the Commission has done. The Homnourable Sir Basil Blackett
thought that the figures which Diwan Bahadur Rangachariar gave yester-
day were incorrect, and that they were misleading in the sense that he
counted from October 1920 and not from December 1919 which was the
time of the last increase of salaries. T also felt that difficulty, but since
then I have looked up three sources from which the prices can be com-
pared ; one is the Bombay Labour Gazette, the other is the inquiry made
by the Bombay Government into wages, and the third is the letter of the
Government of India which they wrote to the Currency Committee in
1919 when the question of prices was before that Committee. T have
compiled a small comparative statement from all these three sources,
and T most respectfully invite the Hononrable Sir Basil Blackett and
the Government Members and those others who may yet have any
doubt in the matter, to go into these three sources of information and
then see whether the prices have not definitely come down and whether there
is not a tendency for them to come down still further since the last revision
of salaries in 1919. If prices in 1919 were Rs. 75 for cost of living, they
were in 1923, Rs. 54, and for the period of 1924 which is already passed, they
were Rs, 53.

Wheat.—1f the price of wheat in 1914 was Rs. 100, in 1919 it was
Rs. 187, and in 1924 it was Rs. 111. I know that wheat is not the main
food of the Europeans, but I am sure they do eat bread, and sometimes
also rice.

The price of rice is :—

Rs.

In 1914 . .. 100
1919 .. .. 141

1924 . .. 142

Salt—

1914 .. .. .. .. 100
1919 .. .. .. .. 300
1924 . 158

These are about articles of food and of daily necessity. In regard to
imported articles, which include woollen, cotton and silk piecegoods, sugar
and other articles which Europeans use, the figures were :—
If in 1914 the figure was Rs. 100, in 1919 it was Rs. 276, and in
1924 it was Rs, 227.

Similar figures both about fuel, clothing, food and non-food articles,
if :compared for 1919 and 1924 show that there is a steady tendency to
fall, and that they have throughout fallen, and it cannot be pretended
that there has been any rise since 1919 in the prices of the necessitities:
of life either as regards food or non-food articles..........

" Mr. Darcy Lindsay (Bengal : European) : May I ask the Honour-
able Member whether he includes the wages of servants, a very consider-

able &tem' S t
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Mr. T. 0. Goswami (Calcutta Suburbs : Non-Muhammadan Urban) :
And the cost of clothing for Faney Dress Balls !

Mr. Jamnadas M. Mehta : I am glad ay friend has raised that point.
T was looking up some budgets of expenditure of Europeans ; there have
been plenty such published reeently. 1 have also read of an officer of
the Bombay Government complaining in the Press that the only saving
a European had at the end of his service was barely sufficient for a decent
funeral. Well, T do not know whether that is correet, but if that is correct,
~ I do not wonder either beeanse 1 find in the sample budgets above referred
to a provision made for seven servants for husband and wife. Not one,
two, three or four servants, but the people, who want seven servants
for husband and wife and one child, aud when another child is borne
a nurse and ayah are added—-it ix no wonder if they cannot save any-
thing without inconvenience. 1 for one do not wonder at all. That
only shows the immense extravagance of the way of lite of these people
when husband and wife require 7 servants (An Honourable Member :
‘“ FEleven "), Yes; there are Budgets with eleven servants but 1 am
as moderate as my Chief and I have taken the lowest figure,

Thus it will be seen that prices have not risen, and when you take
into consideration that the exchange was at 2|8d. in 1919 and to-day it is
barely above 1|4d., you will find that the prices of 1919 must be regarded
as 100 per cent. more than they have been actually quoted to be. So the
prices of 5 years ago were more than twice as high as they are to-day ; and
yet althnugh revision was made in 1919 we are asked to have a further
revision. Not a particle of cvidence is furnished in this book. The
tendeney is to give as little reasoning as possible, to make statements like
an oracle and not reason out things, t0 shut out evidence which may be
relevant on the question. It is the Services who want an increase and
it is the Commission who recommends it., They ought to produce evidence.
They produce none. All the evidenee is to the contrary. And 1 wonder
that there should be in this House people with such large hearts who in
face of the evidence, in spite of the evidence which 1 have to-day produced
from official sources, should simply say ‘‘ Relief is overdue.”” TIf at all
relief is overdue, it is to the Indian tax-payer and not to the Serviees. I
wish in revising salaries in 1919, Mr. Montagu had not raised them by
30 per cent. but redueced them by 30 per cent. '

Mr, President : T must remind the Honourable Member that he has’
reached his time limit.

Mr. Jamnadas M. Mehta : May 1 go on for three minutes more,
Sir. The last thing I wish to say is this. Apart from the question of
prices, apart from the question of Indianisation, the one thing which
we resent most is that there should be such immense suspicion of the Indian
Legislature and of the Indian nation in the minds of the Services. Every
proposal of the Commission is based on a suspicion of this country.
If European gentlemen want to be servants of this country and of its
people, then the least they can do is to show their confidence and their
trust in them. If you want every guarantee against your masters, if
you want every security against being disciplined by your masters, then
certainly your masters will begin to feel suspicious of you. I do say
this—I am prepared to waive all other considerations if the Ssrvices are
ready and willing to come under the control of the Indian Legislature and
the Indian people who are their masters.® Without that control we are
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bound to be suspicious especially when it was seriously suggested to the
Commission by some officdrs that the capitalised value of their pensions
should be deposited in England before they came to serve here. Even
this Commission felt ashamed to agree to that. Under these circumstances
unless the control is transferred to this country, we cannot agree to any-
thing either in the nature of relief or in the nature of future recruitment
under the present system. What we want is this, After this fr¢nt Gov-
ernment row has retired in honour, with honours and privilegeh, we do
not want the next row to come in without our permlaslon to fthe” front
row. That is the real meaning of the Panditji’s amendment. Let me
state the position more concretely. There is an old and experienced leader
here to give his permission to the next row to come to the front, and the
plain meaning of the amendment before the House is that, unless Pandit
Motilal Nehru and his followers permit, the second row should not come
over to the first. If it does it shall be with the approval and with the
consent of Pandit Motilal Nehru and his friends and not otherwise. If
Government are prepared to accept that position, then this Report can
be considered on its merits ; we cannot agree to any further reeruitment
under the present system. Every such fresh reerunit is a further fetter
in the way of India’s freedom and you canndt expect the House to agree
any wore to its own and the country’s on(h.unment without grossly
betraying the people who have sent us here.

Mr. E. F. 8ykes (Bombay : European) Sir, I think it would be
desirable for me on the first occasion of atldre&smg this House to follow
thé example of my gallant friend (Colonel Crawford) by explaining any
connection I may have with the Services. 1 may say quite shortly that
although I have been employed under various administrations 1 have
never belonged to any of these Services whose pay and allowances are
under discussion to-day. .1 would like to say on behalf of my constituents
that while I consider the Report of this Commission concedes more than
is desirable in the direction of Indianisation, yet in view of the fact that
it is A unanimous report we consider that the proposals should be accepted
as the best practical solution in existing circumstances.

Now, Sir, these remarks have referred to one point only in which
they consider that the Report of the Commission is not all that it might
be. There are other points too, but my constituents, being on the whole
practical men, find that it is much more desirable that there should be
some settlement than that any particular settlement should be arrived
at and they also consider it improbable that any better settlement than the
one proposed by the Commission could be envolved by further discussion.

You will find on the paper two amendments by Colonel Crawford
which indicate a desire on our part to have the words of the Ilonourable
Mover of the Resolution amplified. We have already had an assurance
from the ITonourable Commerce Member which removes most of our doubts
on the suhjeet ; we, like the Honourable Finance Member, naturally do
not expect every word of the Commission to be held sacrosanet ; we
know very well that in carrying dut these recommendations the Secretary
of State will be obliged to modify it in details ; but we wish it 1o be clearly

sunderstood that our acceptance of the recommendations of the (ommission
is conditional on there being only absolutely essential modifications made. -
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One other point that I wish to mention is that we are very glad of
the assurance that we received from the Honourable the Home Member
with regard to the Public Services Commission. ~ There was a great deal
of doubt as to how far this Public Services Commission was meant to deal
with provincial services. 1 understand from what he said the other day
that it will apply to all Services whether they are under the Central Gov-
ernment or under the Provinces.

I wish now to say a few words about the amendment which is under
discussion, the amendment of the Honourable Pandit. It is very long
and has been dealt with in detail by the Honourable Finance Member
and I merely wish to take two general points. The first argument that
is put forward is that it is no use taking any action on the Report of
this Commission because in a very short time the Services will be total-
ly changed, and that it only confuses the servants of Government if
we alter the conditions of the service to-day—and then have to alter
them to-morrow. 1 do not think on the whole that the intentions of
the Honourable the Home Member and the intentions of the llonourable
Mover of the amendment are different. They are both looking for-
ward to constitutional development in this country and incidentally
to the Indianisation of the Serviees, though 1 agree with my [lonour-
able friend here that the latter is not a matter of first importance. The
only difference that I ean see between them is one of time. The
Honourable P’andit imagines that time is going by with a whizz. I
think there are very few of us that will agree with the Honourable
Pandit when he assumes that the Committee which is bngaged in con-
sidering the working of the Government of India Aet of 191Y is going
to propose constitutional revolutions and that the Government of the
United Kingdom ig going to acecept these propositions. For my part I
think that is a very cxaggerated assnmption. If we look back to see
the stages by which we have arrived at the present state of affairs, we
shall see that there has always been a very long period of considera-
tion, and further on no previous occasions have we been confined by
the provisions of an Act of Parliament. The Aet of Parliament pro-
vides for a Statutory Committee to revise the present constitutional ar-
rangements at the end of 10 years, and I think we have no grounds for
assuming that Parliament is pgoing to accept any other procedure.
They may ; they may not. But at the same time from the prac-
tical point of view we would be wise in assuming that they are
not going to. Now, it has been admitted on all hands that these altera-
tions in pay and allowances proposed by the Commission are four years
overdue. We have five years before the Statutory Committee can sit
and at least one year before they can act. There we have ten years.
Now, one of my Honourable friends remarked yesterday that ten years
is as far as practical statesmen can look, and we all agree with him.
If we go back by ten years at a time, although we do not see a large
increase in the total emoluments of Government servants, we still find
very considerable changes in their terms of service. And there is no
particular reason why, I submit, these reforms should be postponed
to an indefinite date which will make the period over which their action
extends perhaps 15 or even 20 years. As to the exact time after which
constitutional change is likely to oceur, I am afraid I must differ very
much from the Honourable Pandit because, if you look bhack over the
history even of England, yon will find that the constitutional changes
have talcen a very long time. . ¢
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The nthtr prineipal point in the Honourable Pandit’s speech is the
question of Indianisation. Now, it is a very controversial subjeet and
it is a subjeet that is ;_‘:vnvrn]ly considered to be one requiring tactful
handling, and 1 do not wish to stiv up any unpleasantness in discussing
this question and: therefore 1 shall have to deal very generally with it.
Now, I may say that my own views have heen formed in the course of
friendship and long intercourse with a very large variety of Indians. 1
have been up amd down the country quite freely and 1 have met a very large
number of them and the opinion | have formed.-——not hy way of argument
and theory, bhut by forming g subeonscions judement based on hundreds
of small occurrences that one can hardly recolleet--is that it is an
unwarranted assumption that Indians on the whole desire a complete
and immediate Indianisation of their Serviees. The first thing that
after all is neeessary for the Indianisation of the Serviees is that Indians
shiould be prepared to come forward to man them. Now T would like to
mention two incidents that I remember. Ilis Exeelleney the Governor
of Madras at some time during the last four years—1 forget which year,
probahly 1922--sat as President of a Committee,  The Committee, as far
as I remember, was to recommend eandidates for admission to Sandhurst,
These eandidates apparently were to be admitted without appearing for
the examination. Well, it may be considered that these were rather
fortunate people. The next announcement on the subject was that in
the absenee of cundidates the Committee had dissolved.

Perhaps, that is not a good example, because the seleetion of Indians
for King’s Commission is o new thing. When we come to a neighbouring
provinee what do we find 7 A notice was issued that the Bombay Govern-
ment wished for applicants to join the Forest Department.  The guali-
fications demanded, as far as 1 remember, were that the applicants should
have a seience degree and presnmably be physieally fit.  When we consider
that these candidates were to be trained at Oxford at the public expense,
that they wou's! spend their lives pleasantly in the forest serviee and in
the end wounld retive with an ample pension, one would have imagined that
the plaee would be filled with candidates.  As far as 1 remember, there
may  have been {wo candidates. but certainly not more, It is rather
diffieult to see how the Services are going 1o be filled with Indians if they
will not come forward to join them.

Rinee we cnme up to Simla, a pamphlet has heen ceireuluted by an
Honourable Member of this TTouse, which T think rather explains the views
of Indians towards Indianisation.  The proposals for the Indianisation of
the Army were, one would think, extremely favourable.  The Indian Officer
was to be introduced into the regiment aad, as he was fitted to take his place,
he was to wet his promotion in the ordinary course and his place would be
filled with other Indians and so Indians would have an opportunity of
showing what they can do. But the wording of this pamphlet is extremely
sigmificant. It is said here that what the Indians desire is to mix with
English officers of the same status and to serve in the same regiment on
equal terms. Now, a large number of Indians, T am inclined to think, hold
the same view. The reasons arc of course very complicated and cannot
be dealt with in the time at my disposal. The proposal of my Honourable
friend to suspend reeruitment from ldurope is surprising. This matter
has been dealt with by the ('ommlsmon, and I should have thomght, dealt
with satisfactorily. The proposal is based on the assumption that there will
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be early large constitutional changes and T ecannot ree any grounds for that
assumption. Before we can have any of these changes the Parliament qf
the United Kingdom has got to be satisfied that they are desirable, and it is
very difficult for anybody to say what the Parliament will think in regard
0 that subject. It seems to me that they will require very considerable
proof that good use has been madesof the concessions granted in 1919 before
they are willing to extend them.

The Assembly then adjourned for Lunch till Thirty-Five Minutes Past
Two of the Clock.

The Assembly re-assembled after Luneh at Thirty-Five Minutes Past
Two of the Clock, Mr. President in the Chair.

Mr. M. A. Jinnah (Bombay City : Mubammadan Urban) : Sir, in
the first instance, I wish to express my appreciation of the method, manner
and the tone of the ITonourable the Ilome Member who moved this Resolu-
tion. He has tried to put his case before the House as fairly as could
be expected from him representing the Government of India, although
I noticed that in what he has said there underlies a very important
prineciple which he has asserted and which gives us an indieation of an iron
hand under the velvet glove. Sir, there is one other matter to which I
wish to refer before T come to the merits of this Resolution. I am also
very glad that he thought it proper to emphasise the question which has
been exercising the feelings of the Muhammadans, namely, that their
position in the Indiansiation of the Services must be fairly recognised.
Speaking on behalf of my Colleagues here who would agree with me, the
Muhammadans do not desire anything else but their just and fair share
and their proper rights, and I feel confident also that there is no IHindu
Member in this House who would for a single moment grudge to the
Mussulmans their just and fair rights ; and 1 am glad that the IHome
Member has also recognised that in his speech.

Having said this much, Sir, T will now deal with this Lee Commission
Report. Sir, it is one of the most important and one of the most vital
questions affecting India. The gravity or the importance of it cannot be
exaggerated. - The question that we are discussing to-day involves two
very great prineiples, and they are so interwoven that you cannot separate
them. They are first, the further constitutional advance, and secondly,
the administrative reform of the Superior Services. Sir, this Ilouse and
I think everybody must recognize that this therefore is a paramount
question, a question of the very first importance. Now I think it was Sir
Basil Blackett who aspired to be a modern politician, and although Sir
Charles Innes confessed his inability to indulge in dialecties he did so
indulge, and they took the preamble of the amendment of Pandit Motilal
Nehru and objected to the adjectives. I am quite willing, Sir, that we
should cross the ‘ t’s * and dot the ‘i’s ’ but I want to ask a straight question
and I want this House to understand the real meaning of that preamble.
First of all I think it must be admitted in all fairness that this House has
got a grievance. If it had any self-respect for itself it eould not possibly
allow this opportunity to pass without expressing its protest at the manner
in which this Royal Commission waseappoiited. This House was sitting

L201LA c



3310 LEGISLATIVE ASSEMBLY. [12TH Sepr. 1924,

[Mr. M. A. Jinnah. |

m session in the cold weather of 1923, when the Seeretary of Statc with-
-out consulting it, without giving it an opportunity to. dizcuss the matter,
appointed a Royal Commission. Sir Charles Innes says ‘‘ Oh, but this
Commission has been appointed by the King-Emperor ’’. And therefore
what ¢ Therefore why discuss it at all ¥ Surely an experienced officer
like Sir Charles Innes ought not to have used that argument at all. Sir,
this Royal (‘ommission was appointed by the British Government and
this Legislature has every right to deal with the recommendations of the
Commission.

Now. I ask the next question. After the appointment of the Royal
Commission was announced Sir Basil Blackett, who as usual can always find
money when he likes, brought in this item and came to this Assembly with
a demand for the grant for the expenses of the Royal Commission. The
House pertfectly rightly, as a protest, rejected the grant. Now, Sir, is that
not a grievance and is this House not entitled to say that this ought not
to have been done ? The nexi point is, this Royal Commission was
appointed and 1 know and this House knows, having read the recommenda-
tions of the Commission, that they felt embarrassed to this extent which
1 shall point out in a moment, that there was this question of future con-
stitutional advancement under consideration and there was, as we all know,
an insistent demand for it in the country for the last-three years. But
this Royal Commission was appointed tv do what ? To do this—sub-para-
graph 3 of paragraph 1 says :

¢ The recruitment of Europeans and Indians respectively for which provision

should be made under the constitution estahlished by the Government of India Act and
the best methods of assuring and maintaining such reeruitment,’”’
So the Royal Commission had to assume that any recommendations that
they might make could only be on the assumption that the Government of
India Act of 1919 could not be touched except in the manner provided
therein. Dut it seems there was a great deal of discussion amongst the
members of the Commission. There was a difference of opinion, and this is
what they say at page 7 :

‘‘ We are agreed that in the present conditions, the auppointment and control over
those Services must continue to vest in the Secretary of State. Some of our members
think that the conclusion follows inevitably from the principles implicit in the Government
of India Act. Others of our members are not prepared to accept this view and hold that
such a transfer is contempluted by the provisions of the Act. In spite, however, of our
inability to agree on the constitutional position, we are agreed that the Secretary of State
should for the present retain his -powers of appointment and control of the All-India
8ervices.’’

Sir, the House will therefore sce that the Lee Commission take it for
granted that the question of control and recruitment must vest in the
Secretary of State for India. In one place they say :

‘¢ It is possible that some difficultics may arise in the future development of
solf-government for Indin if some provision was not made in view of our reeom-
wmendutions.’’ :

And what provision do they make ? The provision they make is this,
that if any member of the Supericr Services is transferred to service under
the transferred subjects, he would be entitled to retire on a proportionate
pension. Well, therefore, I think it is quite clear that the l.ee Commis-
sion was tied down to make this recommendation on the assumption that
the Government of India Act,cannot be altered. Now I ask this House,
and 1 ask you on the opposite side' fairly to tell us if you are going to
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carry out this recommendation of the Lee Commission with regard to the
control and the recruitment, will that or will that not be an enormous
obstacle to any serious changes in the Government of India Act or in the
advance of the constitution ¥ Can it be said that it will not be an
obstacle ¥ Now I am right to that extent that it is essential for you to
reform the Services, their organization and their composition, and that
is at the root of any further constitutional advance. Ouly last February
we passed a Resolution by a great majority in this House that we want
further constitutional advance ; you yourself have thought it fit to appoint
a Reforms Inquiry Committee, and the Reforms Inquiry Committee is
going on with its work : and you come to us now at this moment and ask
us to accept the recommendations of the Lee Commission ¢ What are ihe
implications of the recommendaiions of the Lee Commission ? They are
these : the control and. recruitment of the Services are to vest in the Secre-
tary of State for India. T am taking it roughly, and T am dealing parti-
cularly, mainly, with the two pivotal servieces, the Civil Service and the
Police ; and in those two Services in the course of 15 years and 25 years
we reach the percentage of 50 and 50. That means that at the end of 15
or 25 years we shall have 50 per cent. Indians and 50 per cent. Englishmen.
Now, Sir, when we have that, supposing we have to make constitutional
changes, do you cxpect us to give our consent to that ? But, says Sir
Sivaswamy Aiyer, that is not the onlv ground. His ground is that if you
want really to Indianise these Services, you must stop the recruitment
altogether, and he says that you have already got a sufficient element of
the English in these two Services, and even if you stop further recruit-
ment, you will take a considerable time before you get that percentage of
50 and 50. 1 entirely agree with him. Out of the total number of roughly
1,400 members of the ('ivil Service, how many Indians have we got to-day ?
The number is 164. Well, even if we have got to get that 50 per cent.
of that 1,400, how long will it take, how many years will it take, even if
you stop recruitment completely ? Now, Sir, I ask the 1louse, if you think
and if you really honestly wish to consider this question fairly and if you
agree to this proposition that this system of service is out of date, that
this system of service cannot continue in view of the fact that you are
assimilating India more and more towards democratic and responsible
government, then this system of service must be reformed without further
delay ; otherwise it is going to bhe a formidable obstacle hoth in your way
and in our way. 1f you are convinced of that, are yvou not convinced of
this that to-day the British element in the Civil Service, as I pointed out,
is something like 1,200 and odd against 164 Indians ¥ Are you afraid
that there will be a revolution if you stop further recruitment # Are you
afraid that law and order will suffer if you stop further recruitment {
‘What are you afraid of ? I can only come to one conclusion, Sir, and that
is that you want to delay it, you want to put off the evil day, and you want
us to give our consent to the recommendations of the Lee (Commission, which
will make our position impossible when we come to discuss the greater
and far more important question of constitutional reforms. Sir, on that
ground I cannot give my consent and I do urge that further recruitment
under the present system should be stopped, that the control of the Secre-
tary of State for India must be taken away and it should be vested in the
Government, and that we should have a Public Services Commission for
the purpose of future recruitment. Then, I shall be told—T cannot under-
stand why—that the Civil Serviece and the other Services seem to think
that if the Government of India have the cgmtrol, they will be in a mortal
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grip and that they will be in danger. But surely that is not really a very
nice reflection on the Government. But I can understand my friends there
will say *‘ it is not the Government of India that we are airaid of, but it
is you fellows here in this Assembly that we are afraid of.”’ But T say,
Sir,-—and [ can say it with implicit confidence-—that there ix no man on our
side who would make the slightest attempt to break any promise that has
already been made to the existing or the present incumbents ; and T
venture -to say, Sir, that whatever may be our faults, if we had to decide
and if the responsibility was placed on us, [ feel confident that we should
decide in the fairest and justest manner towards our own Services. Sir,
1 entirely subscribe to the proposition that 1:0 Government can possibly be
unfair or unjust to its Services. On the contrary, 1 maintain that it is
the obligation, legal and moral, of every Government to see that the just
arievances of the Services are redressed. Therefore, as far as this question
of recruitment is concerned, I submit to this House—and 1 do not merely
wish to make a statement but I want to reason with this House—what is
the objection which has been urged up to the present moment by the
Government to stopping this reeruitnient ?  There is only one objeetion.
As far as I have been able to gather from the debate, that objection came
from the itouncurable the Home Member and that, Sir, I call the iron hand
under a velvet glove. He said—and 1 think T am quoting him rightly, if
I am wrong he will correet me—:hat so long as the Empire is in charge of
the defence of this country, so long must we have a definite element af
British in the Civil Services. What does that mean 7 May [ know how
long the Empire is going to be in charge of the defence of this country and
when will the Empire be able to say to India-—' Now yon can take over
the defence ’” ? Till then, this bureaucratie system of Government is to
continue. Till then, there can be no advanece towards self-government.
Sir, if that is thé intention of the Government on the other side, then T
say that the whole thing is a camouflage. Things come to an enrl there and
we ean never agree,  1f your intentions are that you want an administra-
tive reform and that you want to maintain the traditional characteristies
of the service—not British, not white and dark—so that you may soon get
the traditional characieristies of the serviece and on that footing vou go
on freely to reerunit from amongst the people of India, then T can under-
stand it. 1 ask, Sir, what have we got in Mysore ? How many British
are there in the Mysore Civil Scervice ¢ How many British are there in
the Mysore Police Service ¥ And are those distriets not well managed ¢
T can tell the Honourable the Home Member that there is not one English-
man in the Mysore Civil Serviee. Perhaps there may be one in the Police.
Is not the State of Mysore well-managed ! Are not the people ihere
happy ?

The next point whiech I want to deal with is this. As was pointed
out the other day, the position of thiv Assembly really is this. If the
Becretary of State is really all-powerful and we are asked merely to have
thig. debate, then I would be inclined to agree with the feeling of those
Members who do not see the use of having this debate. But, Sir, I am very
glad to note that the Secretary of State for India, speaking, I believe, with
tlﬁe authority of His Majesty’s Government, in the Ilouse of Lords said
this :

‘‘ The Becrctary of Btate for Indin in Council, who is, as the noble Lord has
pointed out, the final arbiter responsible to Parliament in regard to practically the
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whole fleld covered by the Report, must nccessarily subject the Report to a thorough
examination on points both of principle and detnil. The mere, fact that he stated that
he accepts the view that the Report must be treated as u whole eannot of course in
any way abgolve him from the duty of examining the Report in all its bearings or
commit him in advance to the acceptance of each and every recommendation just as
it stands. He must also use the oceasion to determine which of the recommendations
and their relation to the Report as a whole will from their nature require priority of

trentment.’’

Therefore the Secretary of State for India has reserved to himself
the right to examine in principle and details the Lee
Commission recommendations. That is the one bright
feature which enables me to stand up here still full of hope, that there is
a chance, although the Government of India have burned their boats by
bringing this Resolution forward. Now, Sir, if the Secretary of State for
India says, he is not going to ¢hmmit himsclf to these recommendations
in prineiple or details, what are we to do ¥ Are we to examine this in
principle or details or not ¥ Are we to give our intelligent opinion or
mnt ¢ There is the Honourable the Home Member, who says there is such
afthing as factum valet ; the Commission was appointed ; it was composed
of......

The Honourable 8ir Alexander Muddiman (Home Member) : The
Honourable Member will excuse me : I never suggested factum wvalet in
regard to the recommendations of the Commission.

Mr. M. A. Jinnah : No, the HHonourable Member said this : there was
a Commission composed of eminent Indians and eminent Englishmen ; they
have looked into everything ; they have given every consideration, and now
surely you must really depend on their judgment, and so on. ...

Mr. President : I must ask the Honourable Member to bring his
remarks to a close.

Mr, M. A. Jinnah : Sir, I am not going to be very long ; T will only
say this. The Honourable the Home Member really does us a very great
injustice when he asks us to disposc of this Report in this way. No evidence
is placed before us, no materials even on which the Government of India
came to their decision in support of this Resolution ave placed before us,
and further, when we press the Government, what do we get 7 We get Sir
Basil Blackett getting up at the fag end of the debate and bombarding us
with his usual ficures (Lianghter). Well, Sir, T do not aspire to be a modern
finaneier and I do not think I shall ever be a financier, and for myselr 1
should like to have a litile more time before I understand them. Therefore
it is impossible for this Ilouse to accept the rccommendations of the Lee

Jommission on these grounds. What have we got ¥ We have got a number
of recommendations as to the increase of emoluments, and 1 have only this
much to say : we are prepared—do not treat this last paragraph of our
amendment lightly,—we are prepared honestly, earnestly, sincerely to re-
dress the just and urgent grievaneces of the Services ; we are prepared to do
that. What do we ask you todo ¥ We ask you to do only this : let us have
a Committee straight away, only with regard to this, namely, to determine
what should be paid for relief to the Services. We are asking you to give
us a Committee straight away. We are willing to sit ; place such materials
as you can before us ; do not take shelter under the excuse that the evidence
before the Lee Commission was given in camera and is confidential. Place
such materials as you can before us ; give us a Committee of both officials
and non-officials and let us sit together. We are willing to go to the Com-
mittee straight away and I assure you, and I speak not only for myself but
for my Colleagues and for my party, that we have every desire to meet the
just and urgent grievances of the Serwices. *That is the olive braneh,—you

3 r.mM,
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say it is the olive branch—that we offer you, and it was rejected ex cathedra
by Sir Charles Innes, speaking on bebalr of the Government, with thanks,
of course I know that ! Sir, if tlis is Lw you are going to treat the opiniot:
of this House, of this side of the Hou.c, we say stop recruitment. We say
we are willing to meet the just grievances of the Services.

There is only one word I wonld like to say, Sir, with regard to the
Medical Serviee. I say, Sir, that the Honourable Member in charge of that
Department spoke at great length ancd I really am surprised how he has
come to give his consent—not only given his consent but that he should
have shown so much enthusiasm at the great advancement that was made
in that recommendation. What is the advancement ¥ The Honourable
Member should have been the last, having had the experience he has had—
and [ know when he used to sit on this side of the House it was very difficult
to convince him on these subjects,-—to accept it. What has he done ¢ He
has done this. He has accepted a principle which to my mind, with the
utmost respect to my English friends, is a most vicious principle, namely,
that Europeans should have a Europecan medieal officer to attend to them.
It is a vicious principle ; it is an intolerable principle. You yourselves tell us
‘“ Let there be no racial distinetivns ;' (Diwan Bahadur T. Rungachariar :
‘“ No caste distinetions.’’) ‘‘ Let there be no racial hatreds '’ ; and you
solemnly and seriously as the Government of India come here and say
‘“ Europeans must have European medical attendants ’>. No matter how
qualified an Indian may be, you will not have him. Yesterday Colonel
Crawford said he was treated by Indians and I see that he is looking quite
healthy. 1 ask the Honourable Sir Narasimha Sarma how he came to be
a party to that principle. And what is more, he said ‘‘ But you see¢ there
is no real racial distinetion at all ; you are mistaken ! ’’  If this is not racial
distinetion, T do not know what is.

One more thing about the Civil Medical Service. The Honourable
Member says there is a great advantage in this, Tt is perfectly true we have
to absorb the Army Reserve into the Civil Medical Service ; but you must
not forget that the Civil Medical Servize will then be under the control of
the Provincial Government. Is that correet ¢ Did 1 understand him
correctly ¢ But does the Honourable Member know the implications of
that—that you have at least ome portion of vour Civil Medical Service,
namely, the reserves that you will absorb, not under your control but under
the control of the Secretary of State for India. Does he want this hybrid
gystem to be perpetuated ? Is that reform a desirable thing ¥ On the con-
trary, Sir, I should have thought the view of the Honourable Member when
he used to sit on this side, if I remember rightly, was that there should be a
Civil Medical Service liable to be called up at any time of emergency or
war.

I can only say this in eonclusion, you have no choice ; the Government
say ‘‘ Accept all the recommendations ”’. We say ¢‘ No ; recruitment must
stop at once ; and further we are willing to meet the just grievances of the
Services ; give us a proper opportunity and we will do it. If you do not, we
cannot exercise our intelligent judgment, and therefore we will not accept
the recommendations of the Lee Commission.”’

One more word. I think I understood Colonel Crawford to say that
this House wonld earn the reputation of being an uncivilised House if it
did not aceept the recommendations of the Lee Commission. On the contrary
I say not only will this House'earn the reputation of being unecivilised if it
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blindly, without proper material, aceepts the recommendations of the Lee
Commission, but it will certainly be worse than an uncivilised Hlouse. One
more thing 1 say to Colonel Crawford and that is this. He talked a great
deal of acumen and I think the Honourable Member in charge of Education
talked of the larger point. I do not know what implication the word
‘“ acumen '’ has or the words ‘‘ the larger point ’’ have ; but, Sir, does it
mean this that we are expected to vote blindly for some favours to come
hereafter ¥ And what are those favours ? Neither has Colonel
sraw{ord nor has the Honourable Member in charge of Education favoured
us with any indication of the favours that will follow if we vote blindly

now,

Mr. W. 8. J. Willson (Associated Chambers of Commerce : Non:inated
Non-Official) : Sir, I shall not attempt to follow my friend, Mv. Jinnah,
into the legal arguments which he has rdised ; because in the first place
1 have no interest in legal matters whatever and in the second place
1 would not be competent to deal with them, even if 1 had. 1 preier first
to press my own claims and demands on the Home Member and I
will juin issue sooner or later—perhaps sooner, I think—with Mr. Jinnah
and those who think with him that we cannot consider the Lee Report in
regard to the pay of the Services until there has been settled the
questions of constitutional advance and pay of the subordinate services.
To my mind—non-legal mind, T am glad to say—those maticrs scem
entively ontside the seope of the matter we are dealing with here. which
is the ‘“ Report of the Royal Commission on the Superior Services in
India.”” T think that my learned friend Mr. Shanmukham Chetty and
others are eutirely wrong in dragging across the trail the question of
the subordinate serviees. Were it not so, 1 should like to make some
remarks upon the question of the old uncovenanted services not dealt
with in this Report. But as 1 consider that 1 should be out of order
in s deiny, T merely record the point that we are not catisfied, that
nothing has been dene for them and we hope their case will be con-
sidered at ancther proper time upon its own merits.

Sir, no one expected that the Lee Commission Report c.ull be
swallowed wholesale like a prairie oyster. A report of this wagnitude
must of course provoke a good deal of discussion and a good deal of
differcnces of opinion and 1 for my part—mon-legal mind, again,—
am devoutly thankful that we are not having the evidence of the 411
witnesses before us. Were it s0, we should require thirty days Tor debate
instead of three. For my part T am content to accept—not that 1 agree
with it all—but to acecept as a fair finding on that evidence, the Report
which has been put up by the Lee Commission. I am sorry, T am very,
sorry. that it has been said.in this House and implied as well as said
outside that Indians have not trusted the Indian representatives of
tliat Commissipn. Now, with that I directly join issue. One, a membex
of this House, Mr. Samarth, is a man for whom I personally havc the
very highest respeet (Hear, hear) and who has influenced my own
point of view and my decisions on previous oceasions ; I refuse for
one minute to believe that that man was ever unfairly talkel out of
any view that was his exeept upon conviction. I think Sir Purshotamdas
Thakurdas was wrong in attempting to make a point that the British
conceded minor points and the Indians conceded the maximum. [ think
also it is a pity that amateur statisticians-have produced a lot of figures
to further cloud the issue, whereas Sir Basil Blacke: 1, our figure authority,
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has capably handled those statistics in reply. I shall make no reference
to fignres at all. It is a pity that a great many leaders rcfuse to
recognise that there are conditions of hardship at all, but I say that no
“amount of argument can override the fact outstanding in that Report,
that there are conditions of real hardship and trouble. There are two
reasons for this refusal, partly because Indian politicians are very averse
to any increase of expenditure and partly because their political c¢reed
is against it. But, Sir, parsimony does not pay. It pays to have
efticiency : efficiency is economy. The Report shows, as I have said, that
debts undoubtedly exist. It shows further that insurance policies,
originally, generally taken out as provisions for widows, have been
pledged and that is a very sad state of affairs. The Report further
brings out—juggle with figures how you like—that the increased cost of
living is 60 per cent. and surely we might accept the finding of the Lee
Commission on those figures. They at least had before them, I presume,
all the cvidence which is open to Members such as myself. I say, Sir,
that the relief recommended by this Report is the minimum compatible
with the increased cost of living. It is a compromise. The whole Report
is a compromise, which has been well recognised in this House. "The
recommnendations of the Report are so interdependent, that we cannot and
ought not to attempt to separate them and on behalf of my constituents
1 say we are prepared to recommend them as a whole. I shall return
to that matter a little later on. Now, Sir, I go further and 1 say—
I am just as much entitled to criticise the Report as anybody clse—
I say the Report goes too far in some ways. It goes farther in the
matter of Indianisation than a great many of us believe to be safe or
desiruble in such a hurry. On the other hand, T say that it is an injustice
and a great hardship upon many members of the Services, the Police,
Post Office, etc., who get no increase of pay whatever if they have reached
the stage of Rs. 2,150. T am told—and I believe it— that these recom-
mendations will not encourage recruitment. Sir, why should they ¢
‘Why should these recommendations cncourage recruitment ¢ Iiow do
they compare with what commercial firms pay their staif ¢ Sir
Yurshrtamdas Thakurdas gave some figures this morning, but he might
have told you that he himself or rather the Company of which he is a
Director, was very glad to take out of the Indian Civil Service two
distinguished members of it and pay them a very considerably increased
pay to join the Tata Steel Works. Even passages have been somewhat
resented by Members. Well, what are the passages 7 1 belicve the
maximum is 4. In my 25 years’ service in commerce—thank goodness
it was not under thie Government of India—I have had no less than
8 passuges. These passages were not given to me out of love or beeause
I was a relation of the firm or because they wished t be geaerous
‘to me—they gave them to me because it paid them, becanse my energies
were refreshed by a holiday, which was mueh overdue usuaily, and it
kept ‘me in health. I jotted down the other day, just so that Members
‘of the Ilouse may have some nieans of comparing what mercantile firms
‘give as compared with Government, a few little details as regards con-
cessions snch as passages, ete.. and T find my late firm pay a passage
to join the service, a passage if one broke down in health, a pussage at
the end of one’s service, or funeral expenses if you died and could not
‘go home. During the service they pay doctors’ bills, tiffin is provided
in office, and on transfer costs of removal, and including sometimes loss due
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10 the selling of furniture is paid, and subsecription to the Clubs, which
are necessary. I was also paid the fare of my horse. Members of com-
mereial firms are not put to the expense of Government servants in respeet
of uniforms, books and subseriptions because the firms pay the latter
handsomely to save their youngermen from having to contribute also.
Qccasional bonuses are given and advances are allowed free when people
are hard up, as they usually are. What happens in Government service ¢
Why even before the Lee Report is put in force or debated at all the
Finance Department introduce a new rule charging 5 per cent. on the
advances. In fact there is a new debit before you get the benefit of the
advances contemplated under the new reforms ! The firm also gives a
motor allowance in many cases and in others many assistants get taken
to or from office in office cars. The firm pays for all our postage stamps,
our stationery, and there are no departmental restrictions on any invest-
ments you may choose to make. Up-country we frequently give house-
allowances or provide houses which include as often as not clecetrie fans,
lights, fuel, ete., and we often paid for or supplied ice.

Mr. M. A. Jinnah : Do commercial firms give any pension ?
Mr. W. 8. J. Willson : Some do, Sir. Mine did not.

Mr. M. A. Jinnah : Yours do not. No wonder you are liberal.

Mr. W. 8. J. Willson : Now, Sir, I think T have made the point that
there is no attraction towards recruitments.

Turning to the Lee Report I find this remark with which I entirely
agree :

‘“ We arc confident that India still needs the services of broad-minded Englishmen
and will long continue to need them.’’

Now, Sir, high tributes have been paid to the Indian Civil Service but
time will not permit me to do more than associate myself with them with-
out further repetition, '

8ir Purshotamdas Thakurdas : 1 am sorry to interrupt the IHonour-
able Member. Before he leaves the point altogether he might tell us if
his firm grants proportionate pensionq in case their staff wish to leave
the firm because of their not agreeing with the seniors ? He might com-
plete the whole question.

Mr. W. 8. J. Willson : If the maximum pay of appointment that a
man had been able to rise to were only the Rs. 3,000 or 8,500 as contem-
plated by some Members of the Iouse he might perhaps have expected
either pension or....

8ir Purshotamdas Thakurdas : Proportionate pension in case of
leaving.

Mr. W. 8. J. Willson : lle might perhaps have expected a gratuity or
pension, but when he is paid a figure running into six figures per annumn
he could scarcely expect to be paid any pension, proportionate or other-
wise.

Sir, the attitude of this Assembly over this vitally important ques-
tion might, 1 agree with Col. Crawford, be regarded at home as some
contribution, some test, of what views India takes about its servants, and
as a test, some sort of test, of its capability to advance in self-government.
Points which have not been made 1 think #re, why do we want Europeans

L201LA ce
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in Government service in India ¥ Well, I want them for at least two
reasons, one of which has been dealt with by Colonel Crawford, and 1 have
no time to repeat it. But the point I wish to make is this, that you
have here now a system of Western Government. It has not arisen out of
any Indian traditions, it has not been evolved out of any of your customs
or anything clse. It has been imported en bloc from England, from the
mother of Parliaments, and it is so popular with you, so popular with this
Assembly, that you desire now to grab the whole system and you are
not content with the piece you have. I do not say that you should not
have more, you will get a great deal more by and by, but as it is not
inherent in your blood as it is in ours, I say that you require a stiffening
of Europeans for that very purpose and for the development of this
Assembly.

Mr. M. A. Jinnah : On what terms ¢

Mr. W. 8. J. Willson : Sir, under these new conditions, in the arlia-
ment of which 1 speak you will have to reeruit more men. They will
come ont not under the tradilions of the old Indian Civil Service,—they
will come ont not as bureaucrats—a word I hate, a system I dislike,—but
they will come out under entirely altered conditions. In the transitional
stages of this Parliament and (Government their work will be increasingly
«lifficult and different from what il was, but the difficulties of the transi-
tional stage will disappear to a very large extent if you make them happy
and contented in their work. 1t is important, it is necessary for India to
develop. T see in this Assembly possibly: Members who may some day
oceupy Government benehes, and it is to their interests that they should
themwselves have a highly qualified British strengtheming in their staff,
(A Voics :** Why British 17") T must also remind the House that a oreat
denl of the success which the reforms have so far met with has been due
very largely to the Tndian Civil Serviee, and secondly, to the non-official
European community a portion of which 1 represent. But in that
development India must build up a sense of that loyalty to its permanent
staff which is such a characteristic of British public life. Progress in this
country is only possible by the development of commerece and industries.
It is from commerce and industries that the bulk of your revenues come.
It is out of larger revenues that you can further develop the country.
Your trade eannot he maintained unless the foreign nations with which
vou deal and to whom you send your surplus goods have confidence in a
stable form of government here under which the contracts that they make
with India are sure to be fulfilled. Sir, on behalf of my constituents,
they who pay, say collect if you prefer it, the highest proportion of the
taxes in this country, we claim that we have a right to a stable and
efficient Government. We are convineed that we shall not have that,
nor the service that we have a right to demand, if the Government in any
way deviate and attempt to concede less than fs outlined in this Lee
Report. We hold the British Government to its pledges under the Gov-
ernment of India Act. (A Voice : ‘“ What are the pledges 1’’) I want
to warn Government further that that Report, which though I have
criticised it T say we accept as a whole, must be accepted as a whole,
and as Colonel Crawford said, the least signs of weakening will cause
Government the loss of some non-official European support. I wish to
warn the Home Member' further that we demand that the Report be
accepted as a whole. I give that warning with all the weight behind me,
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wh_i'ch is that of the whole of the Associated Chambers of Commerce of
India, who oceupy in this House but one single seat, and whose humble
representative 1 am. But the weight behind me is very great. I repre-
sent in my own humble person, if not all, certainly the bulk—a very great
portion—of the British capital invested in India. I represent, further,
crores and crores of Indian capital invested in commerce and industry.
I say we have a right to that stable and efficient Government. Now,
Sir Purshotamduas Thakurdas also represents to a large extent commerce
but_ the difference between him and me is this, that he is a politician
which 1 am not and has represented the case from a political point of
view, whereas [ have confined myself entirely to the commereial point of
view.. ...

_8ir Purshotamdas Thakurdas : You take something for granted
which you never heard. .

Mr. W. 8. J. Willson : I would like to refer to what Sir Narasimha
Sarma said with reference to the Medical Service. I have never been
heard in this House, or outside in the Lobbies, to mention a single racial
question and if this were a racial question ) should not be doing it but
1 am going to put it to you that it is not. I am going to put myself
in the same position as a very distinguished ¢ England-returned
Member of this House who said that he would like to be treated by a
Brahmin doetor. . ..

Diwan Bahadur T. Rangachariar : 1 was not in earnest when I said
that,

Mr. W. 8. J. W:llson : T do not care whether T am treated by amn
English Protestant, Catholie, Muhammadan or Jew, but when 1 am ill
I do wish to be attended by a Briton. I do not wish to be attended
medically by an exeitable Frenchman, a eold-blooded German nor a
dilettante Ttalian. 1 claim to bLe treated by an Englishinan and that
that is not a racial fecling. I put it on the same ground as Diwan
Bahadur Rangachariar put it yesterday, even if it is a question of race
it is certainly nvot of colour, for I admit myself that 1 have a strong
predeliction for massage by a Japancse. We want to claim from Govern-
ment an assurance that our European hospitals shall remain under
Furopean control and supervision. We want correlation in the I. M. S.
to the Europeans in the Services. We think the Indian medical staff.
should he on an All-India basis, and anyhow that the econtrol and
initiative of medical training shounld continue to be in the hands of a
Furopean trained staff, with a stron> element of British personnel. The
offices of public health in the larger cities and in the more highly indus-
trial areas ought to he held by men who have heen trained in Europe and
who preferably have held appointments as Health Officers in the United
Kingdom. I claim, Sir, that all these are recasonable matters, non-
racial but perfectly natural prejudices.

With these remarks, Sir, T have only to add that we also press for
the immediate establishment of the Public Services Commission and we
hope that the same Commission may deal with the Provincial Services.

T am afraid, Sir, I have rather exceeded my time.

Sardar Bahadur Captain Hira Bingh (Punjab: Nominated Non-
Official) : Sir, I have heard from Mr. Jinnah that the dignity of this House
will suffer if it acceptd the recommendations of the Lee Commission
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Report.  This opposition seems to me rather unreasonable and unfair. We
have had a mixed Toyal Commission whieh, while recognizing our sational
aspirations for rapid Indianisation and making recommendations for
that, have nevertheless come to the conclusion that at this critical juncture
in our national life the necessity for a sound and solid leaven of British
talent is more insistent and essential than at any time in the past. 1 have
often heard it said both inside aud outside this House by my political
friends that they do recognize that.  (Voices : ‘‘ No, no one.”’) All of
you. Itfis only here you hlmply pride yourselves like certain other persons

upon opposing anvthmg which comes before you. And you proudly tell
your friends and relatives outside that you have been opposing the Lee Com-
mission in the Aswunbly That is what is done at every place and in
every street.  (Cries of dissent and Langhter.) Well you can disturb me
as much as you like. T am sure yon cannot shoot me and you cannot kill
me. Even if 1 gave you a revolver, and you do require one to play
with, 1 am sure you will be killing not only yourselves but many of your
Swarajist friends as well. ([iaughter.) Would you like to try that one
day ? 1 will ask His Excellency the Commander-in-Chief to let you have
a machine gun and let Pandit Shamlal Nehru here, who knows nothmg
about it, play with it.

Pandit Shamlal Nehru (Meerut Division : Non-Muhammadan
Rural) : On a point of order, Sir, I protest..........

Mr. President : Order, order. The Honourable Member will kindly
sit down. Has the Honourable Member a point of order ?

Pandit 8hamlal Nehru : I protest against the remarks made by the
Honourable Member (Captain Hira Singh) and seek the protection of ihe
Chair.

Mr. Preeident : That is not a point of order. Captain Ilira Singh.

Pandit Motilal Nehru : May 1 accept Captain Hira Singh’s offer !
If he will give me a gun he will see how straight T shall shoot,

Sardar Bahadur Captain Hira 8ingh : They are taking advantage of
my being a soldier, Sir, as I belong to the soldier class, and if most of my
friends had belonged to that elass, they would have weleomed me. Well,
Sir, that is the spirit now-a-days. They want to play with a thing about
which they do not know anything ! Well, to-day it seems that the spirit
which is actuating the advanced political class is wrong. 1 must say, Sir,
that we do require a prnper element of Englishmen, as Colonel Crawford
told us the other day, because they are just, they are impartial and honest.
Now what would be the state of affairs of any district, say Montgomery,
in my country in the new colonies where Jats, Mussalmans, Pathans,
North-West Frontier men, Sikhs, Dogras are all engaged in cultivat-
ing millions of acres of land and in utilizing the waters of the canal ¢

ell, yon have got some people, some men, here who would have adminis-
tered are carried on the colonies in the same way, but how many of them §
(A Voice : “* Only one '’) Wnat would have been the effect on our usual
course, on our daily life, where the land and the water iy distributed, if there
were no impartial administrator ¥ Bloodshed and great disputes on which
we would have to spend lakhs and lakhs of rupees. And look at the vast
gonntry of the Punjab where we have large cotton and wheat fields under
cultivation to-day. Now if my province can boast of anything, it can boast
of the good work done by the Englishman in that part of the country. The
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people are rich, they are prosperous, more so than in any other provinee in
India. And what was it before, 40 years ago ? We used to eat barley
and gram, and millions of acres were left waste, which have now been
converted into fertile fields. The second thing is, Sir, that if the British
element is withdrawn, the minority communities will surely suffer. What
happened at Kohat to-day ¥ How many Hindus have been shot 1 What
happened at Delhi the other day § What happened, and what will happen,
God knows, if the British element is not in India. That sort of thing will
happen everywherc. In that case, I wish the Commander-in-Chief will
withdraw his British element from the Army too. And then let us see
who goes there and who stops all this loot and murder and things of that
kind. Has anyone of my Honourable friends got their officers to stop
them ¢ (An Honourable Member : ** Stop them by using the revolver. ’’)
I have done it and surely 1 am ready to do it now if something happens
here but if I am given a gun. (Laughter). You may try that now. I
have heard yesterday one so-called eminent leader declare to this House
with no little bitterness that he would compel the English officer to educate
his children in this country by refusing him facilities for passages, ete.
Here is a very good proverb which applies to this case. ‘‘ Guru {o rah gas
Gur, aur chela ho gui Shakar.”’ That means one sows but another reaps.
That is the meaning of it. ILet those people who have done everything for
this country be deprived even of their children’s education, they are not
only deprived of what has been recommended by the lee Report for them-
selves, but their children will also be deprived of the facility and concession
and T am very glad to hear that the sons of Englishmen will get advantage
from our sons in the matter of edueation.

Diwan Bahadur T. Rangachariar : I do not know if my HHonourable
friend followed me clearly on that. [ never suggested that our children
should educate the children of Englishmen.

S8ardar Bahadur Captain Hira Bingh : T am not so able as to answer
my llonourable friend’s question; he is a Member who is of a professional
literary class, We have heard a great deal aliout the necessity for a change
in the angle of vision, change in the hearts of the English people and ihe
British official in India. But surely, Sir, that desire must be accompanied
by a corrvesponding feeling in our own hearts. And what you hear now is
the result. And if this is the spirit in which Indian politicians will approach
this great and important question, have we any right to expeet much genero-
sity and sympathy from them ¢ (A Voice : ¢ No.”’) The day will come
sooner or later when you will say ** Yes '’ The day will not be very iar ;
as we are walking very fast, we must stumble down sooner or later ; then
you will say * Yes.” There was a time, Sir, when competition amongst
Englishmen for the Indian Service was very keen.  Tu wiuny families :nem-
bers used to come out to India for the Civil Serviee generation after renera-
tion as a matter of course. They are moved by real love and symipathy
for the people and the welfare of India ; they did not come for the sake
of money. And what is more ! They were received and cherished by
the Indian people with equal love. That was the tradition of the old days
between the two nations, And what is the position to-day ? There is no
need to mention it here as one can imagine it and one cun even see it.  Well,
Sir, the real reason is the existenece of the politician in India, of the spirit of
which [ have spoken. The existence of this politician hus killed the old
spirit of the Englishman of that high elass and also his love and sympathy
for this country. T have often met Indians belonging to the high services,
such as Civil, Police and Army, and also the young Indians of junior
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services. I have learnt from them that they get financial support from
their parents which amounts to two or three hundred rupees a month.
It is a fact, Sir, that for several years we have got to wsupport
them. Well, if we have got to support them and if they put
forward their grievances and ask us to increase their emoluments, it
is but natural. We are told that the country cannot bear the expense of the
recommendations of the Commission, an expense which works out, T believe,
to something like half an anna per head of the population. It is an expendi-
ture of about one crore. I would request this House not to look at this sum
iu ifs isolated form but to look at it in connection with the huge machinery
of Government in India generally. Seeing the immense works that are
being carried on all over India and seeing the great military expenditure
which is six times as great as the Civil expenditure, can the House honestly
say that this sum of one crore is too great a sum to pay for the return that
we are getting ¢ If the House does not aceept this expenditure because it
thinks it is great, then we will have to sacrifice the best interests of the
country and I will say that the prople who are irot givanes “heir hearty sup-
port to the recommendations of the Lee Commission are doing a grave harm
to their country, What is the alternative, Sir 7 The alternative is to =ave
one crore of rupees. This saving of expenditure will, 1 have no doubt, cause
our politicians to shed tears of mortification and regret in the year of grace
1924, which will never come again.

Mr. President : I ask the Honourable Member to brmg his remarks
to a close.

(The Honourable Member resumed his seat).

Dr. 8. K. Datta (Nominated : Indian Christians) : Sir, there have
been Members who have spoken on behalf of Government during this
debate and who have expressed their surprise that the proposals which
have been made by the Lee Commission were not accepted with the joy
with which they ought to have been received, but India has had the sad
experience of the past in accepting any proposals which were made or
supposed to be macie for her benefit. There will be some Members in ihis
House who will recollect the Charter Aet of 1833 whereby all disyualifica-
tions on the ground of race were abolished. Immediately after the pass-
ing of that Act, that great Indian, the founder of modern India, Raja
Ram Mohan Roy, visited England and he took with him his son, a son

who had been brought up by his father to look upon India in a new and
modern way. lHis British friends in the Court of Directors promised
their support in the matter of obtaining for him a cadetship under ihe
East India Company. The moment those proposals were put before the
Court of Directors in spite, shall 1 say in spite of the enactment
passed the year previously, this young man’s candidaturc was disallowed.
Yes, not infrequently the reality has been far below that which was
promised, and thus we go through the years of British Indian history,
and it is one record—and 1 am not talking in political language, but
1 have had the opportunity of studying the diaries and records of many
Indian lives,—a record of blasted hopes throughout this 19th century.
And can you wonder that we are justified in our suspicions when we
look upon proposals that are brought forward here to-day ? As I said
previously, I am not much interested in political eonsiderations : my
whole life has been given more or less to education. In education and
its problems I have been chiefly interested. Now for the past 22 years
T have been more or less fami?iar with the conditions of Indian students
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in the United Kingdom, beginning with my own career in college, and
later by visits and contraets with these students of ours in the United
Kingdom, You know one of the great concerns of the Government of
India, especially about the year 1906, was the propaganda that was
being carried on amongst Indian students in England (what is termed
anarchical propaganda). Now ] have examined the phenomena of
what you may call Indian agitation, unrest shall T say, among Indian
students in the United Kingdom. Three years ago, with my Colleague
in this House, Mr. Ramachandra Ruao, I was a member of the Committee
presided over by the Earl of Lytton, to report on the condition of Indian
students. I discovered that there was unrest. Government talked about
agitation and agitators as being the cause, but that was not the reason
at all. The reason was that these young men, on the promise of Govern-
ment that if they went to England and qualified themselves, certain
positions would be thrown open to them in India, acted on that assurance.
Many Indian students in England have had the experience of racial
considerations entering in when they applied for admissiontothe Services;
some of the most brilliant of them, for instance., have sat on the same
benches with others who, just hecause they were British, were chosen
for service in India, when these young men themselves were denied that
opportunity. Can we wonder that there was unrest ? It was not the
agitator at all, it was simply blasted hopes, and this has continued for the
last 25 or 30 years in the United Kingdom, and T have been a witness of
it. Well, Sir, what are we striving for ? We are striving for control
here in India itself because, unless and until that control comes, many
of our young men with the tremendous promise of their lives, will never
receive their opportunity. We have been told time and again that
there is not enough talent in India. T have been a teacher for many
yvears. There is talent in India, but that talent is allowed to waste for
lack of opportunity,—opportunity of education and opportunity of
expression. That is what is wrong with India. ’

Well, Sir, I have expressed myself on this matter. There is another
matter to which I feel I must refer and it is the question of the education
and the training of the Services.

Here are the problems of India. Who could be more familiar with
those problems—we who sit in this 1lonsc or the Seeretary of State who
is thousands of miles away ? After all we are more familiar with them
and it is for us to set down the standard that will be required. Early
in 1922 there was an agitation in the British Press in England with regard
to the attrition—if you like to use that phrase—from which British
recruitment for the Indian Civil Service is suffering. A letter appeared
in the Times signed by that very remarkable man,—Warden of New Col-
lege, Oxford. The whole argument (as far as I was able to interpret
it) of this man who retired a short time later was that India
existed for the Indian Civil Service and the Indian Civil Service
existed for the University of Oxford. Yes. A First Class in
Greats was a qualification: for the Indian Civil Service—I do not say it
was a had qualification : but T do say that our Services have to be
treated in the light of the needs of India, and we shall never get that
until we have the control of the Services and are responsible for their
recruitment. Until then we can never do it.

Now let me turn to another matter with regard to the profession to
which 1T have the honour to belong. ‘There is another Member of this
House besides myself—my friend RQr. Kishen Lal Nehru—we the two
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Indian Members of this House who have their names, and are honoured
by having their names, on the British Medical Register. Now when our
names were placed on the British Medical Register, we took the vows
(whether by word or implied) as far as we were concerned, the
distinetions of race, the distinetions between poor or rich did not exist—
all suffering mankind was one to us. That was the idea placed before
us ; and to-day in our own country we are told there are certain types
of people to whom we may not minister. In spite of what has been said
to-day I feel sure that my Colleague and mysel!f—at least as far as we
are concerned-—will never allow ourselves to be fettered by any such
considerations. May I say one word ? If, shall T say, India does not
suit certain people, if our arrangements do not suit certain people, do
not ecome to India. If I do not like a country why should I go there ¢
If dur susceptibilities are outraged anywhere, why should we go there ?
These then are some of the matters with regard to the medical profession.
1 do not wish to labour that particular point, but there is another and
that is with regard to the question of medical education in this country,
and I have had experience of it both in India and in the United Kingdom.
Mr. President, there is a name not wholly unfamiliar to you—that of
the great medical teacher at the University of Edinburgh—Dr. Ilugh
Freeland Barbour, who during all the thirty years that he has worked
in that University has given his attention to the nceds of Indian stu-
dents. e visited India last year and his progress through the country
was a triumphal progress, because of his devotion to the highest interests
of Indian students at the University of Edinburgh. Probably there is.
no man Jiving to-day who knows more about the medical education of
Indians in the United Kingdom than Dr. Hugh Freeland Barbour.
Three years ago giving evidence before the Lytton Committee he told
us in words to this effect :

“ Whent T began my work in the University we had u very large number of

Canadiang but as the years went on thege Canadians disappeared ; they did not come
auy longer."’
May T inquire why ? Because they had established a Medical
Faculty at the University of Toronto—a Medical Faculty which to-day
ranks among the first Medical Faculties in the world. He said that
Canada had created her own race of medicul teachers
and he went on to add that as long as Indian medical
edueation was tied up to a service so long would it be defective ; and
that was the evidence that we received in the 1Iniversity of Bdinburgh
and throughout the Midland Universities and in the colleges in Liondon;
and I quite believe it. I have had experience of some medical teaching
in one of our Indian Universities and I know how very inferior it can be;
it is not the outcome of specialised knowledge ; it is not the result of
investigation and research, and that is where the grave defeet of Indian
medical education lies.

41, M

. Well, Sir, my friend, Pandit Motilal Nehru, has moved an amend-
ment. I am not enamoured of that amendment. I quite agree with
Sir Basil Blackett that the opening paragraphs take things for granted,
that there is possibly too much assumption there. As a matter of fact
I never like long preambles ; I do not understand what they mean ;
and therefore I find myself in this difficulty. In the first place the
Government on the one hand propose a Resolution which I cannot accept.
On the other hand, Pandit Motilal Nehru presents us with an amendment
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which, just because he accepts the fundamental principle of control in
India, T feel I must aceept.

Well, Sir, what about the Services ? I do feel that the ery for
increased salaries, increased allowances is well-founded. T am not
speaking without authority ; I have had a great deal to do with
Europeans of one kind and another in India and I know from personal
experience that the amount paid to some Indian Service officers who
live with their families is inadequate ; I have studied their family
budgets and I have looked at certain other family budgets ; and in
comparing them 1 feel that the Services have a real grievance with regard
to salary and allowances and justice ought to be done to them ; but I am
not a financier and authority on the subject. 1 am concerned mainly with
the question of control. That is fundamental to my mind, and I feel that
control ought to be here. My friend, Colonel Crawford, whom I shall take
the liberty of congratulating on his speech, made an honest speech ; it was
a speech straight from the shoulder ; it was a soldier’s speech. e
exulted in the superiority of his race. IHe told us about the great quali-
ties of Englishmeu and T believe him absolutely ; but it seemed io me
that he never got over the idea that the Indian at his best was a magni-
ficent locomotive and that he was the driver and he was right. As a
matter of fact it is a magnificent machine that he has controlled ; he
puts in the oi!, there is water and the furnace is well fed ; he pulls the
lever and it is set going. It is a magnificent machine he has in his
possession. Yes, British leadership of Indians is a very large asset and
a good thing too, but I do say that he forgets that there is something
else, that after all no man is purely a brute or purely a machine. There
is some thing of the divine and the eternal which is greater than that
machine and so often it is forgotten that in the meanest cooly in this
country there is that spark of the divine.

Well, Sir, T shall bring my remarks to a close but, after I heard
Colonel Crawford’s speech yesterday afternoon I went and took down &
w0k of I'nglish verse and I saw this in it and I wondered whether he had
read it. Here the poet’s fancy depiects—shall I say an Indian Civil
Servant arriving in Florence :

‘¢ S8ay who be these light-bearded, sunburnt faces
In negligent and travel-stained array,

That in the city of Dante come to-day
Haughtily visiting her holy places {

O ! these be noble men that hide their graces,
True England’s blood, her uncient glory’s stay,
By tales diverted on their way

Home from the rule of Oriental races.
Life-trifling lions these, of gentle eyes

And motion delicate, but swift to die

For honour, passionate where duty lies,

Most loved and loving.’’

Yes, Sir, I look round this House too and I wonder to whom the
reference could apply—‘‘ these light-bearded, sunburnt faces '’

Sir, in the course of the history of the development of the Christian
dogma, there are two words that have figured prominently ; one is
«“ faith *’ and the other is ‘‘ works ’’. My Honourable friend, Sir Basil
Blackett looks interested. Yes, it is of fascinating interest, this contro-
versy around these two conceptions of faith and works, and, as I looked

[ ]
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round this House I wopdered who had found salvation, whether those
there, where immense files stand to their credit, who have worked for
150 years creating irrigation schemes, famine schemes, educational
schemes—immense things done for India, but with no faith in India,
even as a schoolmaster says to his pupil ‘‘ I will teach you this, I will
give you the other things, but after all I do not believe that when you
grow up you will be any good ’’. On the other hand, I turn to my
Honourable friend the Pandit and I ask vainly of the Swaraj Party
‘“ works ”’ | [ find they have a great faith ; and it is the faith that every
Indian can accomplish great things. They have very little to show, very
little actually accomplished, but immense faith. And I do ask this
House whether we cannot combine the two ; whether works and faith
cannot come together. We in this Ilouse I say are not prepared, because
of the inadequacy of the Resolution put forward by Government, to
accept it. We are compelled to vote for a Resolution which with all its
defects is based on faith in India and in her future. Iere is the oppor-

tunity for the Government to come forward and say : *‘ After all
when you come to judge the actual issues there is not much between us,
the Government and yourselves ’’. Each side has seized on a great

cardinal principle. lold these principles as strongly as you like, but
there is always some principle higher than either. To use the
Hegelian  terminology, ‘¢ thesis '’ *‘ antithesis 7> ¢ synthesis.””  Surely
there is un opportunity for a great synthesis among the Members of
this Ilouse who honestly hold opinions that the divergent.

Mr. V. J. Patel (Bombay City : Non-Muhammadan Urban) : Mr.
President, I had no intention whatever to take part in this debate
because I had already expressed my views on the Lee Commission’s
Report at the May meeting of this Assembly. 1 see nothing before
me to-day to make me change my view. 1 then stated emphatically
and clearly that the Report of the Lee Commission should be consigned
to the wastepaper basket and I maintain that view to-day. If 1 rise
to take part in the discussion it is because 1 hear from all sides of this
House the high appreciation of the great work and the good work that
the Services have done in this country all these years. That is one
side of the picture. I am afraid I feel it my duty to my country to
present the other side of the picture and should not allow the case to
go by default. T have heard nothing but praise for the I, C. S. T ask
this House to judge the Services hy the result. The Services are hold-
ing the reins of this country for the last one hundred years or more
and T want every Honourable Member of this House to examine and
realise for himself the condition of the country at the present moment
after these 150 years of British rule. The Britisher came here to trade
and he managed to stay here to rule. He would not have come here
if the country was poor. It is a historical fact that the country was one
t_)f the richest countries in the world and to-day what do we find ? 1t
is the poorest country that exists on the surface of this earth. The
average annual income of an individual—Sir Basil Blackett is not here
I am sorry—is not more than £2—Mr. Chaman Lall would like to
put it lower. (The Honourable Mr. A. C. Chatterjee :*‘ How do you
know ? ') WIill you tell us exactly what the income is ¥ We have
beéen repeatedly challenging you, we have been iaking these statements
for th‘é last s0 many years, and you have never cared to investigate
what is really the annual income of an individual in India. You would
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not face that inquiry, you would not care to make that inquiry, .and
we know the reasons why you do not want to make that inquiry. Your
conscience is guilty. Mr. President, after 150 years of the Services
rule you find that millions of people of this country live on one meal
& day. The average life of an individual is 23 years and what is the
extent of the literacy ? 5 or 6 per cent. of Ihe total population of India,
—=6 per cent. taken as a whole. After 150 years we are told that we
are not yet fit to govern ourselves, Qur industries are destroyed beyond
redemption and the whole population is disarmed and emascu-
lated. That is the condition to put it briefly, and 1 want the House
to judge the Services by this result. They were in full possession of
this country, they were in full charge, they were the masters and arbi-
ters of the destinies of 300 millions committed to their charge, and let
them lay their hands on their hearts and answer whether they have
governed this country in the interests of the millions of this country
or whether they have governed the country in the interests of their
masters 600 miles away ?

The Honourable 8ir Alexander Muddiman : Hordes of mercen-
aries !

Mr. V. J. Patel : (A Voice : ‘“ 6000 miles ') 6000 miles away,
and yet we are told to-day that the Services are most efficient, the
Services are most honest, are most sincere, they are truly devoted
Services, and all sorts of appreciative epithets are used. 1 do not
understand why all this was necessary except to prove a case in favour
of the increases that are proposed by the Lee Commission. I now come
to the Report itself. My position is this. I really do not care to look
at this Report and to examine it on its merits even if you supply me
with the evidence which has been taken in camera. 1 shall have nothing
to do with this Report unless and until the constitutional question is
settled, What T want is the power to give the increases to the Services.
I do not want the power to recommend. That is nothing, because I
know what recommendation means. We have been making recom-
mendations. T have been in this Assembly for the last one year. 1
have been in the January session, the May session and this is the third
session in which 1 am taking part and we have passed a number of
Resolutions recommending to (Government to do this thing and that
thing and they have thrown all those Resolutions into the waste-paper
basket. Every one of them. I ean prove it. Every important Resolu-
tion has been treated as a scrap cf paper by the Government.

The Honourable 8Sir Basil Blackett : Even the one letting you off
income-tax.

Mr, V. J. Patel : Leiting me off income-tax? I do mnot Lnow
whether there was any Resolution on that. There was a Resolution
carried by a majority regarding self-government. That was treated with
contempt. I know the Resolution of my friend Mr. Neogy about the
protection of the coal trade. That has been treated as a scrap of paper.
There is my friend Mr. Ramachandra Rao. Iis Resolution that certain
contracts of the Railway Companies be previously examined by this
Assembly has also been treated similarly, so also has the Resolution
regarding Mr. Ilorniman, and that regarding the appointment of a
Committee to inguire into the Sikh troubles, and so on. I can quote
instances. after instances to, show that the Gdvernment have dis-
carded all the recommendations of this Assembly.
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Pandit S8hamlal Nehru : Can you cite any Resolution which they
have accepted 1

Mr. V. J. Patel : T am sorry I cannol. - My friend Sir Charles Innes
observed that if this House were going to treat these recommendations
of the Lee Commission in accordance with their ideas of what ought to be
the constitution of this Government then better not waste our time and
that is exactly the stand which the amendment of my friend Pandit
Motilal Nehru asks the Assembly to take. By the first part of his
amendment my friend Pandit Motilal Nehru clearly maintains that all
the recommendations of the Lee Commission should be rejected. These
are the exaet words : This Assembly recommends to the Governor
General in Council that the recommendations of the Royal Commission
on the Superior Civil Services be not accepted.”” What is the second
part ? The second part of the amendment is in my opinion the
reiteration of the demand for self-government. If you really read
between the lines, that is the only meaning that can be put upon it. The
amendment demands the stoppage of all reeruits from kKngland, the
control of all the Services by the Assembly through the Government
of India and the Local Governments concerned. It demands the Publie
Services Commission to be instituted with funections to be determined
in accordance with the recommendations of this Assembly and it further
demands the control of services, their pay, their pensions and other
concessions to be regulated by the Government of India and the Local
Governments according to laws to be passed by this Assembly and the
Local Legislatures, respectively. The Governments in so far as the
Services are concerned are to be subordinate to the Legislatures. This
is the main part of my friend Pandit Motilal’s amendment.

Mr. M. A. Jinnah : Where is that ¢

Mr. V. J. Patel : 1 will read it to you. It is on page 6 of the
agenda paper :

““ That His Majesty's Government be requested to take the necessary steps for
the purpose of transferring the powers of appointment and control of the Services
now vested in the Secretary of State to the Government of India and the Local Govern-
ments, such powers to be exerciscd under laws to be passed by the Indian and local
Legislatures regulating the Public Services, including the classification of the Civil
Bervices in India, the mothods of their rceruitment, their conditions of service, pay
and allowances and discipline and conduct.’’

So all these matters are to be regulated by laws to be passed by the
Indian Legislature and the local Legislatures respectively, and such laws
are to guide the Executive. So ultimate power is vested in this Legis-
lature and the Provineial Legislatures. You have got to regulate the
Services in acecordance with the laws passed by this Legislature and this
is possible only if you are subordinate to us. This therefore is a clear
demand for self-government and nothing less than that. If it were
otherwise I should be last man to support it. I want to make it per-
fectly clear once again that this amendment, if it means anything at all,
means that we want the Services to be controlled by the Government
responsible to the Legislature. This is possible only in a self-govern-
ing country and therefore the demand in the second part of the amend-
ment is in my opinion nothing short of a demand for full responsible
Government where the Services are controlled by the Legislature through
the Executive responsible to it.

And the third part of the Resolution is this. We are perfectly
willing and I am willing on my part to examine the grievances of the
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Services. T am perfectly willing to do so. (The Honourable Mr, A, C.
Chatterjee : ‘‘ Thank you.”’) If you ouly give us the opportunity. (A4
Voice : *“ Why should you do it ¥’’) Why should I do it! Well, if
they do not want it to be done we have no objection. If they are willing
to leave us I shall not be at all sorry. I tell you frankly and I am quite
elear in my mind that India ean afford to relieve these gentlemen if they
desire to be relieved. I have not the slightest doubt in my mind on that
point. I am not at all in agreement with those who say that we must
have the assistance, the help, the guidance, of the Englishman : that we
must have an admixture of Englishmen side by side with our Indian
friends in the Services. 1 do not believe in all that. That is all
camouflage. If they are prepared to stay as servants, by all means let
them stay. We are perfectly prepared to treat them as suech. But if
they want anything more than that and they wish to go away because
they can no longer dictate, 1 shall not be sorry on that account. 1 think
India can do without them, and % is no use saying that for a long time
to come we must have the assistance of Englishmen in Tndia. We have
had enough of their dictation. We now want to stand on our own legs.
So, Sir, the third part of the Resolution makes it clear that so far as the
existing incumbents are concerned we on our part are perfectly prepared
to examine their grievances, if any. I do not believe there is any griev-
ance. I think the Services are amply paid, but if there are yet any
grievances let us be satisfied about them after we get power to pass
final orders, not merely make recommendations. That 1x my position,
The third part is conditional on the acceptance of the second part. It
does not stand by itself. We want powers to pass orders before we
examine the alleged grievances. I wish to make it elear to this House
that the third part hangs on the second part. If His Majesty’s Govern-
ment is prepared to stop all recruits from England from to-day, and if
the Secretary of State is prepared to transfer the power of control and
appointment of the All-India Services to the Government of India and
the Provincial Governments who in their turn are prepared to exercise
such powers under laws to be passed by the Indian and local Legisla-
tures regulating the public Services, including the classifieation of Civil
Services in India, the methods of their recruitment, their conditions of
servige, pay and allowances and discipline and conduet, if that position
is acceptable to His Majesty's Government, we are perfectly prepared
through a Committee of this House to examine the grievances of the
Services if there are any, and pass orders. 1 wish to make this perfectly
clear. (Diwan Bahadur T. Rangachariar : ** You are speaking for your
part.”’) That is how T understand the amendment. There can be no
other meaning. I do not think the third part can be separated from the
gsecond. I do not think there is any other alternative possible for any
gelf-respecting body of men, after the manner in which they have been
treated in the matter of the self-government Resolution passed at Delhi
and after the manner in which they have been treated in respect of last
Budget and the Finance Bill, as also in the matter of a number of Reso-
lutions of this assembly since it met at Delhi. We know the conse-
quences of our action, T know what is going to happen. Sir Basil
Blackett—I am sorry he is not here now—told us the other day that
if you are going to take the stand which was deseribed as ‘ the manly
stand ’ that you took at the March session in regard to the Budget, then
Government will take the step that they took in that connection. That
is, ¢ if you are going to be men, we are gnirg to be brutes.”’ I will read
his very words in order that I may not be thisunderstood. Speaking on
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the amendment of my friend Pandit Madan Mohan Malaviya in regard
to the Liee Commission’s Report, Sir Basil Blackett stated :

“¢ 1 would seriously ask the House to consider whether the result of passing the
Honourable Pandit Madan Mohan Malaviya’s amendment would be ‘wseful. It would
be a direct statement to the Secretary of State, to the Government of India and to
everyone concerned that this House is not prepared to consider the Lee Report on its
merits. It would be a statement to that egec,t before the Report has éven been read.
1t would be a direct negative, and i§ it not- dbvious that the Becrotary of State, in
saving that he is willing to hold over the consideration of the Lee Report umtil it
has been Qliscussed in Scptember, must ask that he shall not be made to reply that
in no circumstances will they consider the Report on its merits. If the Ilousc says
that, obviously there is nothing for the Government of India and the Becretary of
Rtate to do but to trent this manly actlon in the same way as they had to treat the
manly action to which Mr, Patel was referring in the last session.’’

So Sir Basil Blackett has given a clear notice to the mover of this amend-
ment as well as those who are supporting him, including myself, what was
going to be the ontcome of this debate. We know, as well as you do, that
this amendment is going to be carried, that the Government are going to
be defeated, and Government know that that is the only manly stand
that gentlemen on this side can take consistently with their self-respect.
And we also know,*we have been told in no uncertain language, that, ¢ if
you do that, if you become men, then we shall become brutes. We shall
throw out your recommendations, and we shall do what we like, as we
did in connection with the Budget.”” You restored all the Demands for
Grants which this Assembly threw out ; you certified the Finance Bill
which this House threw out ; and vou are also saying the same thing
to-day that, ‘‘ if you reject the recommendations of the Lee Commis-
sion’s Report, here we are with power in our hands, we shall restore all
the recommendations of the Lee Commission’s Report. We fully under-
stand that all this is a mere farce. Whatever Resolution we may pass,
you would do what you like. That is our quarrel with you. We want
to make it impossible for you to over-rule us. We want to make you
responsible to us. We have been told lots of things about the Services and
their character, their efficiency, their integrity and all sorts of qualities
of head and heart. Supposing my friend Pandit Motilal Nehru were
to take the seat which is occupied by my friend, the Honourable Sir
Alexander Muddiman, and my friend, Mr. Rama Aiyangar were to”take
the seat occupied by my friend Sir Chiarles Innes, and my friend,
Mr. Jamnadas Mehta were to take the place of Sir Basil Blackett, would
the administration of this country suffer # Would efficiency suffer !
How would India suffer, 1 fail to see. Here is my friend Sir Narasimha
Sarma, who has been getting along all right. He was working with me
in 1917 and 1918 on this side of this House and he was most irrecon-
cilable, more irreconcilable than some of my friends whom I knew.
(Diwan Bahadur T. Rangachariar : What about you ?’’) I say T have
been consistent and also conciliatory, because I have been saying frankly
what I feel and I ask the Members who are sitting on the Treasury
Benches what is the difference between them and us. I ask them what
are we quarrelling for ¥ IHere we are. We want self-government.
You say you want to give us self-government. It is only a question of
time. Let us sit down together and decide what should be done and
how we should proceed. Why should we quarrel over this affair, if you
are sincere, if you are honest, if you mean what you say, if you do
really wish to give self-government to India. We want it ; you say you
want to give it to us. "We 8&re perfeotly prepared to come to terms



)
RECOMMENDATIONS OF THE LEE COMMISSION,’ 8@31

with you. You will not have all these sleepless nights (Laughter).
There will be no difficulty about it. We cam come together. That was
the motion of Pandit Motilal Nehru at Delhi. It was for a Round Table
Conference. It was for bringing us together and talking the matter over
and finding a solution. If you do that, there is an end to the whole
matter. There will be no more trouble to you and no more anxiety to
us. But when you come forward with arguments, such as, ‘‘ what
about the depressed classes; what about Hindu-Mussalman question; we
are required to stand between you IHindus and the Muhammadans ; we
are required to stand between the depressed classes and the hxghex
classes of Iindus’’ we question your sincerity and boma fides. So
long as you assume that attitude, these questions will also not be solved.
So lon" as you stand between us, it is difficult to solve them. In faet,
you divide us. I want to make it pertectly clear that the dividing
line is there and it is because we want to unite the Ilindus and the Mu-
hammadans, the depressed classes and the higher classes, we want to
remove the obstaeles from our way. (Liaughter). That obstacle must
o.  So long as that obstacle is there, these questions cannot be satis-
factorily solved. I know it is our weak point and in our weakness lies
your strength. Ad nawuseam, times without number, in season and out
of season, 1 hear from the Treasury Benches these two arguments, what
about the depressed classes, what about Hindu-Mussalman dissensions.
Well, there they are, and 1 do not wish to conceal my view that to a great
degree you are responsible for it. 1 know it is our duty to see that we are
not divided, that we settle our differences ; and if T have any voice in
the affairs of the Indian National Congress, I am going to advise the
Indian National Congress which will shortly meet at Belgaum that there
should be no more of these boycott of Councils, boyeott of sechools and
boyeott of Courts, but that we should meet together and concentrate on the
settlement of the differences between the two great communities of Tndia
and the uplift of the depressed classes and the removal of untouchability.
The day when the Hindus and the Muhammadans of India unite, that
day will see the death knell of the bureaucracy, but I also feel that these
differences will continue to exist in some form or other so long as you are
here and therefore the sooner you go the better for the country.
(Laughter). '

Maulvi Abul Kasem (Bengal : Nominated Non-Official) : Sir, it
is with very great diffidence that T rise to take part in this academic
discussion. T cannot claim even in a very small measure the gracefulness
of speech or the dignity of Pandit Motilal Nehru, the eloquence or the
fervour of Mr. Jinnah, or the vehemence of Mr. Patel, but none the less
I hope, Sir, that this Hou~.e will give me a kind and a patient heariug.
The learned Mover of the amendment under discussion, Pandit Motilal
Nehru, spoke with the consciousness of addressing a House of whose
support by an overwhelming majority he was assured ; and, on the other
hand, 1 speak with the nervousness of a man who is addreemng, if T may
say so, an unsympathetic audience, or, shall T put it, Sir, a prejudiced
jury. S8ir, Pandit Motilal Nehru in his amendment says that the recom-
mendationﬂ of the Royal Commission should be rejected because the Com-
mission was not wanted by us. I agrece with him, Sir, that this Royal
Commission was not wanted, at any rate, by the people of India. It was,
I believe, also not wanted elther by the Services or by the Govcrnment
of India. I am personally not enamoured of Royal or Ministerial Com-
missions. They are luxuries which® India’ can hardly afford to pay for or
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to indulge in. 1If I rise to speak on this Resolution it is not to speak about
the various points raised either in the motion of the Ionourable the
Home Member or in the amendment of Pandit Motilal Nehru. I have
been commissioned by a few men—I cannot say a very large number—
who unfortunately happen to be my co-religionists, to raise a note of
warning and of alarm. I have given notice of an amendment which I
wanted to be tagged on to any Resolution that was adopted by this House.
It was rather an elastic amendment. But you, Sir, have held that after
this amendment is carried, and it is bound to be carried, other amendments
will fall to the ground. Therefore, I take this opportunity of expressing
my opinion with reference to that amendment alone. I want to do so
because I want my opinion to be recorded. I know, Sir, that, cven among
my co-religionists, there are certain people who will not agree with me
now, still I want my opinion to be recorded because I believe that, when
the enthusiasm and zeal of new converts has subsided, they will realise
that T was right and they were wrong. 1 want my opinion to be recorded
for posterity to judge and for the verdict of history. Sir, I have been
glad to note that the President of the Muslim League, Mr. Jinnah, in
the admirable speech with which he entertained us, enunciated the
Muhammadan demands and I was glad to find a chorus of approval from
my countrymen in this House. But, Sir, I, in my long experience of
public life, have listened to many professions of sympathy and of
appreciation of our rights and of our legitimate claims both on the part
of the Government and on the part of my countrymen. But, unfortunately,
Sir, T have found it to my misfortune and to my regret that these pro-
fessions and expressions of sympathy towards Muhammadan claims have
been uniformly neglected both by the Government, Indian and I’rovincial,
and have never been sincerely supported by my countrymen not belong-
ing to my faith. Sir, I am as eager—whether you believe me or not—
to have self-government for this country as our venerable leader Pandit
Motilal Nehru. I believe, Sir, that, if the people of this country were
imbued with that cosmopolitan feeling and that unbiased sentiment which
guide Pandit Motilal Nehru, self-government will come of itself and will
not have to be given to us by a foreign power. But, as politicians and
as practical men, you ought to look the faects in the face and you ought
not to shut your eyes. If you want to achieve your aim and if you want
India to progress, you ought to face the situation and realise the facts
and remove those obstacles which stand in the way. It has been said that
the British element in the Services is an obstacle in the way of Indian
progress. I say, Sir, that the British element in our Services as our
rulers is an evil. But I must say that it is a necessary evil. We have
been told, Sir, for the last 30 years that there is a brotherhood of
Indian nationalism and that Hindus and Muhammadans have practically
no differences. And it is only the British bureaucracy that creates the
differences simply to follow the policy of divide and rule, simply to
strengthen their position. I wish it was so because then the path of
progress would be easy. Let us face the facts. Reference has been made
here to the incident at Kohat, and the gallant Captain there (Captain
Hira Singh) referred to the incidents at Delhi and elsewhere. These
mob riots I can brush aside ; they have no meaning ; they are the doings
of an infuriated mob with fanaticism on one side or the other. I will
takc you and draw your attentjon to a separate matter altogether.



RECOMMENDATIONS OF THE LEE COMMISSION. 3333

What has been the conduct of responsible Indians, holding responsible
positions ¥ I will place it before you, Sir. Here is the profession that
you want an Indian administration administered by an Indian Govern-
ment, by Indians. Do you really mean it, and is it to be tested by your
conduct and your conduct alone ¥ I will take you to the Province of the
Punjab. There you had the unedifying spectacle of all the non-Muham-
madan Indian Members going in a body on a deputation to Ilis
Excellency the Governor and asking him to remove the Muhammadan
Minister simply because it was alleged that he was giving appointments
to Muhammadans. That is an edifying spectacle ! This was not done
by a mob in Sadar Bazaar in Delhi or the Machua Bazaar of Saharanpur ;
this was done by the elected representatives of the Punjab who were there
as responsible statesmen. Then, Sir, they say : ‘‘ It does not matter, as
soon as the British element is removed, we shall manage our own affairs.”’
I take you to the Punjab again. The Municipalities there were governed
by British officials, and they were removed and Indians were asked to
manage their own affairs in local bodies, and what happened ! In
Ludhiana and in other places as soon as a Muhammadan was elected as
the head of the Executive, as Chairman of the Municipality, the Hindu
municipal commissioners of these Municipalities who are responsible men,
who are educated men, who are not a mob, who are not a rabble, walked out
of the municipal rooms, and in many cases filed a suit asking for the
election to be set aside. That is the spirit,

Mr. Chaman Lall (West Punjab : Non-Muhammadan) : May 1 ask
the Honourable Member whether that was the sole reason why the objection
was raisci to the Muhammadan Chairman in Lahore ?

Mr. Abul Kasem : 1 am speaking of Ludhiana.

Mr. Chaman Lall : Ts that the sole reason ?

Maulvi Abul Kasem : The facts are as published in the papers. In
Ludhiana the gentleman who was elected as Chairman was one of the
foremost Nationalists of his day. (An Honourable Member : ‘‘ Who elected
him ?’’) He was elected by Muhammadan votes because they were in
the majority. Then, Sir, going a little further. You ask that the British
element be removed. 1 said in the beginning that it was an evil, but I said
it was a necessary evil, necessary not on my account, not on account of
the Muhammadans, but on account of you. I will remind you again of
the incident at Saharanpur. That unforfunate city had a Mahammadan
Magistrate during the course of the riots there and there was a responsible
Hindu gentleman who sent a wire to the Government to remove him and
substitute a European in his place. These spectacles are not edifying,
and these facts do not give us faith, hope and confidence............

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : 1 should like to know if the observations made
by the Honourable speaker are relevant to the point at issue.

Mr. President : I understand the Honourable Member is addressing
himself to the necessity of preserving the British element of the service,
which is the point at issue.

Maulvi Abul Kasem : Then, Sir, I go to my own province, the
province of Bengal, where we form an absolute majority of the population.

There is the apostle of Hindu-Moslem unity—a great national leader
(An Honourable Member : *“ Who ¥’’ Mr, T. C. Goswami : ‘‘ Have the
courage to name the person ’’). I will give you his name—Mr. C. R. Das.

L201LA D2
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He and Hemanta Kumar Sarkar went personally to the Honourable the
Maharaja of Nuddea who happens to be to-day a Member of the Executive
Couneil ; and it was on the 27th August last that they did so—I give you
the very date—and asked him to get the Muhammadan Collector of
Nuddea removed from that district because he had Moslem proclivities.

Mr. T. C. Goswami : On a point of order, Sir. 1 challenge this
statement ; I challenge the Honourable Member to repeat the statement
outside this House, in publie, if it is not a deliberate falsehood.

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan
Rural) : May 1 ask one thing ? 1Is not the Collector of Nuddea a relation
of the speaker ¢

Mr. President : Order, order. [ must ask the Honourable Member
not to be quité so provocative in his manner.

Maulvi Abul Kasem : My statement has been challenged, Sir. I
have given the name of a gentleman who happens to be not only a terri-
torial magnate but a Member of the Executive Council of Bengal and
verification can be made from him.

Mr. T. C. Goswami: This cannot be allowed to go on unless the Honour-
able Member is prepared to state it in publi¢c,—to repeat his statement about
a very great man outside this House. [ challenge him to do so again, if
he has the moral courage to do so.

Mr. President : Order, Order.

Maulvi Abul Kasem : Then, Sir, I will go still further. Iandit
Motilal Nehru has said and said with great force and truth that there
are two parties, political parties, in this country—the Swarajists who are
not enamoured of the present constitution or the reforms under the Gov-
ernment of India Aect, and the Liberals, including the Moderates as he
phrases them. They say that this party wants to give the reforms a fair
trial. These are the two parties. But I may mention that in this country
there was another party, a small coterie who were very much enamoured
of these reforms and who wanted to give them not only a trial but who
were wedded to them, who were fosterfathers of these reforms, if 1 may
call them so. In Bengal, Sir, on the 26th August last there was this
edifying spectacle, if I may call it so—the spectacle of the fosterfathers,
the promoters, the supporters of the reforms, joining hands with those
whose whole object was to wreck the constitution. Now why should people
who were absolutely apart in politics about the question of reforms join
hands ? There was one party, and they were honest and straightforward,
who said they wanted to wreek dyarchy, to kill it. 1 can understand that.
But those people who wanted to run the dyarchy and who had supported
it right through—they went and joined hands with the wreckers of the
constitution. My reading of the situation is that they did it because the
dyarchy was being run by a Government which was Muhammadan in
name if not Muhammadan in character......

Mr. Amar Nath Dutt : I may tell my Honourable friend......

Mr. President : Order, Order. The Honourable Member will get
his chance later. o ' T

Maulvi Abul Kasem : When the non-Muhammadan Members or some
particulay Members of this Ho6use cheered and approved of that statement

.
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of Mr. Jinnah about the Muhammadan demands they thought that they
had taken the wind out of our sails. (An Honourable Member : ** Do you
represent the Muhammadans ?°’’) 1 represent nobody. 1 want my own
opmlon recorded and I want history to Judge it. - '

Mr. Amar Nath Dutt : Were you not unsuccesstul in two consti-
tuencies -

Maulvi Abul Kasem : I may have been unsuccessful in two consti-
tuencies, but see around me people whom T have got elected to several
places in older days. Faith, professions, principles have been laid down
times without number. I for one will not be satisfied with that; I want
positive action shown. Pandit Motilal Nehru in the course of his brilliant
speéch put a question to the Europeans and said ‘‘ We want you to let
us walk and help us in doing so0.”” I will repeat the same question to him
and I will tell him ‘¢ If you want India to progress, if you want to attain
responsible self-government, if you want freedom from the chains under
which we suffer and which is as humiliating and as degrading to me as to
you, I say the best course would be to raise up the Muhammadans, bring
them up to the same standard and place them in the same position which
they occupied so that they may walk and march in hard in hand.”” I have
been told that these minor guestions can be settled afterwards; ‘‘ Let us
first get rid of the bureaucracy and then we will settle our d\ﬂ’excnces and
everything will go on peacefully.”” With due respect to my distinguished
friend, 1 beg to differ from him on that point....

Pandit 8hamlal Nehru : May I ask my Honourable friend if he was
not personally responsible for the Lucknow Paet in 1916 ?

Maulvi Abul Kasem : I was and I still hold to it ; but what I want is
that that pact and any pact that may follow must be translat(-d into acnon
by yvou and not by a hureduu‘acy

Pandit Bhamlal Nehru : As soon as we get se]f—government.

Maulvi Abul Kasem : What I say is this : I make this a condition
precedent because in all matters a combination between a strong and a
weak party is always dangerous for the weaker party and therefore 1 say
if you want us to march hand in hand with you, to walk shoulder to
shoulder with you, 1 would ask you ‘‘ Give me the position, the privilege
and the strength in order that I can do so.”” 8o far, Sir, with reference
to my particular amendment.

T shall not detain the House, Sir, because abler men have discussed
the various elements of the question under discussion ; but 1 will say this
much that I do not agree with Colonel Crawford when he says that British
prejudices about medical attendance should be respected. I know of no
person who would object to be placed under treatment by a foreigner. I
do not know what Diwan Bahadur Rangachariar meant when he said that
he wanted a Brahmin to be treated by a Brahmin. I for one, if I am sick,
prefer to be treated by a doctor who was qualified and not by a merely
Mussalman doctor. . '

Diwan Bahadur T Rangachariar : If my Honourable friend will for-
give me for interrupting him, I find that speaker after speaker is not cap-
able of understanding a joke.

M&ulvi Abul Kasem : After all it was a joke. There are of course
mapy things in the recommendation® of thé.Lee Commission which are not
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acceptable to me. But the difficulty lies both with regard to the Resolu-
tion brought in by Sir Alexander Muddiman and the amendment of Pandit
Motilal Nehru. Dr. Datta said that he would not vote for the one and that
he was obliged to vote for the other because he accepted it in principle.
My unfortunate position is that I cannot accept Sir Alexander Muddiman’s
Resolution as it stands, nor can I accept the amendment of Pandit Motilal
Nehru.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly: Non-
Muhammadan Rural): Sir, I do not desire at this hour of the day to
inflict anything like a speech upon the very large questions that have been
discussed ; but as my Honourable friend, the Finance Member, said that
the diseussion did not range over as many items that were comprised in
the Lee Commission’s Report as he would have wished, I thought that it
might be worth while for me to point out certain aspects of those recom-
mendations which in my opinion entirely support the conclusions that
are embodied in the amendment of my leader, Pandit Motilal Nehru.
Sir, our great complaint is that we have had no materials placed before us
to judge whether these recommendations are good or not, whether they are
sound or not, whether the particular things that the Government of India
have already décided to do have been based upon proper material or not.
The Government said that they have not before them the materials which
the Lee Commission had, but they said they had other materials and the
Honourable Sir Alexander Muddiman said that he was going to adduce
them in his speech. My leader, the Honourable Pandit Motilal Nehru,
very pertinently pointed out that he scarched in vain for any substantial
material in the course of the speech of the llonourable the Home Member
to lead to the conclusions which he laid down. But, Sir, on the evening of
that day, we were given a big blue-book in very small type, very difficult
to peruse and wé were expected to deal with the materials which were placed
in that book in the midst of all the troubles of the debate here. I therefore
desire, Sir, so far as I ecan do it, to point out certain things that are found
in this blue-book which go entirely to support the conclusions which we
have embodied in the amendment. The main point of our amendment is
that this recruitment in England should be stopped. On that matter the
Honourable the Home Member said that, if recruitment is stopped, it will
have a very grave reaction in this country. My lonourable friend, Mr.
Jinnah, has disposed of that. But what I am unable to understand is this
continuous process of arguing in a vicious circle. The lLee Commission
said that recruitment in England was affected by the grievances of the
Services in this country. We are now told that, in respect of the stoppage
of recruitment in England, that will affect the position of the Services
here. And so on in a vicious circle. Further, Sir, T am glad to find that
in the materials placed before us, from the replies from Local Govern-
ments, we have very strong support for the position that if Indianisation
is going to be real, is going to be honest and sincere, then recruitment must
be stopped at any rate until the 50 and 50 proportion is reached. I find,
Sir, that the Government of my own Province, the Government of Madras,
last year in its combined form, namely Ministers and Executive Couneillors
put together, recommended that recruitment should be stopped; they put
that proposition before the Lee Commission, although subsequent to the
publication, when the new Gﬂvemment of Lord Goschen was set up, the
Executive Councillors and Ministers rbcorded separate minutes in respect
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of this matter. I have also to point out, Sir, that one of the most trusted
Councillors of the Government of India and of the United Provinces, the
Honourable the Raja of Mahmudabad, has strongly pressed upon the Gov-
ernment that recruitment should be stopped. I find, Sir, that the Ministers
in Assam have also taken the same view. (loing now to the period before
this Commission sat, 1 find that the Government of India themselves were
inclined to think that this proposition of stopping recruitment at least
until Indianisation is made real should be seriously considered by the Pro-
vincial Governments and the O’Donnell Circular embodied the opinions
of the Government of India in this matter. Then, Sir, I find also that in
the evidence which was placed before the Commission, there was a good deal
of evidence which was placed from the European point of view and which
pressed that recruitment should be stopped on the grourd, which Sir
Sivaswamy Aiyer properly put before the House, that it is not fair or
proper to get British youths into the country about whose prospects there
was so much uncertainty. They would very probably become disappointed
subsequently and discontented. There are many other proposals which
are contained in this Lee Report which it scems to me make it clear that
the conclusions at which the Government of India may have tentatively or
hastily arrived with regard to the continuance of recruitment in England
ought to be revised. Therefore, we put this proposition of the stoppage
of British recruitment as much upon the ground of the interests of the
British people as upon the ground of the interests of the people of this
country.

Sir, on this question of Indianisation, again, the Government have
accepted, as we learn from the Honourable the Home Member, the pro-
posals of the Lee Commission regarding the rate of recruitment. 1 am
unable to follow the calculations on which this is based and 1 find that
the Government of India’s letter to the Provincial Governments has by no
means accepted these calculations, upon which this simultaneous recruit-
ment in England and in India has been considered feasible for this purpose.
The Government of India themselves admit in their letter to Local Govern-
ments that these ecalculations cannot be laid down with any certainty.
The Madras Government point out that for their part they are quite pre-
pared to work on the basis of getting within 15 years as far as two-thirds
Indianisation in their own Section of the All-India Indian Civil Services.
In some other provinces, also, the same proposition has been put forward by
some of the Ministers. I therefore do not see any necessity for accepting
en bloc without further examination this proposal as regards the pace of
Indianisation which involves the simultaneous recruitment of British youths
to be carried on in England and of Indian youths in India.

Then, Sir, I refer to the proposals which have been accepted by the
Government of India in regard to the retirement on proportionate pen-
sions and compensation to civilians who may not agree to political changes
made in the Government. I find that this proposition of compensating the
Indian Civil Service men who do not agree with the political changes that
have been brought about by the Government of India Act—this proposi-
tion to allow them the option of voluntarily retiring on proportionate pen-
sions—was never mentioned in the original proposals. The Montagu-
Chelmsford Report did not contain it. The Government of India’s First
Despatch on the Reforms did not contain it. The only proposal that was
then made was that if the position of any particular officer was made un-
endurable, then only could he apply‘upon substantial grounds for retiring
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on proportionate pension. The proposal of everybody being allowed to
voluntarily retire because there have been political changes in India to
which he was opposed, was first started before the Joint Committee of
Parliament, and that Committee gave the Civil Services in profusion out
of the funds of this country. It was that Committee that made the neces-
sary additions to the original Government of India Bill in this respect and
Mr. Montagu submitted to these conditions in order to save his
Reform Bill.

Then, Sir, there is the question of ‘‘ existing and aceruing rights.”’
The difference of opinion that exists between the Law Officers of the Crown
and the Civil Serviees is quite clear, and 1 feel, Sir, that although the Lee
Commission has not definitely stated that they do not accept the British
Law Officers’ opinions, it is clear that the proposals that they have made
amount to saying that compensation in the extravagant terms demanded
by the Civil Services should be given, only that it should be assessed by
the Public Service Commission that may be  constituted hereafter.

I consider, Sir, that it is a most unwarranted and a most unjustifiable
demand to make upon the slender revenues of this
country that these Civil Services people should claim
not only the existing and aceruing rights which they would get in the
normal course of their service but that they should get compensation for
the loss of prize posts, special posts and other advantages that they might
get in this country. That also is a proposition upon which this House
cannot decide without going into the materials that must be placed before
us.

5P M

Then there is this question of the gencral increase of salaries in the
name of passages, in the name of overseas allowances, and what not. The
whole mischief of this situation arises, it seems to me, from having allowed
the basic pay to be increased in the manner in which it was done in 1919.
The pretext of adopting a time scale of salaries for the Services was con-
venient enough to put up the salaries of these people by as much as
50 per cent. We have had any amount of statistics put before us. We
have had aggregates and averages in profusion, but in considering the
question whether a particular officer is better off or worse off in conse-
quence of the graded scheme of salaries to which he becomes subject, it
is not correet merely to take total figures and arrive at the result as to
whether these officers individually or collectively are better off than they
were. The whole question is whether the time scale has operated for their
benefit. There can be no doubt that it has operated for their benefit.
If as a matter of fact when a man starts service, when the Assistant Collec-
tor or Assistant Commissioner as the case may be who used to start on
Rs. 400 a month in this country, starts on Rs. 600 and gets a time scale,
in which promotion is not dependent upon vacancies higher up, if that man
starts with an initial advantage of 50 per cent. over his existing salary, the
result is he sets up a standard of life far higher than that which his pre-
decessor would have set up and starting on that standard you are going
on building up on that golden plate more and more golden ornaments,
That is the reason why we are now faced with all these family budgets,
budgets which say that they want as many as 11 domestic servants each
from the bottom of the Serv1ces, which say that for a nurse for one child in
a married man’s house, they must pay.Rs. 70 a month. The figures found



o R L
RBCOMMENDATIONS OF THE LEE COMMISSION. 3339

in these budgets really prove too much and try to demonstrate the im-
possible. We are told that these officers have a monthly deficit of some-
thing between 200 to 500 a month throughout their careers. I say, Sir,
1hdt this is an impossible state of things to exist and how they manage it
i8 a question which has got to be gone into, as our Resolution has put it,
by a frank, fair discussion in a committee which we are quite prepared to
set up.

Then, Sir, our whole position is this. We want these Services which
have been deseribed in the letter of my Honourable friend Mr. Crerar as
- an organism, we want this organism not to thrive in the manner in which
it throve before. We want this organism replaced by an organism of a
different kind. This organism was an organism that governed this country.
We want a permanent Civil Service subordinate to a responsible executive
in this country. Surely this century-old organism cannot. be converted into
the new organism, without drastic treatment. We therefore want that if
this country is to have self-government, this corps d’elite, this ruling class,
this great dominating authority over millions of people in this country,
should be replaced by a serviece which is truly a service and which is truly
Indian. 1 say, Sir, there is no question of racial animosity or racial anti-
pathy in this matter. We are quite willing, provided these people are pre-
pared to come into this country and compete with our own fellow-country-
men on equal terms, we are willing that they should join the Services on
the same conditions as Indians. We are also quite willing that, whenever
expert services may be required, we should obtain these services from
British people on such terms as are reasonable and as we can afford. We
do not want merely for the pleasure, or I don’t know what, of having people
out from Lngland to pay them more salaries, more overseas allowances,
more passages and more other things, while we have men with equal ability
and equal cfficiency in our own country. That is our reason for objecting
to British recruitment. We say that this recruitment from the financial
point of view imposes a permanent drain upon this country. From the
political point of view it increases or strengthens, as my leader put it,
the grip of the British nation over this country. On financial grounds it
is not right, it is not just or proper, that when you can get the sume material
in this country we should pay higher and get it from anpther country.
We have no objection to Englishmen coming here and competing. We
have no objection to that. But when we can get the same material here
cheaper why should we go elsewhere and pay so much more for it out of
the poor Indians’ resources. These are matters which ought to be dis-
cussed and settled with us along with the question of self-government,
because this question of self-government also involves the question of the
organization of the Services that ought to be modelled on the scheme of
self-government.

On the question of the grievances of existing men, there has been so
much new material put before us which we should sift and upon which you
ghould get a considered verdict from us. Without such sifting, we are

unable to deal with it. On the question of the stoppage of British recruit-
ment, we think this is a condition precedent to any proposal for either
dpahng with existing grievances or for dealing with the organisation
of the Services in the terms of the recommendations of the Royal
Commlssxon. After all, what is this great Public Services Commis-
sion upon which my friend Sir Narasimha Sarma dwelt at length !
It is a mere shadow just as the. Refqrm Aet is a mere shadow, and it has
no substance. It is as much a wooden horse as the Reform Act. What
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we want is a real Public Services Commission, a Public Services Com-
mission that is controlled by the Legislature of the country, that is in a
position of independence as regards its powers of recruitment and of pro-
viding regulations for the control of the Services. Therefore I appeal
to the House that they should carry the amendment of P’andit Moti Lal
Nehru by an overwhelming majority.

Maung Tok Kyi (Burma : Non-European) : Sir, 1 thank you very
much for the opportunity you give me of speaking on my amendment.
Now, Sir, the first part of my amendment is based on the Resolution
that has been passed recently in the Legislative Council of Burma, and
that Resolution was :

‘¢ That the Burma Government should be empowered to reconstruct the Burme
Services on Provincial lines.’’ .

Sir, as my Ilonourable friend, the learned Pandit, has said the other
day, the present system of recruitment and appointment to the Services
is an anachronism. The Ilonourable the Commerce Member feelingly
denied that either the system or himself was an anachronism. 1 have
great sympathy with him but T am inclined to believe that the system
is an anachronism and people in Burma are trying their best to recons-
truct it. While the question was being discussed in the local Counecil
the Leader of the House there said that the discussion could only be an
academical one. The question was intimately concerned with the
Lee Commission’s Report, and the Central Legislature was the only place
where the question could be properly discussed.- It may be that the
question was an academic one in Burma, but it is not so in this House.
In fact it is a matter of urgent importance, especially from the point of
view of the European members of the Services. Now, Sir, my Honour-
able friend, the Pandit, is for the wholesale rejection of the recommenda-
tions of the Commission. But I, like my friend, the Honourable Sir
Sivaswamy Aiyer, propose to consider the recommendations on their
merits. The Services are now, as everybody is aware, divided into
two classes,—the transferred services and the reserved services, and
I think that the distinction has already done some harm. It is not
conducive to the proper and efficient working of the reforms, and
the sooner this distinction is removed, the better. My friend, the
Honourable Sir Sivaswamy Aiyer, proposes that the Indian Forest
Service and the Irrigation Branch of the Service of Engineers should
be transferred. I agree with him in this. I think the two services referred
to by him should not only be transferred but also provincialized. But
when he suggests that the Indian Civil Service and the Indian Police
Service should still be reserved, I do not quite agree with him. I think
all services should not only be transferred, but also provincialized.
Now, Sir, my amendment has been divided into two parts. I have
dealt with the first part. With your permission, Sir, I will deal with
the second part now. I propose that no increase should be made to
the present pay and allowances. We, almost everyone of us, who think
in the same way as my learned friend, Pandit Motilal Nehru, believe
that the country is bending, nay crushed, under over-taxation, and I
think that an increase of expenditure resulting from increase of pay
cannot be borne by the people. It has been said, at least from the
Government Benches, that the cost of living is still high, and on the
other hand, Honourable Members who represent the people have
clearly shown that since the year 1920 the cost of living has shown a
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downward tendency. Now, Sir, the average European officer in this
country has got to serve here on about Rs. 1,500 a month. This
salary compared with the salary of a Cabinet Minister in Japan is
considerably higher. A Cabinet Minister in Japan is getting only
8,000 Yen a year, that is Rs. 12,000 per annum or Rs. 1,000 per month.
So the pay of an average Furopean district officer in this country is
considerably higher than the pay of a Cabinet Minister, highest of
the officials in Japan. One of the reasons why we are pressing for the
Indianisation of the Serviees is that we will have the Services at a
much lower cost. In fact the day will not be far distant when a (abinet
Minister in India will work for the good of the country at a rate of pay
on which the Japanese Cabinet Minister is working at present. Sir,
let me repeat that Rs. 1,500 a month is a big sum. The people of the
country cannot afford to pay more. Those who have studied the
economic condition of the country will not be able to deny honestly
that the burden which is being borne by the people of the country is
already too great. The salary of Rs. 1,500 a month is about the limit
which an ordinary average European officer should get. If that officer
cannot live on this pay, if he cannot try and live within his own
means, then the sooner he leaves this country the better for all con-
cerned. My MHonourable friend, Professor Rushbrook-Williams, says
somewhere,—not in this House, but in his book called ‘‘ India in 1922-
23 ’—that the people of India are thriftless because they spend Rs. 214
on marriages and only Rs. 35 on funerals. And, mind you, Sir, such
expenditure is not incurred once a month. It is incurred in a life-time
and yet my friend has characterised the people of this country as
thriftless. Sir, 1 think 1 an quite justified in saying that, if the average
European officer cannot live on Rs. 1,500 a month, he is not only thrift-
less but reckless. Sir, as 1 submitted a little while ago, we eannot bear
any more financial burdens. We are already erushed under taxes and
the people of Burma are worse oftf in this respect. We in Burma pay
Rs. 12 per head per year. That is to say, we are paying per head more
than the people of any other provinee in the Indian Empire. 1 think
the limit of taxation has been reached in Burma, though the Honourable
the Finance Member has denied this in the case of India. But I say
that the limit of taxation in Burma has already been reached. That is
why 1 propose that the allowance which is called the Burma allowance
and which is peculiar to Burma only should be discontinued. This
allowance was sanctioned at a time when the country was not opened
up as it is at present, and when the cost of living was admittedly higher
in Burma than in India proper. But the condition of the country has
materially improved during the last two decades or so and there is
no facility or amenity which is obtainable in India which is not obtain-
able in Burma. and 1 think the cost of living in Burma is at present
not higher than that in India. And in Burma we have got an Act
called the Burma Village Act,—I may call it the Slavery Aect,—a relic of
olden days, and under that Act an officer can order any villager at any
time of day or any time of night to supply him with food, fuel, boats,
carts, eggs, fowls, milk, or any necessity of life, and he gets the supplies
at a nominal price. He gets them at a rate much cheaper than the
ordinary market price. On account of this facility also, the Burma
allowance should not be continued any longer. It is a pity, Sir, that
the Commission did not visit my part of the country. None of them,
except Sir Reginald Craddock, knows something about Burma, and
"L201LA . E
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Sir Reginald Craddock knows the country just as the IHonourable Mr.
Chatterjee knows unemployment in India, i.e., through District officers.
If the Commission had visited Burma I am almost sure they would have
been convinced of the fact that the conditions in Burma are not so
different from the conditions in India. Sir, I have dealt with the
question of Services not in an academical manner as suggested by my
Honourable friend, Maulvi Abul Kasem, who, by the way, admittedly
represents nobody but himself, but I have dealt with it as a question of
practical polities, and T am very glad that this IHouse is competent
enough to deal with that question. When the same qustion was being
discussed in the Legislative Counecil in Burma, another prominent Gov-
ernment official took part in the discussion. IHe dealt with the question
half in witticism and half in seriousness. But, Sir, 1 for one take
politics always seriously. 1 cannot afford to deal lightly with it, and
whatever 1 say in this House is based on my convictions and nothing
else. I believe, as I said a little while ago, that the people of this
country cannot bear the burden of any fresh taxation or any more
expenditure. One of the main reasons why dyarchy is so unpopular
throughout the country is that it has caused an increase in expenditure,
and I therefore earnestly appeal to the House that they will do nothing
to further increase the expenditure of the country.

Khan Bahadur 8arfaraz Hussain Khan (Patna and Chota Nagpur
cum Orissa : Muhammadan) : Sir, I had no mind to speak. But for
the speech just delivered by my friend, Maulvi Abul Kasem, who him-
self admitted that he represents nobody but himself 1 had to speak.
Let me tell you, with the permission of the House, that I represent the
largest Muhammadan electorate in my province of Bihar and Orissa,
and 1 in my representative capacity entirely repudiate the assertions
made by my friend. I do not think that the Muhammadans would
ever be so undignified as not to shake hands with the Hindus and fight
with them shoulder to shoulder in the struggle for self-government
simply through fear or dread of the Hindus. Muhammadans cannot
be so timid and so cowardly ; they are manly men. They are Indians.
They know they are Muhammadans but they also know that they are
Indians. Although they have sympathy with the great Muhammadan
States, yet in all political matters they are with the Hindus ; and I
give them, in my representative capacity the assurance that we are
ready and always will be ready to shed blood with them and for them
in their struggle for self-determination and self-government. But,
Sir, I do not base my claim, or our claim, for self-government on the
vilification of Englishmen or the Civil Service. I have the greatest
respect, let me tell you, Sir, for the members of the Civil Service, and
I entirely disagree from my friend, Mr. Patel, when he tried to make
an attack on the Civil Service. 1 have been in touch with them for
a very lon'g time and I have not only respect for the members of the
Civil Service but I have the greatest respect for the English people
and the English nation. The English Government has been called a
Satanic Government. But I do not base my claim on that fact, I base
it on the fact that we Indians have as much right to self-government
as any other nation ; it is our inherent right. Under the law a man
attains majoritv after the age of twentv.one. We have been under
the Court of Wards in the charge of Englishmen for one hundred and

° “
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fifty years. Now we have attained the age of majority, and are fit, and
now we ask the English people to be just and fair to us and give us
what we want at least in a spirit of generosity. That is my claim.

As regards what Maulvi Abul Kasem said, I again say that he was
wrong and had no business to stand up and say all that he has said.
As no other Muhammadan Member has spoken, I thought it my duty
to state that he was wrong and to emphasise that the Muhammadans
and Hindus are all for the amendment moved by the Pandit.

1t is getting very late and I shall not go into the details of the
question. T simply want to remind the House that the amendment
moved by Pandit Motilal Nehru is not an amendment of the Swarajist
Party merely but of the whole Nationalist Party, nay it is an amendment of
the whole Indian nation. This House has to consider whether it has io
support this amendment or the Resolution moved by the Honourable the
Home Member. If you read the Resolution and the recommendations of the
Lee Commission, you will find that they are entirely in conflict with the basic
prineiple which underlay the Resolution that we had adopted in the last
session. Would it therefore be consistent for Members of this Ilouse,
after having adopted that Resolution, now to shirk their responsibility
and not whole-heartedly support the amendment moved by Pandit Motilal
Nehru ? 1 ask the whole House, at least all the elected Members, to
stick to their guns and remain firm and whole-heartedly support the
amendment. With these words 1 support the amendment.

Mr. W. F. Hudson (Bombay : Nominated Official) : Sir, at this
stage in the evening I cannot expect to interest the House, but I can
at any rate promise to be brief. There appear to me to be about
twenty grounds on which I should like to oppose the Honourable
Pandit’s amendment, but, as I hope to observe the time-limit rather
more successfully than some of my llonourable friends who have spoken
before me, it is obvious that I must confine myself to one or two points.
My main objection to the amendment is that it is a delaying amendment.
That was probably not the intention of the Ilonourable Pandit, but
it will unquestionably have that effect if it is passed and carried into
effect. The Services have already waited an intolerably long time for
reliefs which were overdue four years ago, and as each month goes by
the financial situation of the individual officer grows worse and worse.
I do not propose now to weary the House with a long and painful history
of the representations that were made to the Government of India from
every Service and from every province from the year 1920. It has been
well said that the mills of God grind slowly ; but in the eyes of the
Services the mills of God are high velocity engines compared with the
mills of the Government of India. At long last, however, when hundreds
of officers had given up the unequal struggle and taken their propor-
tionate pensions and gone Home in the hope of being able to pick up
a decent living there, then the Royal Commission was appointed, and
although many months elapsed before they started work, when they
did get to work they grasped the fact at once that this was a matter
of extreme urgency and they most commendably got out their Report
in what for a Royal Commission must have been record time. I would
also draw the attention of the Ilonse to the fact that in their recommen-
dations they unanimously urge that there should be as little c}elay_ as
possible in taking action on their proposals. And now, Sir, at this point,
after four years of weary waiting artl financial stress and just when
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a spark of hope has been lighted, it is proposed by the amendment to
serap this Report and to do the whole work over again. For the work would
have to be done over again, since T think it must be obvious to anyone
that evidence given under the seal of secreey could not possibly be
divulged to anyone for whom it was not intended. Any Secretary
of State who attempted to divulge it would he hounded out of public
life in England and descrvedly so. (Pandit Shamlal Nehru : ‘‘ Not
even to the Government ?°’) No, Sir. Not even to the Government.
It was intended for the Royal Commission. Now, it is not explained
why there is any reason to suppose that this Committee would do the
work any better or more equitably than the body of distinguished
public men who were recently appointed by the Crown. In this kind
of question there must be finality somewhere, and I submit that the
unanimous finding of a Royal Commission on which India was very
admirably represented and this House in particular was represented
by one of its ablest and most independent Members should be acecepted
by all reasonable men.

Now, Sir, T propose briefly to explain one or two matters in regard
to which relief is so urgently needed. The amendment says that no
material evidence is indicated in the Report. 1 propese therefore to
indicate just a few facts and fignres—as few figures as possible, as
I observe that the Honourable Mr. Jinnah does not like being bombard-
ed with them. Figures are things you cannot get away from altogether
in discussing a matter of this nature. The point which T wish to draw
your attention to is that relief which we call free passages, one of the
most important from our point of view. As regards this, 1 cannot
but note with surprise and regret that, judging from the amendments
I see before me and the speeches we hive heard, many Ionourable
Members are opposed to any concessions of this kind. 1 said *‘ with
surprise ’’ because T should have thought that a concession in this form
would have obtained a special degree of sympathy in this country.
Love of his home is one of the strongest sentiments of every Indian,
and, though I do not want in the least to be unduly sentimental on
this occasion, 1 should like Honourable Members just to ask themselves
seriously how they would feel if they had been cut off for years and
years, as scores of European Civil servants have been by the cost of
passages, from a sight of their parents or their children. Now, for
the figures. In 1913—I take a typical casc—a return passage of an
officer, his wife and one child cost about Rs. 3,000. In 1920, when the
revised scale of pay was fixed, the cost was Rs. 2,000. To-day it stands
at Rs. 5,000. Now, of course, I understand that to the suceessful professional
men whom I see around me—many of whom 1 feel sure have doubled their
fees since the War—Rs. 5,000 is a mere bhagatelle. But how is a junior
officer with a wife and child on Rs. 1,200 or Rs. 1,500, how is he ever
going to save Rs. 5,000 when he can barely pay his bills in this country ?
1t simply cannot be done, and if he takes leave at all, he has to do one
of two things—he cither has to borrow on his insurance policy or he
has to borrow from Government—-which latter resort cripples his re-
sources for many years to come, after his return from leave. So the
Royal Commission realised that it is essential that an officer should
have a free passage to Europe, not only in his own interest but in the
interest of his efficiency as a public servant and that, owing to a rise
of nearly 200 per cent. in the cost of passages since the last revision
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of pay, some relief is absolutely necessary. And it seems to me, Sir,
that the Royal Commission have given the relief where it is most need-
ed. In this concession there is no encouragement to any extravagant:
standard of living such as I understand some Honourable Members
consider now prevails—though goodness knows on what grounds. This
concession makes it possible for an officer to see his home and his children
at long intervals and to fit himself to discharge his duties efficiently in
this country. Moreover, there is nothing in the least unusual in this con-
cession, as we heard from the Honourable the Finance Member this morn-
ing. The Government of the Malay States and I may add the
Governments of the African Colonies give it, and most of the
European firms give it. Jlad the Government of India given it
in days gone by, it is highly probable that there would have been
no need for a Royal Commission at all. The Civil Service never
pressed for it until circumstances absolutely compelled them to do so,
but the time has come when they cannot get on without it. Sir, scores
of officers, I may say, hundreds of officers, are waiting eagerly for this
concession to be sanctioned : men who have borne the burden and
the heat of the day through long years without a break. They are
longing for a sight of their homes and their children, and this is their
only chance. And if it is denied to them, in my belief there will be
a wave of discontent throughout the Services such as India has never
before experienced.

There are médny other points which I should have liked to diseuss,
but T must leave them as the time is already late. But before I sit
down I want in all good faith to make this mppeal to the Assembly. It
has been said with some degree of truth that no argument and no speech
has ever turned a vote in a democratic House, and perhaps we can hardly
expect an exception in this, one of the youngest representative Assem-
blies in the world. The argument which T am going to use is one which
was put yesterday in rather a different form and received in parts
of the House with, what are called in the ITouse of Commons ‘¢ ironical
cheers ’—1 venture to hope that there will be no ironical cheers to-day.
I put the argument in all good faith and it is not really a humorous
matter at all. One of the aspirations, as we have heard several times
to-day—one of the aspirations of many Members of this Legislature
is that the control of the whole of the All-India Services should be
transferred to India and exercised by the (fovernment of India or the
Local Governments through a Public Service Commission. With that
aspiration as such I have no quarrel whatever. On the contrary I
understand and sympathise with it. But it cannot be realised, and
I venture to say it never will be rcalised, until it has been clearly establish-
ed by something more than words—we have had very kind words to-day,
but we want something more than words—that the Services will be treated
as fairly by the Indian Government as they are by the Secretary of
State. Now, it is no use blinking the fact that the Services at present
are convinced that such would not be the case, and if we may judge by the
political speeches and writings of the last four years, and even by some
of the speeches in this Assembly, they have sound grounds for their
apprehension. And now, Sir, there is a unique opportunity,—an oppor-
tunity which I think is not likely to recur for years—to show that the
apprehensions cf the Services are quitg ill-founded and that this country
is prepared to treat its permanent Civil servants as fairly as any other.
If this Assembly to-day generously and unanimously accepts the care-
fully considered proposals of the Royal Commission in regard to the
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relief of the Services, there is no question that the impression that will
be made upon the British Government, the British Parl'iament, and the
British people, will be profound, and that it will be difficult hereafter
to maintain the argument that the Services need and must have for years
the protection of the Secretary of State. But if this Assembly is so ill-
advised—I do not wish to use any unpleasant word—if this
Assembly is so unwise as to reject these proposals or postpone them to
some remote and obscure future, then the British Government, the
British Parliament, and the British people, who still have a robust faith
in the impartiality and capacity of Royal Commissions, will realise that
the apprehensions of the Services were well-founded, and that much
water must flow under the bridges before a change can be made. I repeat,
Sir, this is a unique opportunity for doing a highly effective thing at a
comparatively small cost, and an opportunity which I make bold to say
that any one with sound political sense would gladly and readily grasp.

Whether this House will display that sense can only be known
when the division bell rings, but T for one am still full of hope, despite
what has been said and despite the amendments on the paper, that
wiser counsels may still prevail.

Diwan Bahadur T. Rangachariar : Will you permit me to ask the
Honourable Membt»r who has just spoken and his fellow officers to advise
the Government to accept the offer made by Sir Chimanlal Setalvad !

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions :
Non-Muhammadan Rural) : The debate has been long and has been unique
in the history of this Assembly, and at this late hour T vhall endeavour to
put the few points that T have to as briefly as I ecan. There are certain
points upon which T think opinion should be unanimous. After the appeal
which Mr. Hudson has made, T shall ask him and other members of the
Civil Services and mny other European friends to try to realise the position
of us, Indians. T will ask him and other members of the FEuropean
Services and non-official Europeans to try {o get into our skin and to
realise the position we are in. T will ask them not to be led away by the
impression that we have come determined to vote against the Resolution
of the Honourable the Home Member and to carry the amendment of Pandit
Motilal Nehru irrespective of any consideration of what is right and just.
Let me assure them that we have given the matter the fullest consideration
and let me assurc them that we have listened with attention and respect
to every argument that has been put before the Assembly. Nothing would
give us greater plcasure and sincerer satisfaction than that we should
agree with our European fellow subjects in the Assembly.

(At this stage Diwan Bahadur T. Rangachariar, Deputy President,
took the Chair.) '

T know there would be a thrill of satisfaction throughout the land go
far as the members of the Civil Service are concerned if we should
accept the proposal of the Honourable the Home Member, and my friends
will econcede that we are human. We chould like to share that thrill of
satisfaction, we should be cheered, we should be pleased to know that we
had given satisfaction by our action to our European friends. But there
is a higher duty that rests upon us. We are not here as masters of the
purse that we are asked to vote on. We represent the people, a people
admittedly very poor, and every proposition which involves expenditure
which is put before us requires that we should give it our earnest and
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honest consideration and vote upon it with no other consideration except
what is due to the people. I admit that it is due to the people that the
public servants of the country should be satisfied on all reasonable
grounds that their claims are properly dealt with. But I think my
friends opposite will also agree that it is due to the people that the
public servants of the country should also realise what the people can bear
and what they cannot bear. It has been admitted in the debate that the
salaries of the I. (. S. stand higher than those of the Services in other
departments, and so far as 1 know, of the Services in all other countries
except perhaps America.

Mr. D. V. Belvi (Bombay Southern Division : Non-Muhammadan
Rtural) : Not even America. The Civil Service is the highest paid in the
whole world.

Pandit Madan Mohan Malaviya : That was my own impression, but
I was told by an English friend of the exception. .

Mr. Deputy President : If the Honourable Member wants to speak
on a point of order, he will have to rise from his seat and then I will ask
the Pandit to sit down.

Pandit Madan Mohan Malaviya : Now, Sir, my IHHonourable friends, my
European friends, know that for decades past we Indians
have been complaining that the salaries given to the
Indian Civil servants and to the higher European Services in this country
were extravagantly high. At the end of nearly fifty years the Cormission
which was appeinted in 1912 proposed increases in that salary. The Com-
mission reported in. 1914 but the report was dealt with and final orders
were passed on it in 1919-20. The salaries were increased, increased we
were told at the time to the satisfaction of all the members or most of
the members of the Services. My Honourable friend, the Deputy President,
who is now presiding over our deliberations, pointed out yesterday that
taking into consideratior. the six years that had elapsed, the Secretary of
State and the Government of India made additions to the proposals of the
Islington Clommission in order that the salaries should be proportionately
‘increased in view of the rise in prices which had taken place between 1914
and 1920. He told us that nearly a crore and 15 lakhs were added to the
total of the increases given. Now Sir, he also told us that since 1920 ihere
has been a decline in the prices. That point stands uncontroverted.

The Honourable 8ir Basil Blackett : I rise to a point of explanation,
Sir. I pointed out to you, Sir—the Honourable Pandit was perhaps not
listening—that the mistake was made by you of taking the year 1920. The
year 1919 was the year in which the increased or revised salaries were
given and there has been a considerable rise in prices since then.

Pandit Madan Mohan Malaviya : My Honourable friend has not
said that there hus been no decline since 1920. There may have been some
increases in the prices of some articles for a short time after 1919, but
taking as a whole all articles that have to be used and paid for I think
the position taken wp by my friend, the Honourable Mr. Rangachariar,
still holds good. (The Honourable Sir Basil Blackett : ‘‘ No. ") Then,
Sir, we must agree to differ. Having regard to the facts stated by Mr.
Rangachariar and Sir Purshotamdas Thakurdas, I am not satisfied and T do
not know that many Members of this House are satisfied, that. there has not
been a decline in the prices, taking all things together. And certainly
the Honourable the Finance Member has not established that there has
been any substantial rise in the prices since 1920. Now, Sir, I submit

6 r.mM.
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the position is that the salaries that were given in 1919 were regarded as
adequate. In a book published by Mr. Hughes and named ‘‘ Careers for
our sons ’’, which is an excellent publication setting forth the avenues of
employment open to British youth, it is pointed out that the increases
that were given would have been satisfactory but for certain facts, and
those facts are specifically mentioned. It says :

¢ Before the war the commencing pay was adequate but during the war the risc
in the valuc of the rupec and genoral increases in the emoluments of all officinls raised

it to the high figure of £9.58.”’

I may say that thc book was published in 1923,

¢ Now however the rupee has dropped to the pre-war level of 1s. 4d., and the
emoluments, increased though they are, do not meet the high cost of living in India
except by the exercise of striet cconomy.’”’
That is a phrase which I wish the House to note—'‘ except by the exercise
of strict economy ’’. Then the writer goes on to say :

‘¢ The advent of self-government in India whereby the administration of Govern-
ment passes gradually from the European to the Indian has brought other changes in

the outlook of the Indian officinl. He is. no longer quitc so sure of his future and
what appointments will fall to his lot in the days to come.’’

These were the two grounds mentioned. It was admitted that the
salaries had been raised sufficiently high, but it was said that they were
such that because of the fall of the rupee one had to practice strict economy
in order to get on satisfactorily. Now it is in this position that demands
have been put forward by the Services for further increases to the salaries
in the shape of various allowances and passages, etc. I ask, Sir, Members
of this House, including my friends on the Government Bench, whether in
such a state of things the only consideration to be put before the Assembly
and the Government in this country and in England is the need, the greater
need, of the Civil Services, or is the condition of the people also a factor
to be taken into consideration ¢ I ask the House, Sir, to bear in mind
that during the last three years, after the close of the war, additional taxa-
tion to the extent of 41 crores has been put upon the people of this country.
I ask the House to bear in mind that this taxation has pressed very hard
upon the people. It has affected the general prosperity of trade and indus-
try in this country. Business has been slack ; there is a long and loud com-
plaint throughout the country that the condition of the people has become
very much worse than what it was during the days of the war. In such
a state of things, Sir, when the Government have found it necessary to
add 41 crores of additional taxation to what existed three years ago, is it
conceivable that in any other country, in any Parliament which represents
the people and is solicitous primarily of the welfare of the people, and
after it and subject to it of the welfare of the Services, is it conceivable
that proposals for further increasing salaries or giving allowances to the
extent to which it is now proposed, would be put forward by any respons-
ible Government Y I mean no offence and I hope no offence will be taken,
but I ask my Honourable friends on the Government Benches and I ask
my European friends to consider the two things together. Undoubtedly the
Services may find it hard to meet their requirements without strict
economy, some of the members of the Services may be labouring under real
hardships ; when so many European friends and Members of the Govern-
ment reiterate that members of the Services are suffering hardships, it- is
no pleasure to us to contradict their statement. We have got no evidence
on which we can come to that gonclusion. But we are not in a position at
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the same time to definitely contradict what they say. I assume that some
members of the Services find it a real hardship to get on because the rupee
has fallen. But, Sir, the fall of the rupee is not a new event in the history
of British Indian sdministration. For the last seventy years and more
members of the Civi Service as well as the people of India have had painful
knowledge of the fact that a fall in the value of the rupee inflicts a great
loss upon India, both upon the people, sometimes upon the Services. The
Services have on the whole been remunerated for the losses inflicted upon
them for a long time past by the payment of exchange compensation
allowance. When its abolition was decided upon, they were given substan-
tial additions to their salaries. Now that being the position, 1 ask ihe
House to consider whether, in view of the increases given in 1919-20, in view
of the general poverty of the people of this country, in view of the initial
high salaries paid to the Indian Civil Service, and in view of the fact vhat
41 crores of additional taxation has recently been put upon the people,
and that there is no prospect of reducing it for the present : in view also
of the fact that the Provincial (Governments are being starved in all
Departments which most vitally affect the interests of the people, I ask,
Sir, is it right of my Furopean friends, my friends, my brethren of the
Indian Civil Service, to press their claims for increases to salaries and
allowances in the manner in which it is being done * And if those claims
are real and if it is so very necessary to press them, is it wrong of us who
come here by the suffrages of the people to ask that evidence should be placed
before u§ to support them. There is such a thing as a small voice within
us human beings who are in this Assembly, and that voice has to be satis-
fied particularly when we are dealing with the interests of other people.
That voice demands that the facts upon which the members of the Civil
Service have asked for additional advantages being given them, should
be placed before us and that we should be trusted to come to a fair and
just conelusion upon such evidence. We are asked to take the recommend-
ations of the Comimisgion on trust, because the Commission was composed
of honourable men. Of course they were all honourable men ; of course
they were appointed by His Majesty the King Emperor, but that is not
sufficient to satisfy me that they have come to right conclusions.
They are human as much as we are. If we are believed by some
of our fellow Members to be going wrong at this moment in spite
of the deliberations which we have had among ourselves, with no other
desire than to come to the right conclusion, is it very wrong to think
that our friends of the Royal Commission might have gone wrong in the
conclusions at which they arrived ? 1 hope not, and, therefore, I hope
my European friends will at least give us the credit of not having come
with a perverse determination to vote against the Resolution of my esteemed
friend, the Honourable the Home Member, for the mere fun of it. If
we are unable to support the Resolution it is because we feel that we owe it
to our people that before we agree to them, we should be satisfied that
the increases which are demanded, which are asked for, are justifiakle.
That is our position. We do not wish to be unjust to the Servicos.
Several friends have said that there will be wide dissatisfaction among
the Services if the recommendations are not accepted. My esteemed
friend, Mr. Willson, deviated from the attitude of calm consideration
which he generally adopts and almost threatened that the recommenda-
tions must be accepted in toto or the Chambers of Commerce backed by
all the British capital that is invested in this country would rebel against
Government. Another Honourable Member said that if these recommen-
dations are not accepted, it will cteate & feeling among the people in
England. and the Services that we are an uncivilised lot. A third
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Honourable Member has just now told us that if these recommendations
are disregarded, we shall be regarded as a very unwise people and
the question of what further concession in the direction of constitutional
reform should be given us in the future will be prejudiced. Now, Sir,
I am concerned with the living present. It is not for me to peep inte
the future and to shape my conduct at this moment by a consideration
of what judgment may be passed by my fellow-subjeets in England or in
this country upon our action. We have a very clear issue before us. Have
we got any evidence before this House to support the view that in spite of
the additions of salaries given in 1919-1920, there is justification for the
further increases which are asked for ¥ Such evidence has not becn
placed before us. One gentleman said, and I may join with Dr. Datta in
congratulating him on his fine speech, though I do not agree with him
in many points,—Colonel Crawford told us that Pandit Motilal Nehru
would not place his domestic affairs before any Committee and he
should not expect European Members of the Service to place evidence
relating to their domestic affairs before this House. I am sure if Pandit
Motilal Nehru wanted the House to increase the emoluments which
he might be getting as the Legal Adviser of the Government of India
or in any other capacity, on grounds similar to those which have been
urged in the case under consideration, he would certainly have to sub-
mit facts to support his case to the Committee which might be appointed
to go into the matter. No one would like to peep into..:..

Pandit Motilal Nehru : I would double my fees instead of submitting
my accounts.

Pandit Madan Mohan Malaviya : We have no wish to peep into the
private affairs of any of our fellow-subjects. But when they ask for
increases in salaries, or allowances on the ground of difficulties in making
the two ends meet, when they present a budget in which they show the
number of servants they employ and the salaries which they have to give
to these servants, when they show what amount they have to spend over
the education of their children and so on, they must submit evidence in
support of their case to those who are required to vote the increases asked
for. Of course it is open to the Government as it is constituted to accept
the recommendations of the Lee Commission. The Secretary of State has
got powers under which he can do almost anything he likes in relation to
the finances of India. Tt is very kind courtesy that he has asked us to
express an opinion on the recommendations of the Commission. He can
overrule us. But if he will overrule us, he will be acting upon his own
responsibility. He may be satisfied upon the evidence that he has looked
into or he may look into that the claims of the Services are just and
reasonable, and that, even in the present condition of the people of India,
the recommendations of the Commission should be accepted. But we
are not given the opportunity to be so satisfied. We are not put in a
position to know the facts and to base our judgment upon them. In this
situation what do we urge ¢ What we urge is not that we should turn a
deaf ear to all representations regarding increases in salaries but that we
should act as any sensible private individual would. Suppose there is a
private individual whose income is limited, even as a Member of the Govern-
ment of India, to Rs. 6,666 a month. He finds that he has got several
servants in his employ and that he cannot, owing to his limited means,
keep all these servants satisfied. What will he decide ¥ He will decide that
instead of keeping all the servants dism}tisﬁed he should give notice to two of
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them and be content with two less, or engage others on cheaper terms in
their places. That is the proposal which has been put before this Assembly
for the consideration of the Government. What we say is this. If you
are so thoroughly satisfied that the Services need some further relief, then
act fairly by the Services and by the people, and earn the gratitude of both.
Agree to stop further recruitment in England in the future. What is the
good of going on adding to the number of discontented men in the Services {
What is the good of adding to the volume of discontent that must prevail
in this country if you give these increases over the heads of the people in
spite of the opposition of the representatives of the people * Clearly, you
and we ought to agree that justice should be done to the existing members
of the Services. I think from all that has been said every Member of this
House is satisfied that we are prepared to consider any legitimate griev-
ances which any member of the Services may have. These members are
our fellow-subjects and our brethren. I do not wish to speak of them as
servants, though we all are servants of the public. T do not wish that there
should be the smallest feeling in the mind of any member of the Civil
. 8ervice that it is a pleasure to us to criticise them or to oppose their
claims. We value the work that they have done. We appreciate it. We
honour them for their work, though we regret also that there is another
gide of the picture to which we have to draw their attention. But we agree
that if they have a just grievance, that grievance should be considered in
the fairest possible manner.
(At this stage Mr. President resumed the Chair.)

What do we suggest ? What does the amendment suggest ? It sug-
gests that the further recruitment of Europeans in England should be
stopped. hat will enable us to effect some saving. We do not want to
appropriate that saving to the general revenues. Being assured of it
we wish to consider what we must give to our European friends of the
Indian Services in order that they should be reasonably satisfied. We do not
want any member of the Indian Services to have a reasonable cause for
discontent or dissatisfaction. We do not want any member of the
Civil Service to think that, if we Indians have a voice in the settlement
of their claims, we are determined to use that voice against them. If
they should take that view, let me tell my friends that they will be doing
a great injustice to us. We wish to be just to them. We only desire
that they too should be just to us and to the people, whom both they
and we are bound in honour and in duty to serve.

That, Sir, is the first reason, for the proposal which has been put
forward on this occasion to stop the future recruitment of the Services
in England. The primary consideration is to find both a justification
and the means for the giving of the relief which is asked for. Do not
let any Member think that this proposal is put forward as a dodge to
delay the giving of relief. My Honourable friend, the last speaker,
thought that the amendment was a delaying amendment. It is not
80. Speaker after speaker on this side of the House has stated that
we are prepared at once to go into a consideration of the claims of
the Services. But our proposal has not commended itself to the
Honourable the. Commerce Member, and the Honourable the Finance
Member has joined him in rejecting it instead of helping him to con-
gider it more carefully. I regret it, Sir, I regret that a proposal which,
has been put forward in all earnestness, in all honesty of purpose,
ghould not have received a more favourable consideration from my esteemed
friends on the Government Benches. I do not make light of their difficul-
ties. 1 know what their difficulties #re. But this is an occasion on which
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the difficulties of our position ought to be placed before the Government
in England to be considered along with the difficulties of which the
Services -.complain. But there are other reasons, Sir, why this proposal
has been put forward. It has been pointed out that English youths are
not willing to offer themselves for the Indian Services in large numbers
because of the changed circumstances. One of these circumstances, as
mentioned in the book from which I quoted, is the altered outlook brought
about by the propesal for the Indianisation of the Services. To my mind
many of them desire to be assured that certain positions in the Indian Civil
Service shall be reserved for them in the future, and that is the reason
why in the warrant of appointment of the Commission the language used
was entirely different from the language used in that of any previous
Commission relating to the Public Services. From the time the Act of
1833 was passed, the English Government had avoided the use of the words
Europeans and Indians in the Statutes and Orders they had passed. The
Act of 1833 laid down that no distinetion would be made between Indians
and Europeans, as such that no Indian would be debarred from holding any
appointment for which he may be qualified merely by reason of his race.
For the first time in the warrant of appointment of the Royal Commission
with which we are dealing, it was said that it should inquire into the ‘‘ re-
cruitment of Europeans and Indians respectively for which provision
should be made under the constitution established by the- Act of 1919.”’
Now, I submit, Sir, this was a regrettable departure. In 1861 when the
Indian Councils Bill and the Services Bills were under consideration in
Parliament, a proposal was made that it should be specifically provided
that Indians would be represented in the Councils. 8ir Charles Wood,
the then Secretary of State, refused to do so on the ground which he
explicitly stated that ‘‘ to hold the perfect equality before the law of all
Her Majesty’s subjects ”’ and that there was no distinetion, such as
European and Indian, among the subjects of the Queen, whatever might
be their differences of birth, or race or religion. This departure, I sub-
mit, was regrettable, but there it was, and the Commission has made its
recommendations for dividing the posts between Indians and Europeans.
Well, if on account of the fear of the diminution of prospects which iy felt
by the members of the Indian Civil Serviee, they want to be assured that
certain posts in the Civil Service shall in future be reserved for them, that
i3 exactly the constitutional objection which arises so far as we are con-
cerned. We do not want to create a further super. class in the ruling
class which has existed so long in this country. We want that members
of the Indian Civil Service shonld come into the service by virtue of their
merit and not as Europeans or Indians. That is another reason why we
objecet to these proposals of the Commission.

Lastly, Sir, we want that the recruitment 'for the Indian Civil
Services should stop in England also in order that Indians should have a
fair chance of filling up the higher appointments in their country. India
has not had a chance during all these many years of building up a publie
service of its own, nor shall it have it until recruitment in England is
stopped. I agree with my Honourable friend, the Member for Commerce,
in"desiring that we should have an honest, strong and efficient public
service. I agree with the proposals of the Commission, that we should
have a Public Services Commission and Public Service Acts. We desire
that we should pass such Acts as early as we can in this Assembly and take
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action upon them. But we want that we should consider the matter on a
correct basis and under fair conditions. So long as the reeruitment and con-
trol of such a large number of important appointments will remain with the
Secretary of State, the building up of a really efficient Indian public service
will be practically impossible. The presence of what will be regarded as a
superior service will act like a Upas tree, and it will not allow any
healthy plant to grow under it. We therefore desire that the primary
question of the control of the Services should be settled in our tavour, and
that we should be given a fair chance of building up a real, honest, efficient
Indian Civil Service of our own. As my English friends know, the build-
ing up of a public service is not a thing which can be effected in a day.
Their own Civil Service is not more than a century old. Up to the middle
of the last century there was no organised Civil Service in England. Com-
menting on the Civil Service of the day in 1849, Sir Charles Treveleyan
described it as ‘ inactive, incompetent and overstaffed in numbers.”’

“‘ There is a gencral tendency,’’—he complained,—** to look ta the public estnblish-
ments as u means of securing a2 maintenance for young men who have mo chance of
success in the open competition of the legal, medical and mercantile professions.
There being no limitation in regard to the age of admission in the great offices of
State, the dregs of all other professions are attracted to the public service us to a
secure asylum, in which although prospects are moderate, failure is im!)ossible,
provided the most ordinary attention be paid to the rules of the Department.’

This was the state of things in England in 1849. On the recom-
mendation of Sir Charles Treveleyan and Sir Stafford Northeote the Civil
Service Commission was organised, and it is only since then that the English
people have had the benefit of heing served by an excellent Civil Service.
The Civil Service of India was constituted a few years later ; and we
know that unless a Civil Service Commission like that is constituted,
and the Service properly organised and controlled, we cannot expect
the Service to be honest, efficient, and impartial. We know that in the
days of Clive the servants of the Company were not of the type of which
Englishmen could be proud, and we know that their emoluments were
fixed at high figures in order to fortify them against temptation and to
enable them to act with a sense of decorum and to build up honourable
traditions of the Service. The present Service is the result of sixty years
of regulation. We honour it for its incorruptibility. As the ITonourable
Sir Charles Innes put it, we want that the Services in India should be
as honest, as efficient and as incorruptible as the present Civil Service is, if
not even better. (A Voice : *“ But are they incorruptible ? ’’) There may
be exceptions, but exceptions should not be noticed, when the bulk of the
Service is, undoubtedly, honest, efficient and incorruptible. We desire,
Sir, to develop such a Service and we feel that if we stop further recruit-
ment in England we shall be able to build up such a Service. 1f we do
not do so, we are also exposed to a new danger. The recommendations
of the Lee Commission distinetly provide that if certain subjects, at present
reserved, are transferred in future to Ministers, a member of the Civil
Service who is serving in the reserved field may retire on a proportionate
pension. Now, Sir, this possibility has come into exjstepce in the past ;—
suppose Parliament should see the wisdom and justice of introducing
provincial autonomy within the next twelve months or two years in this
country—just think how many retirements may possibly take place. And
if at the same time there is responsibility introduced into the Central
Government, as we, Indians, earnestly desire it should be introduced and
as we hope it will be introduced, then imagine how many retirements there
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might be. And if many members of the Civil Service should in those
circumstances suddenly retire from the Service, shall we not be left in
the lurch to find men to take their places ¥ It will not be at our
initiative that they will retire, but suppose they are allowed the privilege
of retiring in those conditions and suppose they do retire, we shall
then certainly be left in the lureh. Therefore let us look facts straight
in the face. The facts are that the introduction of responsible govern-
ment, even to the extent to which it has been carried out in India, has
altered the aspect of the Services. There are Englishmen who are willing
to reconcile themselves to the new state of things. We honour them ;
we are grateful to them. There are other Englishmen who do not find
it compatible with their temperaments or their ideas to continue to
work under the new conditions. We do not quarrel with them. They
are entitled to hold those opinions. But if they want to retire, we do
not want to be exposed to the situation that after we have paid for
their services all these years, they should leave us when the country may
be most in need of their services. For this reason also is our proposal
for stopping recruitment in England put before the Government. I beg
the Government to consider it seriously. Let them not be under any
misapprehension that by stopping recruitment in England there will be
a disaster brought on this country. My Honourable friend, Mr. Willson,
asked that there should be a stable Government. Certainly there will
be a stable Government. The Honourable Sir Charles Innes said that the
one thing which he and his friends wanted really to hand over to India
was a strong, efficient, incorruptible Service when the time came to
hand over the power to Indians. At least that is how I understood him.
Now, Sir, we are at one with these Ilonourable Members. We also want
a stable Government. Will these friends allow me to say, without
meaning any disrespect, that our anxiety for a stable Government is
certainly not less than that of either my estcemed friend, Mr. Willson,
or of the Honourable Sir Charles Innes. We have a deeper stake, if
1 may say so, in the country, and we are not altogether devoid of
commonsense that we should like to disturb a stable Government with-
out having the power to establish stability and carry it on. Let there
also be no apprehension that any vested interests will suffer. My friend,
Mr. Willson, spoke of British vested interests. I know them, we have no
quarrel with them ; 1 assure my friend that no vested interest will
guffer if my friends will also be just to us and let us have an opportunity
of promoting our own interests at the same time. We know that the
Indian Civil Service has done a good deal ; I agree with my other friends
who have spoken before me about the highly meritorious work done by
that Service. I acknowledge with gratitude their work in the field of
education—though we wanted more and wider education ; I acknowledge
the general high standard of justice which they have established ; I
acknowledge the many other institutions of a beneficial character which
they have brought into existence. I acknowledge with gratitude what has
been done in the Punjab in the field of irrigation. But at the same time
let my friends not misunderstand us if we also point out to them that
we have laboured under certain serious disadvantages because of the
preponderance of our English fellow-subjects in the Civil Service. While
we feel grateful to them for what they have done, we feel that a great
deal more would have been done if Indi‘ans had been associated in a much

larger measure in the Services.
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My Honourable friend, the Home Member, though he put the whole
case for the Government and the Services in an admirable manner, un-
fortunately referred to the communal differences which divide us.
My friend, Sir C(‘harles Innes, emphasised that point. Now, I want to
put it to them, without the least intention to offend any member of
the Indian Civil Service, if it is not a great condemnation of the work
of the Civil Service that after the seventy years that they have been
in full power in this country "it should be possible to have such unfor-
tunate, regrettable, deplorable differences as arise from time to time
between Hindus and Muhammadans. 1s it possible that if the education
of the masses had been undertaken on the right seale, such strifes and
such deplorable riots of which unfortunately we have had too many,
recently, would have ceased to happen ¥ Now, Sir, we Indians have
been pressing for forty years that the masses should be educated ;
every sensible man knows that the education of the masses is the one
lever which lifts them up in judgment and in restraint of temperament.
Even in England when the mawses were uneducated, there were most
deplorable riots, and to-day riots take place, they are due to want of
education among the masses. (An Honourable Member : ‘‘ What about
Ulster ?’’) There has been a perversion of human nature owing to
certain conditions in Ulster. For forty years we have pleaded, im-
plored the Government to introduce universal primary education. The
Government have not listened to our request. In January 1912 when
His Majesty the King-Emperor was in India he expressed his desire
that there should be a net-work of schools and colleges spread over
the whole of the country, and he said that it was by education alone
that the condition of his subjects could be lifted. A few months later
in the same year, my dear departed brother, Gopal Krishna Gokhale,
brought forward a Bill of a permissive character to allow compulsory
primary education to be introduced in certain selected areas. Unfortu-
nately the members of the Civil Service along with others opposed it,
and the Bill was not passed. Years have gone by ; crores upon crores
of rupees have been found for the military requirements of the country ;
crores of rupees have been found for everything which the Govern-
ment decided to do ; but education has not yet been brought home to
the people to one-fourth, or one-fiftth or even one-sixth of the extent
to which it ought to be done. I submit there should be a little search-
ing of heart among my friends of the Indian Civil Service to see if they
are not responsible for the present deplorable state of things, when
they speak of communal differences. I submit, Sir, that, if the right
kind of education had been provided, even my Ionourable friend, Mr.
Abul Kasem, would have looked at the question before us in a different
spirit and would have spoken in a different spirit. It is a matter of
severe distress of mind to us Indians—T cannot believe that it can be
a matter of satisfaction to any sober-minded member of the Indian
Civil Service,—that after so many decades of the existence of such a
fine service in this country, an Indian of the education of my friend,
Mr. Abul Kasem, should still not be able to take the correet view in
regard to national questions. The conditions created are not healthy.

Let me now come, Sir, to the question of the depressed classes. I
was more surprised even than by the reference to communal differences,
when my esteemed friend, the Honourable the Ilome Member,—I am
sorry to say so, because I have real respect for him—Oh, I beg his pardon,
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it was the Honourable Sir Charles Innes, the Member for Commerce—
when he reminded us of the depressed classes in Madras and elsewhere.
Now, Sir, I make a bet that, if a verdict of any three impartial English-
men selected by common consent by Sir Charles Innes and those who
think with him and my friends on this side will express the opinion
that the Indian ('ivil Service have not failed in their duty to the de-
pressed classes, 1 will certainly not vote for the amendment of my friend.
Pandit Motilal Nehru. Let me say this, Sir, that while there has been
a great deal of lip symputhy expressed by many of my triends among
the' European members of the Civil Service with the depressed classes,
they have ‘not used all the opportunity and power they had to lift
them up by the strong hand of fellowship, beyond and above their
present cconomic condition, which is at the root of all the degradation
they still suffer. 1£ education had been promoted among them, it
they had been given the same equality of opportunity which has been
available to members of other communigies, a great deal of difference
would have been made in their econdition. 1 recognise that some schools
have been opened in every province for the depressed classes. 1 re-
cognise that some encouragement has been given to them. 1 express
gratitude for that which has been done. But I say, Sir, with great
confidence and deliberation that the problem of the depressed classes
would be solved if Government would set apart a few crores of rupees
every year in order to promote education among them. A member of
the depressed class who has read up to the Entrance examination comes
and sits with the sons of the most orthodox Hindu in the Hindu
University of Benares and in Hindu assemblies. The question of un-
touchability is a question to a large extent of education and economic
condition, and 1 say with great regret that my friends of the Civil
Service have not done for the depressed class all that it was possible
for them to do. We want an opportunity todo so. The Assembly
is aware, Sir, that at this moment a very strong effort is being made in all
parts of the country, under the inspiration of my esteemed brother, Mahatma
Gandhi, to lift up the depressed classes. A great deal has been done and
T expect that in twelve months or so we shall have solved the problem of
the depressed classes by universal education for all people in India :
that will improve the depressed classes also. And I suggest conserip-
tion, or military training, for all who wish to take it. I guarantee,
Sir, that there will not be a Hindu of the orthodox type who will not
git with a member of the depressed classes as a brother and a fellow-
citizen if he has been educated. 1 submit that at least the responsibility
for these shortcomings which exist at this present moment in the
_administration of this country shonld not be thrown upon our shoulders
only, that it should be recognived that we have not had the oppor-
tunity or the power to remove them. We have tried to do so.
We have passed Resolutions year after year and we have put
them hefore the (Governmemt. Government have not done their part.
Now we want that we should have our innings. Our friends
have had a very long innings. I ask in fairness that they should
play the game, that they should like true sportsmen concede that
we should now be put in power and that we should be trusted and
tried. If we fail, it will be open to Parliament, while our relations last
as they are at present, to withdraw the powers that have been conceded.
No one has wsuggested that Ind.ia should become separated from
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the British (‘rown on responsible government being established here.
We are asking for responsible government under the Crown. We want
Dominion status and not the status of a separate Commonwealth, or
a separate State. We do not want that any single member of the Indian
Civil Service at present working in the Service should retire. We do
not contemplate that there should be no Englishmen left in the Services
as soon as the recruitment is stopped. 1f the reeruitment is stopped
all the present members of the Services will continue in office and we
ure sincere when we say that we should take in Europeans whose services
we may require in the future on shorttime contraets. For a long
time, for nearly 150 years, the Englishman and the Indian have lived
together in this country. We are not anxious to separate from the
Englishmen in this country and part company with them ; but we are
anxious that Englishmen should treat us Indians as equal fellow-
subjects, and let me assure them that if they will do so there will be
no oceasion for them to complain. This is the position. Tt is there-
fore that we urge that the Government should agree to recommend to
the Necretary of State, in view of the unanimous feeling in this House,
the almost unanimous feeling among Indians, that recruitment in
England on the present system should stop. I hope the Government
have taken note of the fact that my Ilonourable friend, Sir, Siva-
swamy Aiyer, my Ionourable friend, Sir Chimanlal Setalvad, and we of
the Swaraj and Independent parties, and my Ilonourable friend, Dr. Datta,
who made a very fine speech to-day in the presentation of the Indian
case,~—that we are all  agreed about one thing, namely, that future
reernitment in England should be stopped, and | hope that the Honour-
able the Home Member will be good enough to ropresent this unantmous
feeling to the Seeretary of State on this question of further regruit-
ment. The second point of which T hope the Honourable the Home Mem-
ber has taken note is that we are all willing that if this reeruitment is stop-
ped and thereby financial relief is given to the tax-payer of Todia, we shall
go into any legitimate complaints or representations which the members
of the Civil Services may make. And if we do not accept the Resolu-
tion of the llonourable the Home Member to-day, let it not be said
that we have thrown out the proposals allogether. 1f our position is
represented correctly, I hope the members of the Civil Services will
not have much reason to grumble and complain. My Horourable
friend, Mr. Hudson, said that our amendment will delay the matter.
Delay it will, but it shonld be remembered that the ‘members of the
Civil Services are not starved. They have got very handsome vafariew,
they are enjoying the additional salaries given to them in 1919-1926,
Some of them may be inconvenieneed for a time, bnt | am sure that if
the matter is looked into by & committee of this Houve relief can he
given at an early date and they will not have to wait long if the matter
is agreed upon between Government and this House. 1 hope that the
Honourable the Home Member will be good enough to représcht our
case fully and strongly to Ilis Majesty’s Secretary of State and the
British Cabinet. But, of course, Sir, we cannot be sure what the rei-
ponse to it will he and what consideration onr representatiéns will
receive from His Majesty's Secrctary of State. We are at preséfit in
this unfortunate position that, though we vote thé taxes by which the
administration of this country is carried on, we havé no power to prevent
a large addition being made to the burdeng of the people by the poWwers
which the Becretary of State enjoys® This is an hnomaly, an injustice.
L201LA F

3
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Whatever may have been the justification for it in the early days of
British rule, there is absolutely no justification for it when a repre-
sentative Assembly has been constituted, and therefore it is desirable
in the interests of justice that the Secretary of State should agree to
transfer the powers of appointment and control over all the All-India
Services to the Government of India acting in consultation with this
Assembly. 1 hope that our proposals will be regarded as reason-
able by the Government of India as well as by the Sceretary of State.
But whether they are or not, I hope we have made our attitude clear,
and the whole of India will know it, the whole of the civilised world
will know it, and we are content to stand by the verdict of the country
and of all impartial erities.

The Honourable 8ir Alexander Muddiman : It is three days since
I last addressed this House and during that period the House has been
considering the amendment of my Honourable friend opposite. The
bhour is now late. I therefore do not propose to detain the House very
long, more particularly as the Government have been largely represented
in this debate and there is really very little for me to say in winding
it up. First of all. however, I should like to say that I have heen struck
by the tone of most of the speeches. The subject is one that might lead
to an embittered debate but I certainly think that on the whole. with one
or two exceptions, the debate has been continued in a very wood spirit.
I am not very familiar with this House but 1 understand it is sometimes
less calm than it has been during this debate.  In the first place 1 have
to answer a question which was put to me by Colonel Gidney a:d (‘olonel
Crawford. It was as to whether we intended to include in the word
‘‘ Indians ’’ all statutory natives of India. Well, Sir, that is our inten-
tion. It was so intended. Now this debatc 7 s proceeded so long that
I think the House may perhaps almost have forgotten the terms of my
Resolution. The weight of the debate appears tc me to have heen direct-
ed to this point. It has been contended that these proposals of the Lo
Commission in so far as they relate to the statutory econtrol of (he
Services constitute not merely no progress but a definite obstacle to
progress in the way of constitutional reform. That, T submit, is not
right. You ecannot fairly say that. They ¢a a long way in the matter
of constitutional reform. "They transfer to the Provineial Governments
and the Provincial Governments on the tran.icrred side, that is to say,
the responsible Ministers, a large number of these Services. You cannot
say that it is not progress. In the Education»] service, and T observe
that that is the department of Government to which my Honourable
friend, the Pandit, particularly invited my attention sinee he charged
the I. C. 8. with not having care for Education, vou will be master in
your own house. It will be for you to appoint such officials and of sueh
kind as you think fit. Whatever may have been the faults
of the I. C. S, and T will not weary the House with insfances,
to . the contrary, 1 contend the education of India has
not suffered from the malignant influence of the 1. (. 8,
Still whatever in my Honourable friend’s opinion those faults
might have been in the past. that at anv rate is remedied. You will
have your own officers and such as you desire. Similarly in the other
transferred Services. Therefore. it is not really fair to say that this
is no progress. Then I ask in what way does the Report block consti-
tutional reform ? The objettion 6f the lHouse, as I gather it, is that
the control, of the Secretary of State is maintained. What other
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position is possible under the laws as they stand now ? Moreover that, 1
submit, clearly has established my point, that these proposals of the
Lee Commission with regard to the control of the Services are an advance,
not, I admit, as large an advance as the House wants but still a great
advance. Nor do they offer any obstacie to further constitutional reform.
I shall refer to the question of Indianisation. I gave the House some
figures on this and possibly the House has forgotten them. There are
roughly 4,000 All-India appointments at present. Of these 1,300 will
be provincialised. Now, from the tone of the House and the debate it
seems to me quite clear that in the future those 1,300 appointments
will be filled by Indians. That seems to be the general view of the
House. | gather you would only cinploy such Europeans in these
Services as you could not obtain in the country, presumably experts
mainly. However, I am not quite so sure about that. When the Minis-
ters come to formulate their own policy they may possibly take a
different view. Still, that is 1,300, on your own showing, that will be
Indianised. Then what about the remainder ? There will be 50 per
cent. at least and generally more. 'That is a big increase, a great increase.
[t is no use blinking the facts. It is a great step forward from your
point of view.

Then the next point made in the debate as fur as 1 can recall was this
question of the stoppage of European recruitment. It was said, and 1
felt it would he said, that we should stop this to accelerate Indianisation.
Well, Sir. if you stop it at all you have to stop it altogether. Now I sub-
mit that in the present state of India a certain number of Europeans are
essential. | speak as the representative of the Government of Tndia. We
are responsible for the efficiency of the Services. We bave the lamp to
carry on. We have to hand it on to our successors. 1f they do not want
Europeans, and if any new constitution gives them the power of decision,
they will not have them; but as far as our responsibility is concerned, as
long as we stand here, we cannot take any step which in our opinion would
be either dangerous to the Services by proceeding with too rapid Indianisa-
tion—we are Indianising rapidly—-or which would produce any deleterious
or dangerous effect upon the country. That is my position. It is not our
wish, and I tried to make it clear at the first,—we do not want Europeans
in India in order to find jobs for them. I tried to make that perfectly
clear. We want them, because we consider, rightly or wrongly, that
they are necessary in the best interests of the country. It was said that
you have enough Europeans in the Services amd you can carry on with
them. Now if you stop European recruitment—and I have not heard a
single answer on this one pomt—you very seriously affect the European
still in the service. Some one asked the _question of one of my Honour-
able Colleagues as to how many retircments on proportionate pension
there had been, and I think he suggested that there had been 20. The
number is actually 324 in the four years 1921—1925. That is a very
big proportion indeed. (4 Voice : ‘** Outside the mnormal retire-
ments ?’’) Yes, outside the normal retirements.

Now I wish particularly to mention the speech by my Honourable
triend, Sir Chimanlal Sectalvad. He has worked with the Services and
recognized, if 1 may say so, in very warm terms the relations that had
existed betwecen him and his subordinates. He further made a proposal
which is in many ways attractive, at any rate to the Services themselves.
But the Government of lndia cannot consider it for it is not possible to
shut down your services. Lf you stop reeruitment you finish with it. You
eannot reopen it. It is no use arguing that you can.
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Mr. M: A. Jinnah : I am loath to interrupt the Honourable Member,
but so far as I'am coneerned I did not say that. My point. ...

The Honourahle 8ir Alexander Muddiman : It was Sir Chimaniul
Setalvad I was referring to.

Nr, M A Jinnah : I know, but 1 want to make my position clear
so that the llorourable the Home Member may reply to it. My point was,
stop further recruitment under the present system and you can employ
Europeans if necessary by short period contracts.

The Honourable 8ir Alexander Muddiman : [ am glad the Honour-
able Member has raised that point. Now short period contracts may he
quite excellent for experts. They are quite useless in a service.  What
is your short-time man going to do employed as a policeman. When he
has done his five years here he is valueless exeept in the job which he holds.
The only asset an administrative officer has got is his experience, and his
experience in India is of no use elsewhere and indeed that is often a
positive disqualification. It is perfectly true you can have these contracts
with a railway man or a man in a technical jeb ; vou eannei do that with
the ordihary Services.

Now, Sir, the only other point | wish to refer to in this debate is this—
the question of the pay, passages and pensions of the Services ; that really
has been more discussed thun anything else. Tt has been recognized by
many speakers that there is a case for the Services—one or two speakers
said that the NHervices should get what is recommended. Bul the bulk of
the debate has really been on this—whether you are going to do anything
at this stage without another inguiry, whether you are going to treat the
Report of the Royal (‘ommission as merely prima facie ground for holding
an.inquiry. Well, Sir, I have a great faith in the wisdom of the Indian
Legislature, a great faith in the wisdom of the Members who compose it
but 1 do not believe that a Cemmittee drawn frem that body, is likely to
come to more wise conglusions than a Royal Commission which hax already
sat, That Commission, as we have been told, spent 5} months in inter-
viewing officers and went all over the place : and as this House, T am quite
sure, would not hold a less rigorous inguiry, a less careful inquiry, and
would insist on evidenec and would require to take evidence, it would
therefore occupy indeed at least as long. and probably longer, for it has
been one of the charges against the Royal Commission that its inquiry
was held too rapidly and in too summary a manner. The case of the Ser-
vices has been admirably stated in several quarters, My Honourable
friend, the Finance Member, in very cloguent terms has shown that
the redress of their grievances has been long delayed. Now Finance
Members are rarely to be found in that mood ; and on this occasion it
suggests. itself to me, it may suggest itself to the House, that the case
of the Services is a very strong one. Now [ notice my Honourable
friend, Pandit Motilal Nehru, I‘(‘ougnmed that if one goes into Gevern-
ment service, some special attraction is necessary. Did T not hear lum
say that ! If he took Government service he would elaim double ferx,

Pandit.Motilal Nehrn : 1 had in mind the profession of the law and
was referring to professional fees.

The Henourable 8ir Alexander Muddiman : T wish I was in the pro-
femsion, Six. [ am not geing to enter into the question at thix late hour of
the night, ay to the failure of the British Government to eduente my Honour-
able friend opposite or even tertouchwon the question of the depressed classes;
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1 teel a member of a depressed class myself. 1 would merely ask the
House to remember what Mr. Patel said. What are we going to vote now ¢
With his usual bluutness, he explained to me and to the House generally,
exactly what this amendment means. Now if yon vote for it you are going
to vote against provineialization, against such measure of Indianization as
the Report reecommends, and against the relief of the Servieces. On that,
Sir, [ am prepared to take the judgment of this Tlouse.

Pandit Motilal Nehru : W¢ are willing that the Ilouse should vote
on measures of Tndianization ; we have formulated our own measures, our
own proposals, in clauses (1), (2) and (3) of Part I of the amendment.

The Honourable 8ir Alexander Muddiman : 1 agree, Sir. [ accept
the correction. 1 should have said sueh measure of Indianization and
provineialization as is recommended in the Report.

Mr. President : The original question was :

¢ This Assembly recommends to the (Governor General in Couneil :

(1) That the following recommenduations of the Roynl Commission on  the
Buperior Civil Bervices in India be in principle approved :

(a) that while the existing system of appointment und control of the All-India
Hervices should, in present conditions, be maintained in reserved ficlds,
the following services operating in tramsforred fields, namely, the
Indian Educational Serviee, the Indian Agricultural Service, the ludisw
Veterinary Service, the Buildinggs and Roads Branch of the Indian
Service of Engincors in those provinces in waich the two branches have
been separated, @nd the Indian Forest Herviee in Bombay and Burma,
should so far as future recruits are conecrned be appointed and eon-
trolled by Liocal Governments ;

(b) that recruitment of Indians for the Serviees in reserved fields should be
increased as recommended ;

(¢) that, having particolar regard to recommendation (a), early steps be
tnken to constitute the Public Berviee Commission contomplated by
section 96-C. of tho Government of India Act, and to ennct such legisla-
tion ue may be necessury ;

(2) That pay, passage, concessions nnd pensions be granted to the officers of
the Superior Civil Bervices in Indin approximately on the seale recom-
mended ; and

(3) That the recommendution of the Royal Commission regardiug the constitu-
tion of Provineinl Medienl Rerviees in Governors' Provinces be acceepted
in prineiple subject to :

(a) the employment in the provinees of an adequate military reserve ;

(b) the provision of adequate nedieal attendanee for British Officers in the
Civil Bervieea and their families ; and

(o) the further consideration of the conditions necessnry to secure an adequate
number of British medical recruits for the needs of the Army.’’

Since which an amendment has been moved :
¢ That for the original Resolution the following be substituted :
f Parr L

That having regard to tho following smong other facts, namely :

(a) That the Royal Commission on the Muperior Civil Servieca in India was
appointed and allowed to enter upon its functionas in utter disregard of
tf?u Resolutions passed by the first Assembly.

(k) That all questions affecting the Civil Serviees nre inwl:uru.bly connected with
and entirely dependent upon the larger question of the grant of responsible
government to Indiz »nd eannot be entertained and satisfactorily dealt
with unless and until the Rewolution of this Houwe on responsible govern-
ment adopted on 18tl, February 1924, is substantially complied with.

() That the termu of reference to the said Roval Commission and the recom-
mendations made by it invglve the perpetuation of an antiquated and
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annehronic system of public servicos without any attempt to reconstruet
the administrutive machinery to sunit the present dny conditions of Indin
which are widely different from those prevailing when it was inauguratel.

(d) That the said terwms of reference to the said Royal Commission and the
recommendations mude by it are based on the unwarranted assumption
that the existing system of Government both Central and Provincial and
the present position, powers and functions of the Becretary of State, the
Governor General and the Governorn of Provinces would continue in-
definitely.

{(*) That some of the recommendations of the Royal Commission are intended to
deprive the Legislntures even of their existing powers by sugyesting devices
to transfer items of oxpenditure hitherto subject to the vote of the
Assembly and the Provineinl Councils to the head of non-votable items.

(f) That the said recommendutions have introduced racinl diseriminations in the
treatment of the All-Indin Services,

(#) That the said recommendations make the extriordinary provision that officers
appoiuted to the All-India Services after 1919 as also those to be
appointed hereufter shall have gunrantees ..gainst and compensation for
being transferred from the reserved to the transferred ficld of Bervico—a
contingency which they must be taken to he well aware of when they
were appointed.

(k) That the recommendations of the Commission vegarding the Medical Bervices
are entirely unsatisfuctory iu that (1) they seek to perpetuate the com-
plicated system of interdependence of the Provineinl Mcedieal Serviees
upon the irresponsible Military Depurtment ; (2) they introduce the
ob jectionnble Erim-iplc and u “costly scheme of provision for medical
anssistance to BEuropeans on a racial basis ; (3) they do not recognise
the nocessity of the Indian units of the Army being oftiecred by Indian
medical officers ; and (4) they propose to absorb the present Indian
Medical Berviee into the Royal Army Medieal Corps (Indin)—a step
which will practieally close the door to Indian medieal wen in the snid
corps and therchy also in civil employment.

(i) That the inyuiry held by the Royal Conunission hes been unsatisfactory in
thut the bulk of the evidenve on which the bald recommendatious of the
Commission are bused was nllowed to be tendered and aecepted in camera
aud no material cvidence is either indicated or made avallable to this
Assembly. ’

This Assembly recommends to the Governor General in Council that the recommenda-
tions of the Royul Commission on the Superior Civil Services of India be not accepted *."’

I propose to put that first. The question is that the substitution be
7 e.m. made for the original Resolution.

The Assembly divided :
AYES—#68.

Abdul Karim, Khwa%'ra,
Abhyankar, Mr. M. V.
Acharya, Mr, M. K.

Aiyangar, Mr. C. Duraiswami.
Aiyangur, Mr. K. Rama.
Alimuzzaman Chowdhry, Mr.
Aney, Mr, M. B,
Badi-uz-Zaman, Maulvi.

Belvi, Mr. D. V.,

Chaman Lall, Mr.

Chanda, Mr. Kamini Kumar.

(thetty, Mr. R. K. Shanmukham.

Tias, Mr. Bhubanananda.
Das, Mr. Nilnkantha.
Dutta, DB, K.

Puni Chand; Lala.

iutt, Mr. Amur Nath.
Gagzzanfar Ali Khan, Raja.

Ghore, Mr. 8, C.

Goswami, Mr, T. C.

Gour, Dr. H, B,

Govind Das, Seth,

Gulub Bingh, Sardar.

Huns Raj, Lala.

Twmnil Khan, Mr.

Lyengur, Mr. A. Rangaswami,

Jeelani, Haji B. A, K.

Jinnah, Mr, M, A,

Jokhi, Mr. N. M.

Kartar Singh, Sardar.

Kusturblni Lalbhai, Mr.

Kazim  Ali, Shaikh-e-Chatgam
Muhammad,

Kelkar, Mr. N. C.

Lohoknre, Mr. K, G,

Alalaviyn, Pandit Krishna Kant.

Maulvi
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AYES—88—contd,

Muluviya, Pandit Madan Mohan.

Mehta, Mr. J amnadas M,

Misra, Pandit Shambhu Dayal.

Misra, Pandit Harkaran Nath.

Murtuza SBahib Bahadur, Maulvi Bayad.

Mutalik, Sardar V. N.

Nambiyar, Mr, K. K,

Narain Dass, Mr,

Nehru, Dr. Kishenlal.

Neliru, Pandit Motilal

Nehru. Pundit S8hamlal,

Neogv, Mr. K. .

Patel, Mr, V. J.

Piyure Lul, Lala,

Purshotnmdus Thukurdas, Sir,

*Ramachandrn Rao, Diwan Bahadur M,

Rajan Bakhsh Shah,
Mnakhdum Byed.

Khan Bahadur

Rangnchariar, Diwan Bahadur T.
Ranga [yer, Mr. C. 8,

Ray, Mr. Kumar Sankar.

Reddi, Mr. K. Venkatarumana.
Samiulluh Khan, Mr, M,
Barfaraz Husain Kban, Khan Bahudur.
SBhafee, Maulvi Mohammad.
Shams-uz-Zoha, Khan Bahadur M.
Singh, Mr. Guya Prasad.

Sinha, Mr. Ambika Prasuad.

Sinha, Kumar Gangnnand.
Syamacharan, Mr.

Tok Kyi, Maung.
Venkatapatiraju, Mr. B.
Vishindas, Mr. ﬁnrchandmi.
Yusuf Tmam, Mr, M.

NOEB—46.

Abdul Qaiyum, Nawab Bir Sahibzada.
Abul Kasem, Maulvi.

Aiyer, 8ir P. B, Bivaswainy.

Ajab Khan, Captain.

Akram Hussain, Prince A, M. M. *
Bhore, Mr. J. W.

BRlackett, The Honouruble Bir Basil.
Broy, Mr. Denys.

Burlon, Mr, E,

Calvert, Mr. H.

Chalmers, Mr, T. A,
(‘hatterjee, The Honourable
(‘orke, Mr. H. G,

Cruwford, Colonel J. T
Dumnasia, Mr. N. M,

Duval, Mr. H. P,

Fleming, Mr. E. G.

@Gidney, Lieut.-Colonel H. A, J.
Hezlett, Mr, J.

Hindley, Mr. C. D. M,

{lira Singh, Sardar Buhadur Captain,
Holme, Mr, H. E.

Huilson, Mr. W. F.

Hyder, Dr. L. K.

The motion was adopted.
Mr. President :

Mr. A. C.

|
|

lunes, The Honourable Sir Charles.

Lindsay, Mr., Durey.

L]t!_\'l!, Mr. A. H.

Malinood Sehumnad Sahib Bahadur, Mr,

Monerieff 8mith, Sir Henry.

Muddiman, The Honourable
Alexander.

Muhammad Tsmail, Khan Bahadur Saivid.

Nag, Mr. G. (.,

Naidu, Mr. M. C,

Parsons, Mr. A. AL L,

Ruj Narain, Rai Bahadur,

Rushbrook-Williums, Prof. L. F.

Bams, Mr, H. A.

8astri, Diwan Bahadur C. V. Visvaoatha.

Betalvad, 8ir Chimanlal.

Singh, Rai Bahadur 8. N.

Sykes, Mr. E, F.

Tonkinson, Mr. H.

Tottenbam, Mr, G. R. F.

Wubh, Mr, M.

Willeon, Mr, W, 8. J.

Wilson, Mr. R. A.

8ir

As the Government Resolution has now been

defeated. it is not necessary to put the next four lines, and T will take

the substantive proposal.

Further yuestion moved :

¢4 This Assembly further recommends that the following steps be taken in respect
of future recruitment and comtrol of the Services, numely :

(i) That all further recruitment in England for the Civil Bervices in Indin
including the Medicul Service under the existing rules he stopped.

(#) That a Public Services Commission be established in India and the constitu-
tion and functions of that Commission be determined on the recommiendn-
tions of u committee elected by this Assembly.

(iii) That Ilis Majesty’s Government be requested to take the necessary stepa
tor the purpose of trunsferring the powers of appointment and ecoutro’
of the Bervicos mow vested in the SBecretary of Btate to the Government
of Indin and the Loeal (Govermments, such powers to be exercised under

laws to be passed by the Indian and Local Legislatures Tegulas
public services, including the classification of the Civil Services i;hf

the
ndia

the methods of their recruitment, their conditions of service, pay, and
allowances und discipline and conduet.”’

The motion was put.
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Mr. President : I'he “* Ayes ' have 'il.
Pandit ‘Motilal Nehru : | ask tor a division under Rule H53.

Mr. President : 'T'he Homourable Member is challenging a division
on an issue on which he bas had the unanimous vote of the House.

Pendit Motilal Nehrn : [t was 5ot a unanimous vote, 1 heard some
“ Noes "’

Mr. President : But 2 division has not heen challenged.,
The motion was adopted.

Mr. President : urther question proposed :
Panr 1L

¢ This Assembly is unuble in view of the present finuneinl condition of India ayd
on the muterinls before it to satisfy itselt us to the propriety amd rcasonnbleness of
the recommendations of the Roynl Commission in respect of the alleged grievances of
those ut present holding offive in the Civil Borvices, and canuot with due regurd to the
interests of the tux-payer ngsent to the imposing of fresh burdens on the nlrendy over-
burdened finunees of the country ;

But in view of the finuneial relief that will result from the stoppage of all reeruit-
ment outside Indin under the existing rules as recommended above in Part T ;

This Assembly is prepared to consider the alleged grievances of ‘the ]1mmnt ineun-
huuts us regards pay, pnssuges, conceasions and J:wmmuu and recommends such mousures
of redress ns may be found necesmary and for that purpose it recommends to the
Governor (teueral in Cuuncil to take steps for the clection of a committoe by this
House to enahle them to go into the entire question on all the materinls available to
the Royul Commission including the evidenee taken in ewmera or such other materinl
ag may be avdilable and  to make its recommendntions to this Honse as early us
possible, "’

The motion was adopted.

Mr. President : The guestion is that this Resolution be the ﬁndmg‘
of the House.

The motion was adopted.

Mr. Harchandrai Vishindas : Sir, 1 want to ask whether the
Honourable the Leader of the House will be prepared to say whether
he can make up the time for guestions, that was taken up by th(ﬁ debate
to-lay, on any other day and, if so, when ?

The Honourable 8ir Alexander Muddiman : 1 cannot say when, but
on a short day.

The Assembly then adjourned till Eleven of the (lock on Monday,
the 15th September, 1924.
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